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Governments, DepartmentAl, eic.,ou 
aeoount of the Admlnl8tratlon of 
Ageucy Subjects and Jilanagement or 
Treasuries .  .  .  •  . 
Demand No. 3O-Audit .  •  • 
Demand No. 31-Adminlsqatlcm of 
.Justice. .  .  .  •  • 
Demand No. 32-Jalls and Convict 
Settlemeuts _  . 
Demand No. S3-Police .  _  . 
Demand No. U-Ports and Pilotage . 
Demand No. S5-Llghthouses aud 
LIghtships .  .  .  • 
Demand No. S6--'Survey of Indln· 
Demand No. 37-Botanicsl Survey 
Demand No. 38-Zoologljlal Survey 
Demand No. S9-Geological Survey 
Demand No. 4o-](iues .  . 
Demand No. 41-Arohillology 
Demand No. 42-](etcorology 

Demand No. 43-0ther ScleutUlc ne-
partments .  .  • 
Demand No. 44-Educatlon _ 
Demand No. 45-MedlcaJ Service6 
Demand No. 46--PubUc·Health . 
Demaud No. 47-Agrleultul'(' •  . 
Demand No. 48-JmperIaJ Council of 
Agricultural Research •  .  • 
Delll&nd No. 49--Agrjeultural llarket-
Ing '. •  •  •  •  • 
Demand No. 50-Imperial Imtltut.e of 
Sugar Technology. .  •  . 

Demaud No. 51-Civil Veteripary Ser-
vices. . ., . 
De.mand No. 52-lndWltries .  • 
Demand No. 53-Scientific and IndnB-
trial Research .  . 
Demand No. 54-Aviation. .  . 
Demand No. 65-Capitai Outlay on 
Civil Aviation Charges to Revenue • 
Demand No. 56--Broadcastlng .' • 
Demand No. 57-Capital Outlay'OIl 
Broadcasting Charged to Revenue • 
Demand No. 58-Emigration-lnternal 
Demand 'No. 59-Emlgration-ExternaI 
Demand No. 6O-Commercial Intelli-
gence and Statistics 
Demand No. 61-Censui;. •  • 
Demand No. 62-Joint Stock Com-
panleo' .  .  .  .  •  . 
Demand No. 6a-lmperial Dairy Dc-
~  .  .  •  •  • 
Demand No. ~  Depart-
ments. .  . 
Demand No. 6l>-Currency .. 
Demand No. 66--Hint .  .  . 
Demand No. 6":'-Clvil W.ks .  . 
Demand No. 8i1--<lentral'Road Fund • 
Demand No. ~ I  
Allowances and Pensions .  " 
Demand No. 7o-Statlonery and PrInt-
• ing' ,  .  .  •  •  • 
Demand No. 71-Hiscellaneous. . 
Demand No. 72-JolIscellaaeoua Adjust-
mellta between the Central aud Pro-
vincial Governments .  . 
Demand No. 73-Civil Defence • 
Demand No. 74-Delhi .  • 
DeiDand No. 75-Ajmer-Herwara 
Demand No. 78-Panth PlplOda . 
Demand 1(0. 77-lndian Posts ana 
Teiegra}bs. .  •  •  • 
Demandl(o. I ~  Posts and 
Telegraphs-Stores Suspense (Not 
cbarged to Revenue) .  .  • 
Demand No. 79-Delhl Capital Outlay. 
Demand No. SO-Commuted Value oC 
Pensions .  •  ,  .  • 
Demand No. 81-lnterest-free Advances 
Demand No. 82-Loans and Advance. 
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LEUISLATIVE ASSEMBLY 
Friday, ~ February, 1943. 

The :o\sse1ll1hly IIwt in the Assembly Chamber of the Coum:il Hc>use at; 
Eleven of the Cloc.k, Mr. President (1'he Honourable Sir Abdur ~~ in the 
Chair. 

STARRED ~U I  ~  ANSWEHS.-
(a) ORAL ANSWERS. 

COMMITTEE!:! A!lD CONFERENOES C01WENED BY COMMERCE DEPARTMENT. 

140. *Dr. -Sir Zia Uddin Ahmad: (a)- Will the Honourable the Commerce 
Member please lay a statement 011 the table shmdng_ the purpose, the names of 
members and the cost· of all Committees and Conferences convened bv hiB 
Department between October. 1941 and January 1943? . 

(b) Will he place u copy each 01 the proceedings of all such Committees and 
Conferences in the library of the House? ' 

Ifr. T. S. PillAy: (a) A stlJtement giving the required information is laid-
Oil the table of the House. . 

(b) Copies of the proceedings have been ~  in the Library, 
of the Sixth Price Control Conference which have not yet boon 
which will be placed ill the Library wh:n ready. 

except those 
printed and 

Stmement ehOwfng the f1U,poee, the Namee oJ Members and the coet oJ Comnhtteee and Con. 
/eret'U"8IJ contlened by the Department oJ Commerce between October 1941 and January 1943. 

. 1. POWBa ALOGBOL C01O'.8.50B.-21,1 Jul".19411. 
(To dootmll the qUll1!tlon of looreA8lng production of power alcohol In India.) 

1. The Honourable Dewall Babadur Sir A. RaIll88waml MudtLIlar Member (Commerce). 2. Mr. A. Q. 
Waugh. C.r.E., I.C.S., War Production Comml .. loner (U. P. Government). 3. Mr. B. R. Tandonl I.C.S., Deptltr . 
Secretary to the Govemmellt of the Punjab. Home Depart",cnt. 4. Mr. Xal'lllD Chand Thapar, CllalOJllUl, Inollan 
Supr Syndicate), Calcutta. 5. Mr. G. D. Grant, c/o Begg Sutherland and Co., Cawnpore. 6. Mr. Sri A. S. V. N. 
Appatao Naldu \l8ru Vlzall Commerolal Corporation, Vi%&8apataru. 7. Mr. .Jewanlal Ohotalal, ~ r Sugar 
WorkA. B"harl. 8. Mr. K. K.· Blrla. clo Blrla Brothp .... Calcutta. 9. Mr. S. G. Nevatla, c/o Blrla DrothcfII, 
Cnlontta. 10. Mr. T. V. A. Iewaru, eba noan. My&orc SUliar Co., Ltd .. Mr,80re. 11. Mr. H. O. R1l88eIJ, Govern-
mellt of India. 12. Mr. N. C. Mehta, Supr Controller, GovemJ[lcnt of Ind a. 18. Mr. Lalk All, General Director, 
Hydel'8had COll8tructlon CompanYI.Jl'yderabad. U. Mr. S. L. Malhotra, c/rt Motllal Padampal Sugar MIlls Co., 
Ltd., Charopt.l'8n. 15. Mr. P. D. l!lnghanfa, % MotlJal Padampal Sugar Mills Co., Ltd., Champaran. 16. Lala 
Shankarlal. Curzon Road, New DeIhl. 17. Mr. R. N. B. Brunt, BUOJlah Shell Co., New Dt>lhI. 18. Lt.-Genl. 
T . .r_ Hutton, Secretary. War Resourcea Committee, Now .~ I. . 

2. PUBR CONhRJIlfCJI.-24tla &t4mb1r, 1942. . 
(To dlJocuIII m<\88UN''' for aUll'lllentlnll the production or paper In India.) 

1. The HOIlourable Mr. N. R. Sarker MOlllber (Commerce). 2. Lt.·Oen. T. J. Button, Secretary, War 
R .... our""" Committee. 3. Mr T S. PIIlay, (J.B.E., .Joint SecPetary,J Commeroe Dcpal'tJnent. •. Mr. H. C. Prior, 
C.I.E., I.C.S ... ~ r r . Labour Departmerit. 5. Mr. S. H. z;aheer,J I.C.S., Additional Dy. Secretary. 
O. Mr. R. K. JIlltr.aJ I.C.S., Controller IIf PrInting and r ~ 7. Sir L. Mason, C.I.E., O.B.E., M.C", Suppl, 
Departlurnt.. 8. Mr. A. E. Bampaon, Director, M1aoeJlaneous Stores, Supply Departlllent. II. Col. L .. tI.&yneau, 
ofttle M. O. O. 10. Mr. M. P. Bhargava of the For •• t lteBearch Institute, Dehra Dlln. 11. Mr. R. W. Mellor, • 
Chairman of the Indian Paper Make", A ... oclatlon. 12. Mr. Todd:man of the Indian Paper Makers A •• oclatiOll.· 
13. Mr. Shant! Prasad Jain and Messrs. Sastrl Naraln Kapur, Baldeo Dao lIalorla,- G. 1'. Blrla and T,. S. Risht. 
H. Dr. M. M. Jnnald, M.A.I,Ph.D. (Lond.), Rr.lleareh OIIIoor.-Oolt-NIi. 

3. "B005D COFFEE CONTHOL CONR1llI5CJC.-20th ~r  1'41, 
(To consider the question whether the Colfe. . ~r ~~ ~ ~  be continued by statutory leglslatloll and, If 10, 

1. The Honourable Dewan Bahadur Sir A. Ram .... waml Mudallar, Member (Comm.,.,). 2. Mr. T. S. Plllay, 
O.B.E., Deputy Secretary to the Government of India, Departlllent of Commerce. 3:' Mr. H. M. Hood, I.C.S. 
(Advl.er to B. B. the Governor of Madras). •. Mr. J. W. PrIchard, I.C.S. (Chief ComD\.l88loller, Coorg) 
5. Sir F. E. James, M. I,. A. (Madras). 6. Mr. T. G. Rallla Iyer (MY80re State). 7. Dr. W. Burns, AlII'lcultiilal 
Comrol..slonerwlth the Government oC India. 8. Mr. P. H. Rama Reddl, Director of r ~  Government of 
Madr.... II. lIr. W. K. M. Lanl!\OYI Oallcllt. 10. Mr. N. G. B. Kirwan (Myaore). 11. Dlwan BalUUlur K. Cbogappa 
(COOfIl). 12. Mr. Sylvelter Pill. Chlkmagalur). 13. Mr. M.L. NagllJ)& Sett, (Chlkmqalur). a. Captain A. R-
Bill (New ~ . 16. Mr. Perlal8m Nadar (Manplore) . 

•• FIRST RtrBnR CONTROL CONI'BRE5OB.-27t1a Jlln""rJI .1942. 
'1:0 consider measurel Cor (1) Inere8lllnl! ~ ~ ~ ~~ ~~~~ ~ r ~ (2) fClluJatlnll)he production ofvarton. 

1. The Honourable De"'on Bahadur Sir A. Ramaswallli MUdaJiar, IiIl'JIllier (Commerce). 2. The HOllourable 
Sir Alnn I,loyd. C.S.I., C.I.E., I.C.S., Secretary, CommerCfl DepartJnent S. Dr. T. E. GrelloryJ., Economic Adviser 
to the Om'crnmcnt of India, Commprce Department. 4. T. S. PllJay, ESQ., O.B.E., M.A., .D.L., Dy. r~ r  
Commrrre Depanmpnt. 6. S. R.. Zaman, Esq., I.C.8., Addltfonal Dy. Secretar,. Commerrr D"p811.mellt. 
6. G. Swamlnathan, EAq., Under SecretaryJ.Commeroe Department. 7. Ral Sahib P. M. Mukerjl. M.A., A".slstaD1 
Sccret . .,r-.:.., Commerce Department. 8. L. oIJIllllon. HIIQ'i . . ~ O.B.E., M.C., I.F.S.; Dy. DIrector Gelll .• ~ . 
9. A. P.-J1l1me, ~  .. I.C.S .• ~r . r . 10. L .-Col. JO. Bader, R.E., Director, Vehleles. 11. Sir Kenneth 

~  C.I.E.J., I.S.E., ConBultlnll Engineer to the Gorvernmeni of IMla (ltoads). 12. Mr. P. Kurian John (COD' 
troller. Indian ltubber LlcenRlnll Commlttfoe). 18. T. M. S. Manl ... E!lq., I.C.S. I •. Sir Frederick E. JMlIrs. M.L.A. 
16. Mr. J. E. Pltealrn. 16. Mr. L. J. T. Pol,reen. 17. Mr. J!'. F. M. r U~  (Dunlo]> Rubbt,p Company). 
lB. Mr. H. K. Hirth (F1restone TYJ'" Ilnd Rubber Company of Indln, I,lmlt.ed). 19. Mr. A. Roy CraV"l1 (India 
Rubber M"nufactl11'f'T111 T,lmlted). 20. Mr. V. KI\'ac, Bata Shoe Comp,ny. 21. Mr. J. Barto<, Bata Shoe Company. 
22. Mr. S. K. PathaK (Beo!!al Watprproof Works (1940) IJrnltcd). 23. Mr. I. P. Andorson (Dunlop Rubber 
Company). 24. Mr. F. R. Bunker (India Tyre and Rubber Company). 25. Mr. R. D. Thomson (Goodyear T),HI 
.and Rubber ~ . II. 
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5 SECOND RUBBIIIR CONTROL CONBJlRIIINCIII.-2Hth S,ptembe/l, 1942. 
(To. ~  (1) a scheni. or U I ~ "'U',,h&'16 of ILII mbber produced In. India and (2) stimulation of 

mhbt'r prolluctlon and ooll1ltltution of a Central Rubber ProducUon Doa1'll.) 
1. The HOII'bl" Mr. N. R, Sarker Member (CoII""",r".), 2. Mr. T. B. pmayl.O.U.E., Jt. Sl'e),., Commerce 

Department. 3. Blr F. K Jam,,", b.B.E., Rubber Adviser. 4. Ital Sahib P. M. MukerJl, M.Aj Asstt. Sea)'., 
Commeroe Department. 5. Lleut..llclIcrai T. J. Huttun, Beer., War RI'"ollrce" COIIlmlttee. 6. Mr .. P. Andel'llon, 
Controller of Rubber Mauufacture", J). 0 .. Supply. 7. Mr. S. BhoothallnjlulIl, l.C.S., Dy. Sec)'., Supply Jlcpartment. 
8. Mr. L A. Chapman,I.C.S., Jt. ~  I.~r (Supply), SUIlply f)cptt. 0. Mr. A.A. Hllaly, LC.S·,Ynder 
Seoretarv, E., H. and L. D6Imrttn"nt. 10, Mr. KlIrian John, .(,)ontrolJer, In<llan R'lbber Llconsl"¥ alld Control 
Cowmlttee". 11. Mr. G. Puramo_wluan Plllal, Chief Secretary to the Govt. of Travancorc. 12. Mr. K. R. 
Narayana Iye,-Director of ~r r  Tmv8.ncol'l'. 18, Mr. J. Fl. Pitea!rn, Ohairman of l!.ubber I~  of tile 
United Plante",' As.oc!ation of Southern Indln, H. Mr. A. V.' 'rhum .... , ChaliInan, Rubber r ~r  AM"oclatlon. 
15. Mr. O. P. White. 16. Mr. F. F. M. Fergu.on. Chairman ,," the ltubher Ma)lufl'otllrllr.' A,.oelation, Calcutta. 
17. Mr. A. W. Gillespie, Sf'cretary, Rubbor MallufBttlll'l''''' AMsoclatlon, Call1Utta.-Oo.t-Its. 631-6·0, 

6.-TWILl> CoprlllB CONTROL OoNPIIRENCE.-·2Nd ()cJobtir, J.q/I1. 
(To dl.o ..... oertaln matte .. COfllll'Ctcd with workhlg of com". Control 8eh"",,(' and amondments' needed to the 

corr"" Markot BXl>anslon Act. 11142.) 
1. The Hon'ble Mr. N. It. Sark.r, Member (Commerce). 2. Mr. T. S. PlIlay, O.B.E .. n. Secy., 1>opaAment 

of Commeroe. 3. Ral Sahib P. M. Mukerjl, M.A., A .. tt. Beoy., DSllartmont uf COlUl»orco. '.' Mr. V. Bahay, 
I.C.S., Secy., Imperial Oounell of Agrloultural R""ea.rch. o. Sir ~ . E. ~.  O.B.E., M,L.A., Coffee Controller. 
6. Rao Sahib M. R. Balillara, B.A., Deputy r~  Controller. 7. Mr.M. OOlmia Menon, clrier Assistant, Coffeo 
Controller. 8. Dr. F. X. DeSouza, M.L.A. (Mallgalore). 9. Mr. Sylvester Pal. (chtctlluaJPAlur). 10. Mr. N. 
O. B. Kirwan, (Mysorc). 11. Dewan Babadur K. Chengappa (Uoorg). 12. Col, II. F. Murhmd, O.RE. (Cool'll) 
Hr. K.R. Narayana IY8f, a momber or the Indian Ooffee Market Expansion Board, also atwnded.-Coll-Nil.· • 

7. TRIRD PRlOIi CONTaOL CONnaIllNCB.-16tlt a1ld 17th Octobe" 19.1. 
(Prices Imd Supplle8 Control.) 

I, The Bou'ble Dewan Bahad1Jl' Sir A. R&maewlLmt MudalJar, Member (Commerc&). 2. The Bon.'bJ\ 
Sir Jeremv RalsJillLn, K.C.S.I., C.I,E., I.e.S., Member (Finance). 3. TheHon'bleSlrAlanLloyd,C.S.I.,C.I.E., 
I.C.S., Secretary to the Government of India, Department of Commerce. 4. Mr. E. M. Jenkin., C.!!.I., C.l.E., 
I.C.S., 8ecretary to the Government of India, 8upply Department. D. The Hon'ble Mr. C. R lones, C.S.I., 
C.I.E., I.C.8., Becretary to the Government, of India, Finance Department. 6. The Hon'ble Mr. H.C r r~ I. .  
I.C.S.,Seoretary to the Government of India, Labour Department. 7. The Hou'blc Mr. fl. N. Roy., C.S.I.;l;.LE., 
I.e.S., SeQretary to the Guvernlllent ofIndJ&, DeparbmentofCorulllunlcatlons. H. Mr. J. D. Tyson, I.C,8., Becre-
tary. to the Govornment of Indb, Edueatlou, HMlth and Land. Department, ", Blr P. Rallhavendra Rau, 
Addftloll6l Secretary \0 the Ouvernruent lor lu.U .. , Finance Department. 10. Mr. N. R. Plllal, C.B.E., C.I.B., 
LO.8" olddltlonal Secretary to the GO'M!rument of India, Commerce Dl'\ll\rtment. 11. Dr. '1'. X. Gr"lory, D.8e., 
Boonomlc Advllerto th" Government of India. 12. Mr. M. W. M. Y""tt_, C.I.B!ll,e.s., Jolnl Sec.reu.ry to the 
Government of India, Departroent ofSnpply. 13. IIr. B. E. L. West, O.B.llI., V .D., Director oC 'l'raflle, R.olliway 
Board. U. Mr. T. S. PUlay, O.B.H., Deputy Secretary to tho Government ofIndl&, Commercc Department. 15. 
)(r, Vishnu Sabay, I.C.S. Deputy Secretary 1;0 ~ ~ ~  of India, Home Thipartment. HI. Mr. J. V. Joshi, 
X,A.. (Cantabl, D!reotor General, Commercial IntelllA:ence and st .. t1stlca. 17. Mr, L.J. WakeIY1I.c.S., UnderSecre· 
tary to the Governmenl> of Inllia, Dp-folle" Ix.-ord!natlon Departmem. 'il. Ml'. 1I. K. K rp&lanl, I.C.8., JolDt 
8ecretat.aryln t.he Department of Commerce aud '.abour and Chief Controller of Prl""", Bentlal. 111. Mr. A. V. 
AslI:w1th, C.I.E., I.C,S., Chief Commissioner, Deihl. 20. The Hon'ble Khan Dahadur Allah BlLksh Hall 
Kohammad U ~ .. _O.B:E .. Premier of 8lnd. 1:1. Mr. r.. H. Taunton, C.I.E., I.C.S., S"",retary. Revenuo Depart-
mellh SInd, 12. AI. Y. A. Godbole, C.I:E., I.C.S., Chief 8enretary (Adviser Desllnate), BIDar. ~~. Mr. R. A. 
11. -williams, I.O.S., Chief Controller ofPrlcea and SI1,pllcs, Bihar. 24. Mr. P. W. MR1'Ih, C.8.1., C.I.lI., I.C.8., 
Advlaef to B. E. the Govrrnor, Urdt"d Province.. ~ . Mr. ~ . W. Ablla.l, I.e,!!!., Ua!luty SeOletfr)'t,.Prioe 
Colrtrol Department, Unite" Provincetl. 26. RIll Rahlb B. K. Gho.al, Assistant Director r ~ I!nlted 
_ProvlDOelo. 27. Mr. S. ~ I.C.S., Secretary, Devf'\opment Department, Oriaaa. 2,'. Mr. H. J1l. Hood, 
C.S.I., C.I.E., I.C.8., Adviser to .11. E, the Governor, Madr..s. 211. Mr. L. B. Green, O.B.B., Director of In.J.uetrlee 
and commercc1 Madra.. 80. Mr. H. G. Dennehy, .I. ~ I.C.S., Chief Recretary to the Oovel'DJllentl AllAm. 
81. 'l'he Bon'b e Sir Chhotu Ram (Mlnl8ter of ""venue), runJab. 81l. The Hon'ble Blr Manohar I.al FlnanOll 
Mlnlater), Punjab. 83. Mr. J. D. Andel'llon, C.I.E., I.C.S., JolnL Secrotary to the Government, Punjan. 8(. 
Kr. Aminuddln, I.C.8., Secretary. to t.he Govt rnment of Punjab, E1ectrtclty and Indu8tries Department, PunJab. 
86. Sir Geoffre), Burton, K.C.I.E., I.C.S., Financial Adviser to H. E. the Governor. Central Provln_. 116 • 
. JU. K. D. Gulla, Director of Indu8trtea, Central Provinces. 97. Mr. L. W. Jardine, C.I.E., I.P.S., R ~ and 
DivIsional Comml!ltlloner, N. W. F. P. SII. Mr. K. L. PanJabl, I. C. S., 8ecretary to Government, Oeneral 
DeJlartmellt, Bombay. SII. Mr. P. B. Advani, M.Sc., Tech. M.I.E., Director of lnduatrle" Bomha,. 40. Sir 
Theodor T&8ker, Revenue MMDber, HYderadab. n. Mr. Ahmad Mohluddln, Director Commerce and lndustrlel!, 
HYderabad .. 42. Mr. T. G. lIAma!yar, Director of Agriculture, MYIQre. '43. Mr. B. V. Mukerlea, Nalh Dewan, 
Baroda. «_Dr. B. ~r r  Controller ofYaMl and War Supply, Trav"nr.ore. 45. Prof. N. K. Padanmabha 
Plllal, Travancore: '6. Sir Manllbhal Mehta, GwaIlor. 47. Sir Victor SlI.8soon ('Dombay K\Jlowners' Aasoclatlon). 
'B Mr. Ja:vantlal Amrltlal (Ahmedabad MllIownelll' AlIOelatlon). '9, ~  Bahadur C. B. Rat,hn&8abapathy 
Mudallar (!lonth Indian Mtllownel'll' AllOclatton). 50. Mr. R. A. Menzie. (UPPer India Chmher of Commerce). 
Ill. Ral Sahib S. C. Ghos" (BeniM Mlllowners' ASSOCiation). 52: Mr. Mohammad Bh&llhll, Research Omcer to 
the Econ.'mlc Advl.er Wll-' al90 pre.'"llt.-Co,t-Cost of Third, Fourth, Firth and Sixth PrIce Oontrol Conference8 
and tho Mcstlllg with the Representattves of Trade an<,l IndUlltry IB..approximatoly RI. ',500. 

S. FOURTH PRIOB CO!<TROL CONPBRBNOB . ....!6th and 7th FebrlU!.r/I, 1,?IZ. 
,  •  ' (PrIces andBlIl\pJlea Contro!.) 

1. Thp HOll'ble Dewan Bahadllr Blr A, Ram ... waml Mlldallar, Memher (Commerce). 2. The Bon'ble 
Sir A. JoremyoRllisman, X.C.R.I., C.I.E., I.C.S., Memher(Financo). 3. The Hon'ble Rlr Alan Lloyd, C.S.I., Col.E., 
1.C.S., Ilecretary to the Government of India, nepartment of Oommerce. 4. The Hon'ble Mr. C. E. Jone8, 
O.B.I., C.I.E., I.C.B., Secret.ary to the Government ofTndla, Department.of Finance. 6. The ~ Mr. H'. C. 
PrIor, C.I.E., I.C,S .. Socretary to the Govel'nment of Tndl.. Dop"rtment of Labnur. fl. The Hon'ble Mr, A. DeC. 
Williams, .I. .~ I.C,S .. SMretlLry to the Government of Incha, Defence Co·omlnaUon DopartAncnt 7 Mr N 
R. PIlla!,. C.RE., C),I.E" ~ .  Additol""l fl"cretary to the Govemmentof India, DopO\rtment of (',(I'mmerca' 
's. Dr. T. E. Grello,y, D.Se., 1Iloonomlc Adviser to t.he Government of Indl". O. Mr J. D Tvson C T Ere S  . 
Secretary to the Governroem of India, Eduentlon, Health and I,ands Det>llrtment, 10: Mr. 'G1iIl1am Moh;':m·m;'.i' 
O.I.E., Additional Sccrotary. 8uPllly Department. 11. Mr. IkramuIJal'l, T.C.S., Doputy SoorctllTV !lnpply 
Department. 12. Mr. 1. H. F. Raper, Member, Railway Board. 13. Mr. Y. N. Sul<th .. nl<Rr C r E' 10 S 
Wheat CommlsBloner. Oovernmm,t sr India. 14. Mr. T. S. PllJay O.B.E., JoInt Seeretary'to 'the"Gove;"': 
ment of India, Depart.,ent of Cmnmeree. 16. SIr Kenncth Mltehen, C.B.E .. I.S.'IlI. (JonBultlnll Enldneer 
(B.oads). 1'6. Mr. M. D. Bhan.all, I.C,S., Deputy Seoretary ~  Deptt. 17. Mr. T. M. S. 'Manl, 
t. 0.8., Under Seoretary, CommllnlpatlonR Utllltt. 18. Mr. ,'I'. V. JO<I\I, M.A. (Oanta.b), Director General 
Commercial" Int<ollllZencc anll Stutlstlcs. 1 A. Mr. V. SahRY, T.C.S., Recr"tar'V Impertat COIIocil of Agrlcultllral 
B.eeearch. 20. Mr. H. F. ~  'C.S.1., C.I.Fl., I.C.S., AIlvlserto H. E. ~ 'Governor, BomhRY. 21 Mr K 
L. PanlOlbl, I.C.S., Secretury to the-Oovernmtmt of BomhllY, General nrflartment, Bomhay: 22. Mr. M. K: 
K\rpaJanl, I.C.B., ,Tolnt Secretary to the Oovernment of Renllal I\nll ('.()ntro\1er of PrIces, ~ . 2:1. The 
Bon'ble, Rao Bahadnr Chandhurl Rlr Chhotu R.am, Mlnl.ter of R ~  Punjab. 24. Mr. M. R.. SRchdev 
I.C.B., Price r r I ~ r r  Home ~ r  Punlah. 25: Mr. 8. Rolomon, T.O.8.' 
Direotor ofDov.,]opmont, OrioBa. 26. MT. "K. Oopalal!!. M.A., B.Oom. (Man..:1 Renlor Marl<etlnll Omcer Orls.a' 
27. Mr. R. E,'alls-ell, C.S.I., G.I.E .. r.C.B., AdvlM!' to 1:1. 'Ill. the ~ r onslha.. Bihar. IS: Mr.' R. A. ]1'-
Wllllam!J I.C.t! .. Seoretary to Government and Oontroller of I'rlC611 and SuppllM, Bihar. 29. Mr. B. N. Sarllar' 
Senior aarll:etIDI Oftloer and. Asailt&nt Controller or Price!!, Bihar. 30. )fro P. W. Mal'llh, C.8.1., C.I.E.,' 



STARRED Ql:E8TlO!\S AND- ANSWERS 41i 
1.C.8., Adviser to H. E. the Governor of U. P 31. Mr. T. M.. Lyle, C.S.I., C.I.E., Secretary Price Control Depart-

~  U. ~ !l2. .Mr. X. C. Mehtat • I. . .~ U. P. .13. Mr. J. K. Pande, M.A •• Under Secretary, Price OIIntroi 
~.  Unlto!d Provinces. 34 .. Mr. H. M. Booa, C.S.I., C.I.R, I.e.s .. Adviser to 1I. E. the Governor, C. 1'. 35. 

Rfr QIlolfroy' Burton, K.C.I.·E., I.C.S., FInancial Advl8f'rtoH.E.til<;Governor, C. P. 36. Mr. C. C. DesaI, I'C'S"I 
Seoretary «)ommorce and Industry) to- Government, 1.':1'. 37. The Hon'ble Khan Bahadur Allah ~  Hall 
Mohanllllad Hmar, O.B.E., l'remler of Sind. 3S. Mr. Mulchalld Rupcehand PunJwllnl, Chief Con\.rolh'r of I'ricet!, Sind. 
.39. Mr. L. W. Jardin", C.I.E., I.('.fI., Rev.uue and nlvbl\on,,1 C.oIllIT,i.s1on,·r, ~. . J<'. }'. 4(). Mr. A. Whittaker, 
C.I.B., M. L.A. 1ABBam), Af"lIlll. H. Mr. H. J. Evans, I.e.R., IkPuty Cornmhl8loner, Deihl. 42. Mr. J. G. 
Acheson, C.I.E., I.C.S.. Ba uchl.tan.· 43 .• '!ecretary to 11. H. till' Ghanc • .uor, Challl!J<,r ofPrlnc'''''' ~ . RaJ 
Rahadur P. G., MOllha, Revenue MlnI!!ter, Kllohmlr. 45. Mr. B. T. Kesa\'alenji&r, ChIef Secretary to Govern· 
mellt, ~ r . 46. '[.Illa Rlllulldao Val.hya. lIecretary, Comm('rre and Industry Jl6J)1U'tlJlent. GWlll\or . 

. ~ . Sir Theodore Tasker, Rev,,,,u8 alld Pollr.e M.Wllbrr, Hyderabad. ~. Mr. ('rofton, Dirertor·Gelleral, Revenue 
Dcpart"","t, Hyderabad 40. Mr. Ghulam Mahmood QurajHhl, Addltloual Revellue tlccrrtary, Hydrrabad. 60. 
llr. H. V. Mnkcrj"'J' Baroda. 51. Mr. ~  Sblllt'hll. ReII"arch Omcer under the Jolconolllip Advll!Cr to the 
~  mont of f n Ill, WM al,o p"",ellt. . 

O. }o'IFTH PRICE CONTROl. CONJ'ERJIINOI£.-7th and 8th April, 1912. 
(!'rIc,," ond Supplies Control.) . 

1. Thq HOII'hh' newall llahadur Sir A. RallllLHwallll Mudallar Member (Commerce). '2. The HOIl'bl. Sir 
.A. Jel-"llIyJtalo",,,", K.C.s'l., C. I.E., I.e.s., Momb"r (1<·ln8no.<». 8. :i'lw Hon·bl. Sir AIAII .Lloyd. I.'.s.r., C.I.B., 
1.C.S. 4. The Hon'ble Mr. C. E. Jone"l C.!!.I .• C.I.E .• l.(;'S. 5. The HOII'bl" Mr. C. M. Trivedi, C.S.I.. C,I.E., 
D.!!: .• I.C.S. II. The Hun'blt' MI'. 11. C. I rioI'. C.I.E .• I.O.S. 7. Mr. A. nec. Williams. C.l.E., I.C.S. 8. Mr .. A. W. 
Ibbotson, C.I.E .• M.ll.E., M.C ..• I.C.S. 9. Mr. N. R. 1'111.1, ('.Il.E., C.I.E., I.C.S; 10. Dr. T. R. Gregory, D.Se. 11. 
1Ifr. J. D. TYHon, C.ll.E., J.n.li. 12. Mr. E. T. Coateij, C.S.I., (!.I.E.,I.C.S. 13. Mr. J. H. }<'. Raper. 14. Mr. 
Ohnla1n Muhammad, C.l.E. 15. Mr. Y. N. 8ukthankar, C.I.E., I.C.S. 16. Mr. T. S. Pillay, O.RE. 17. Mr. H. 
ikramullllh,I.C.S. 18. Sir Kenneth Mltchrll, . . .~ . . . 19. Mr. P. M. Kharcgatic.J.E., I.C.S. 20. Mr. T. 
M. S. Manl, I.C.S. 21. Mr. J. V. Joshi, M.A. (Cautab. 22. Mr. S. A. Yenkatarnlllau, .C.S. 2:1. Mr. N. C. Mehta, 
I.C.S. ~. Mr. M. K. Vcllodl, I.C.S. 26. Mr. A. A. hllllps, V. D. 26. Capt. A. M. ·fhompHon. 27. Ital Balla-
dur.,H. Mukherjca. 28. Mr. It. C.'Srlvastava. 29 Mr. B. N. Adarkar, M.A. (Cantab). 30. Mr. H. F. Knlllht. C. 
!l.I" C.l.E .. I.C.fI., Adviser to tho H. E. the Governor (Finance), liombay. 31. Mr. K. L. Pan]8bl, I.C.S., Secretary 
to the Government of Bombay (General Department) BOIubay. 82. The liou'ble RaJ Bahadui Chaudburl Sir 
~  Itam, 'Mlnblter of Revenue, Pulljab. 33. Mr. R.Sachdcv, I.C.S., Add\. Dy. ~  to the Govt., Punjab. 
34. Mr. E. N. Mangat Ral, I.C.8., A8l!l>!ta.nt Price Cont.roller to Go\'t. Punjab. 31i. Samar Sahib Bardar Kartar 
tilDJih, Mar ketlng Oftlcer, Punjab. 86. Mr. H. M. Hood, 0.8.1., C,I.E., 1.C.8., Adviser to H. E. the GOVllllor 
of U. P. 87. Mr. P. W. MI!l'.h, C.S.I., C.I.E."I.C.B., Advl.ertoH.E.tne Governor of Madra •. 38 . .)lr. T. M. 

~ C.S.I., C.I.E.,yecretary, :';ric,; Control Department., U. 1'. 39. Mr. S. 8. Khera, I.C.S., Director of Induotrlcs, 
U. r. 40. Mr. J. l!l. Pedley, C.I.E., M.C., U. P. 41. Mr. R. A. E. WllllslDII, I.C.8., Secretary to ~ .  
and Controller of Price. and SU1')lII"", Bihar. 42. Mr. B. N. Sarknr, Senior Markctilllt ODlcer and As.lstaut 
()ontrollerofPrlees, Bihar. 43. Mr. E. R. J. R. Cousln_, C.S.I., C.l.)<;:! I.C.S., Advlller, ~. r. «. 
Sir Geoffrey Burton, K.C.I.E., I.C.S., Flnanetal Advl.ertoH. E. the liovernor,9. P. 45. Mr. C. C. JJC8al, I.C.S./ 
Secretary (Commerce and Indu.try) to r ~  C. P. 46. The Bon'ble Ahan Bahadur Allah B&khBh Haj 
Mohammad Umar, O.B.E., Premier ofSllld. 47. Mr. J. e. Bolto,!! I.e.8., Sind. 48. Mr. C. A. H'umphrey, I.C.S., 
Chief Controller of Prio,!", AlIaa.m. 49. Mr. I,. W. Jardine, C.I.l!l .• Revenue and' DivJslonal Commls8ioner, N.-
W. F. P. 60. The Hon'llIe Pandlt Godavari MiRra, Orissa.. IH. Mr. K. T. Uthappa, B.A., AlIIili!tant Commie-
"loner Coorg. 62. Ral Babadur Thakur Onkar Singh, .Addl. AHolstant Commlsllioner, Almer and Merwara. 113 • 
.Mr. W. F. G. Le Bailly, I.C.S., Deputy Commll!8loner, Delhi. 64. Mr. J. G. Acheson, C.LE., I.C.S., Baluchistan. 
05. Sardar' Attar SllIgh, Revenue CommlSllloner, K8I!hmtr. 56. Major Shams·ud·Dln Muhammad, B.A., Bah&-
'Walpur. 67. Mr. Satya Vrata Mukerjea, B.A. (Oxon.), Nalb Dewan, Baroda. 58. Raja Mant.rapraylna Mr. K. V. 
Anantaraman, Mlnl_ter, .!>·1118I1Ce and Revenue, My.ore. 50. RajWlev88aksa Mr. T. V. A. I.varan. Chalrmall, 
)lysore Sugar Company, MY80re. 60. LaJa RamjidB8 Vaishy,., Seeref4!'y, Indll4trieo, Oommerco, CommunlcatiolUl 
:Dept.., Gwallor. 61. Mr. Ghulam Mahmood Qureshi, Addl Revenue Secretary Hyderahad. 62. Mr. A. 
Madbnva Prabhu, Il.A., B.L .. Dewan -Pelsh.kar, Cochln. 63. Mr; Zaidi, Prime Mlnlsier, Rampur Statt: Ratnpur. 
14. Dr. B. G. Ghate and Mr. Mohammad Shaghll wore ~  pr ..... .nt. 

10. SIXTH PRIOB OONTROL COl'lrIlBBNOB.-7th and 8th S'pUm/Jer, 1941!. 
. (Prlc .. and SuppU"" Control.) . 

1. The Hon'hle Mr. N. R. Sarker, Member (Commer"").2. The Hon'ble Sir Jeremy Rfllsman K.C.S.I., 
C.I.E., I. . .~ Member (Finance). 8. The Hon'ble Sir Homl Mody, K.B.E., Member fSupply). ,. The Hon'ble 
Sir Jog1nder Singh, Mpmber (E.\ B. & L.). 6. The Hon'ble Dr. B. R. !mbedkar, D.Se., Bar.-at-Law, Member 
(Labour). O. The Hon'hle 8 r Alan Lloy'!, C.S.I., C.I.E., r.V.s. 7. 1.'ho Hon'ble Mr. O. E. Jones, C.S.I., 
C.l.E., r.C.S. 8. The Hon'ble Sir 8atyendno Nath Roy, C.S.I., V.I.E., I.C.S. 9. Tho Hon'bleMr. H.C. Prior, C.I.'&.; 
I.C.S. 10. Mr. J. D. ~ .  .. I.C.S. 11. Mr. A. W. lbbotrson, C.l.E., M.B.E.:! I.C.S. 12. Mr. E. T. Coate,,' 
,C.8.I., C.I.E., I.C.S. 13. Mr. N. R. Plllal, C.B.E., C.I.E., I.C.S. U. Mr. A. C. 'J:urncr, CJ.E., M.B.E.,I.C.S, 
15. Mr. n. G. Hold.wortl!> C.LE., I.C.S. 16. Mr. Y. N. Sukthankar, C.LE .. I.C.S. 17. ·Mr. N, C. Mehta, I.O.S, 
18. Mr. 8. K. Klrpalalfl, l.C.S. , I? Mr. 1'. M. Kharegat, C.I.E., I.C.S. 2(). S!r Kenneth ~I . C.I.R .. I.8.B. 
21. Sir Hnllh ll.aper. 22. Mr. 1. S. Plllay, O.B.E. 28. Mr. J. V. Joshi, M.A. (Cantab.). 24. Lt.·Gen. T. J. Hutton. 
25. Mr. 1', M. S. Manl, I.C.t'. 26. Mr. A. A. U ~  V.D. 27. Mr. M. K. Vellodl, I.C.S. 28. Captain A. M, 
.Thomp.on, A.l.It.O. 19. Ral Balladur H, Mookerjee. 30. Mr. B. N. Adarknr, M.A. (Cantah.). 8t. Mr. Mohd. 
8hallhll, M.A., LL.Il. 32. The Hon'ble Nawab Bahadur of Da.cea, Bengal. 83. Mr. L. O. Plnnol, 1.0.1'1., Bengal 
34. Mr. D. L. Mazumdar, 1.0.11., Belllt,.\. 35. Mr. H. F. Knight, C.S.I., C.I.E., I.C.S., Bombay. 36. Dr. T. G. 
Shlrname, Ph.D., F.S.S .. F. R. Eeon. S., Bom1lay. 37. Mr. P. B. Advonl. M.Sr"cT,·"h.,. M.l.E., J.P., Bombay. 
38 Mr. R. E. Rus.ell, C.S.I., C.I.E., I.C.S .. Bihar. 311. Mr. R. A. E. William., I.C.S., Bihar. 40. Mr. 8. SoloruoD, 
I.C.S., Orl86&. 41. Mr. P. N. ~ .  rI ~ 42. Mr. C. A. Humphrey, I~. .  As.a.m. 43. Mr. R. F. Mudle, 
C.S.I., C.I.E., O.B.E., I.C.S., U. P. ~. r . r S. K. Rudra, M.A. (Cantab). n. P. 45. Mr. A. D. Pandlt, 
I. .~~ U. P. 46. Tho Hon'ble Sardar Baldev SIDJih. Punjab. 47. Sir William R ~.r . . C.I.E., Punjab. 
48. lIlr. E. N. Mangat RIll. I.C.S .. Punlah. 49. Mr. J" W. ,larllf\le, C.I.E., -l.P .. N.·W. ~ . P. 60. Ral Balladllr 
Thakur Onkar ~  Ajmer·Merwara .. 51. Mr. W. F. G. Le Bailly, I.C.fl., Ddhl. 62. Mr. Parmanand,I.C.S., 
C. P. 63. Mr. H. S .. "amllth, I.C.S .. C. P. 64. Mr. G. B. Pri".Uey, I.C.R., Madra.. &5. The Hon'ble Khlln 
BBhadur Allah Bakh. Boji Mohammad Umar, O.B.E .. Sind. 1i6. Mr. J. C.fllolton. I.C.S., Sind. 57. Wazlr Feroz 
Chand, Kashmir. &8. Mr. S. V. MukerjeB, Baroda. 6Y. Colonel SI .. ~ . r. Hyderabad. 60. Mr. A, Madha\'a 
Prabhu. B.A., n.L., Cochln. 61. Sir E. E. James. Travaucore. 62. DIJ'C('tor ofClvl! Supplie>!, Mr.ore. 63. Thakur 
UUam Blnl/h Owallor. 64. Khan Bahl\dur Abdul Azlz, Kapurt-hala. 65. Sardar Mlr Maqboo Mahmood, Secre· 
tary to H. H. t.be Chanoellor. Chamb.".ofPrlnce.. 66. 1.·he Chl.I Minister. Jndore. 67. A Ro. pre,,'ntaUve of 
Bahawalpur St.ate. ' 

11. MIIJIITING WITH ,THB .RBPIlBSBNTATIVE8 OF TRADII ANn I U~ R .  SSpUmber, 1942. 
(Price, and Supplies OOlltl'Ol.) 

I. Cf. L. Mehta, E;q., P.."ldent of the Indian Chamber of Commerce and I.du.b'y, 8. Loudon Street. 
(lalcutta. 2. 81r M. O. ~. r  K.II.R .• 'Mahal', Nngpur. 3. Sir natar Singh. Mont,aomcry. 4. Lal8 
Padampat HlnghanlR, Pr""ldent, Employol'!!' As.ociatlon of North India. Kamla Tower. ('Rwnpore. 5. Kcdamath 
AglJ8TWnl. Esq.,- c/o M" ... r.. Rannnddas Pmhladral. Marwarl Chamber of Commoree jlomhay. 6. Mr. SRty,. 
Paul Vlrmani, JWRla :l<'lour Mllb!, Amrlt.ar. 7. ARhutosb Bhattacharya, Esq., Ben",,1 itllJO Mill. and Merchants' 
As.oclation, 28, GaIlII'Street, Calcutta. 8. Rao' Sahlb e. Subblah Chetty, Nellore (M"drall). II. Sir Pur"hottamdlloll 
TbakurdM, C.T.E., M.B.E .• Nava,\arl Chamber., Outram Road, r . ~  10. Mr. A. L. Lyell •• (',alcutta 
Flour Mill.' A .. oclatlon. Calcutta. 11. MadhW!udan Dayal Esqullf, Hapur, U. P. 12. Tho Hon'blfl M.' II lL. 
Haddow, Chairman of the Associated Chamhers of Commorce, Calcutta. 13. Hansraj Gokald,,". .1!"Ou-.e, 
Wallace Flour Millo, Bombay. 14. Bardar Santokh Singb, % Messrs, Gopal.lngh Hlra.IDIlh, G""ln Mel'l'hnq I, 
Amrlb. ..... 
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12 TRA BLOCK P17&CJU.S. CnllPDRIfc..-16tA OdolMr lIUI!. . 

('1'aconRldnr certain dom";tto detaU. COD_ted wIt1I tim Tea Block Purohalle Schome under which an r ~ 
surplus orJudlan tea aro to be. p1lTOhased by the Tea Controllrr (or India 011 beh"l( o( HIli MaJeaty'8 Oov.nment 
ror equitable dl8trlbutloll to RlI Alllod Rlld Neutral ooullt.rlrs. . ' 

1. Mr. T. S. P11lay. O.B.I: .• Joint 8eeretary, Oo",m"r.,.. DeaJlrt-mont. 2. lb. J. Joneo .... C.I.E. 3. Mr. Debes 
C. Gho.e. 4. Mr. B. C. Ghose. 5. Mr. M. A. I"JlRhanl. II. Mr. R. Brown. 'l'. RIO Bahadnt H. B. Ari. 8. OowderL 
M.L.A., Madraa. ~ Mr. R. Bhlde. I.C.8 .• Dy. Soo,·., Suppty UepartJllrnt. 10. L't.-Col. Boughton (Dy. ObleI 
Controller of Pl1r,,"-,). 11. Major Sullivan (Dy. COntroller of Purchaae). 12. Capt."J. Khan (Dy. Dlreotori i'oodltulf.). 13. Mr. J. C. Surrey. U. Mr. B. C. Studd. 11 •. Sir F. 11. JIIOnl'", O.B.E., M.L.A., Central. 111. Ra 
SahIb P. M. Mukerjl. AMOtt. S"cl't'tary, Comntt'tco Heptt.-No """tis to be borne by the Celltral ~. R  aa 
any travclllllll and halthlll allowanc"" which lIIay have to be paid to any Invite.., If rJalmed. will be met. 
from the Tea ('ont-roller's budget which Is debitable to His Maj{'st)·,s Governmnllt .. 

13. TV. COxnoL CONTIIllKNCB.--6Ui and 71A R~r  1912. 
To consider the qUe&tlon of'the continuance of the Interuatlollal ~  Agroomcnt (l938·43) which I. due to-
expire on thr 310t Mareh. ~. (or th.> period of bOlltllltles and durin!! two complete quota Yf"ars ~r . r  

1. Mr. T. S. PlUay, O.B;E., ¥.A., .I ~  Joint r ~  Cornn .... r DAptt. 2. Mr. !. 'onf"J!, C.I.E. 
S. Mr. D. Oomrne. 4. Mr. G. c. "hyte. D. lIlr. J. ],. H. "nllan,.. O. Mr. J. E. 8a.t\)JlSon. ,. Mr. A. B. Roy. 
8. Mr. B. C. GhOll8. 9. Mr. H. N. Sarma. 10. lIlr. P. Barooah. 11. Mr. 8. ('. lIaUa. 12. Mr. B. BhattaoharJee. 
18. Mr. A. V. Thomas. U. lIlt. nebI'M C. Ohooe. 16. Mr. J. S. Graham. 10. Mr. J. V. Surrey. ~ . !lr 1'. K. James, 
O.B.E., M.L.A. 18. Mr. I. B. SWl. 111. Mr. L. B. Grepn, O.B.E .• Tea (;ontrolh'r for India. 20. Colonel J. N. 
Sonden. Q. M. G.'o Branch. ~ . P. M. Khal'ellat, C.I.E., I.C.S. 22. Rno J{ahadur Art Gowdor. 23. Ral Sahib 
~. M. Mukerj\, M.A'h A88tt. 8ecy. to thc Govt. of lndla. Commcrce Drpartmcnt. 2'. Mr. Raw Chandra, U.I.E., M.B.E.,I.C.S., C Icf Controller of IlIlport •• -Colt-Nn. 
It. ltIlCOl!8TR170T1011 COIIJ(tTTBIl (TUDB, II'ITJ:RIUTlONAL TIU.DE POLloY AND AGRl017LTUIU.L POLIOY).-22t1ti 

lind 23rd MIIII. 1942. 
(To draw UP a programm. of work.) 

1. The Hon'ble SIr.uan Uoyd. C.S.l .. C.I.E .• I.C.S., S('Clrctary to the Govemm"nt of India, Commerce ~r  
mt'llt. 2. Tile Hou'bJe 8r Jeremy RIllaman. . . . .~ C.I.E. 1.(1.B., ~  (Flnnnoe), H. E. the Viceroy'. Bxecu· 
tlve Oounell. 8. J. D. Tyson, Eiquire, C.RE .• I.C.II., Secretary to th" Gqvemmellt of India, Hellartment of 
Education, Health and l"'D&. 4. Dr. T. K. Gregor)' D.Se., Ecooomle Advl.cr to the Govenuncnt of Indl&. 
6. A. C. Turner, Ba!lulre, C.l.E., M.B.E., l.e.S., AddltloDol Sooret .. ry to the (Jo.verumcnt of Indio. Finance 
Depattment. 6. J. H. F. Raper, Esquire, llembcr, Railway Board. -7. J. F. 8het'hy, ERq., C.R.I., I.e.S., Member, 
Central Board of U-eve.nue. 8. C. W. Ayers, E'q., C.I.E .• ExcCtlS Profits Tax Advb'cr Ventral Board of J!.ev8Ilue. 
9. T. -So PIllay, Esquire, O.B.E., )I.A:,t B.l,., Joint . r~ r~  to thll Government of India, Commerce llepartment. 
10. p, B. Advanl. Baqulre, M.Sc . ~. .I. .  .1.1'., 'Dlrector of Industrlrs, BOlli bay. 11 H. M. Mabmoodt 
~.  r ~r of Industries, PunjlW.' 12. Mlr Maqbool Mahmood, f\ecrctar)' t,o H. H. the Challcellor, Cll8mber 01 
Pr1ili:eo. 13. V. VedavyaAachorya, Esqnlre, Secretary, Development Depru1/luellt. MY80re. 14. P. ){. Khareaat, 
&quire, V.I.E., I.C.S., Vice-Chairman. III. Hr. Sir .8. S. Bhatnallar, O.B.E., Director. 16. G. L. 'Mehta, Esq., 
President, Federation of Indian ClJambcn of Commerce and Industry, !oj" .... DdhL 17. The Hon·bh· Mr. R,. R. 
Haddow. Preooldont, AssoclatOO Chambel'H of Comm"rce, Valeutta. 18. D. S. llabkc, &quln·. ~ . 19. Sir 
Abdul HaHm Ghuznavl M.L.I\ .• Calcutta. 20. ~ Hon'hl" Mr. HoolIBm Imam. Ua),a. 21. Sir Froderlc..Jam'tlll. 
1I.L.A., New DeIhl-. 22. Sir Tracy Gayln ;rolll"'. Director, Muir Mill. ComJlRny 1.lmltod, CjlwllJlore. 23. Sir ChunllR I 
B. Mehta, Bombay. 2-&. Sir George Morton, O.B.E., M. C .• ·P_ldellt, Bellllftl Urulmbcr of Commer",· Calcutt ••. 
25. K. (;t. Ne<lIIY. &Qulre. M.I,.A .• New Delhi. 20. The Hon'ble Mr. P. N. Rapru, Allahilbad. 27. Sir ZIa·Uddln. 
Ahmad. M.L.A., VlecChalle,'lIor. Mu..Um Unlvol'Hlty. Alillarh. ~. H. N. Adarkar, EKqulre, M.A. (Contob.), S('c,,>-, 
tar),. RecOI1.tructioll {'ommltteCH.-06.I-R •. 2,7116 approxImately. 

16. WUV.T CONI'BRBNOII:.-20tA .t1t/IU.I, 1912. 
• ~ r~  tho wheat sltuutlon. 

I. The Hon'hle Mr. N. It. Sarker. 1Ileml"" (Commerce). 2. The BOII'bl. Hlr Alan Lloyd, Sf<Oretury, UomDlerc .. 
DePllrtrnent. a. Mr, Y. !\. 8ukthankor, When! ('omnth •• ioner for Indio. 4. U8J1t"lo A. M. ThomJlS""' neputy 
Wheut Comml .. ltluer for India. 5. Mr. n. N. AlIarkur, Addltlollal [,nder EiN'retary, OO\'l'nlmeot of Indio. O. Mr. 
R. W. Tllrl(ett, C.LE., Director n.'oeml of SUljJliy. i. Mr. A. P. Hunte, J.C.r! .. ~  DIr,·(·tOT· Or'neTal of filll'I,I)·. 
8. Lt. lienl. Hutton, rr r~ . Wnr lIe ... ourecs Conlmltt,>,·. SUJlPIY 1)I·l'o.I\llOllt. II. 1II0jor L .. ·• Drl"'!Y Con-
troUcr of Railway Prioritie". 10. Sir William Roberts c.I.E.. Price {'ontroU.r, PUllj .. h. II. Mr. MUllant 1181, 
A •• I<tllnt r r~ Controll ... Punjab. 12. &rder Sautok tolln"h (M"""I'K. Oopal Sillgh Htm tolinRh, Amrlt..or). 13. 
Hardar CjJal Killgh. M.L.A. 14. Bbal Chuharmal. Okaru. 11. Mr. M ... on (M"""I'K.O\\"·1l 1101 ... ,1.. 81.d ~ . 
Lahore). 16. ~Ir. :.Iatya l'aul Vinnanl, NorthenlIndla Flour Mill. A .. (.<l"tloll. 17. !ltr. Oaurl :.IhonkAr, Centrnl 
Bank of IndIa, Lllbor •. -COII-R •. 695 approximately. 

16, }'IYTH M •• TII'Il} OF TUB EXPORT AnVISORY COUNCIL-31,1 Jllft"Qf'II, 19111. -
1. The Hon'llle Dewanllabadur SIr A. Rama.,waml Mudallar. :&I,'mber (Colllmcrce). 2. Beth--Khlmjl Shamji, 
Bombay Grain Merchants' AlSoclatlon. 3. M. Horlde8 Modhnyda •. Eoq .• East India. Cotton A'.oelatloD. 
4. 81r V. N. Ui1&ndavtrkar, Bombay MllIo\\'1I0r,' Aaeoclatlon. 6. Mr. IlIIIOrdae VarlndmaJ, M.L.A .• Karachi 
Iudlan Merchilnts' Aasoolatlon. 6. Monlvl Mohammad Amln. C"ieutta Hides and Skins Shlpl,e,..' If,,,,ociatioll. 
7. Mr. M. Ahmed Bad8ha. B.A., M.I •. A., r!nuthem India tlkln. alld Hides Merchant.' A8!j,OClation. 8. Mr. J. H. 
Barder, Indian Jute Mill.' A8HOOlatlon. U. Seth Challdulal P. Parlkhl. Ahmedabad 14l11o,,"nol'l,' Association: 
10 •. The Hon'ble Blr J. H. B, lUehardooll, Aosooi .... d Chamb('ft of t:ommercc of India. 11. Mr. J. M. B. 
Gibbons, AlIIIOClared Chambers of CO)lImerce of ] ndla. 12. Mr. ChunUaJ B. Mohta, FederatIon of Indian', 
Chambers of Commerce and IlIdUj!try. 13. Mr. Sankawband G. Iilhah, Federation of Indian eha,""er. of Com-
merce and Indulltry. 14. Mr. C. J. llamala (M_re. Ralll Bros.). I!>. Hr. L. B. MOI!I!e (MilliS". Lewi. Drefus &: Co ) 
111. Mr. V. V. RamjUlwaltll ~. 17. Bir Abdul Bellm Ghuzuavl, Calcutta. 18. KUDlnraraJRh 81r M. A: 
Muthlah CIIettlar (Madras). 19. Dewan liahadnr 81r N. OopalQ.8waml Ayyangar, C.S.I., C.I.E. 20. Mr. M"qbool 
Mahmood, Bar.-u.Law. 21. Mr. A. Box"U (attellded &II observer for . ~ Oovt, of Hydcrabad.) Tho Hon'blo Sir 
Alan Lloyd. C.S.I., C.I.E., LCoS., .Seey., Oonllae,rce ])elltt.t Mr. N. R PlIlal, C.IU., C.B.E., I.C.S. Additional 
Booretary. COlllmt!tcc Deptt .• Dr. 'L E. Gregory, Economic Aavl""r to the Governmeut of Indln MT'T S PUJay 
O.B.E., M.A., B.L., Deputy 8ec1..,tary. Commeroe Deptt. alld Mr. O. Swamluathan Uudnr SellY: U~ r~ 
lJeptt., were a1ijO preseot.-Co,t-R8. 4,8388pproxlmatdy. ,. 

17. ADVISORY PAI'IIIL ON DaUOSAND MJiDICIKBB.-JOU. ~ .r 1942 
(To dlI!Cus8 &II to wWeh l>roprlctor)' aud patOllt medlcllleB It I. """eutlal to "nport I~  Judi".) 

1. Bt.·Col. Sir R. N. Chopra, U.I.E., 1.M.B. (Retd.). 2 .• Dr. B. N. GhOS'iii' M.B.E., F.R.F.P. and 8. (GlaR.), I. M. 
(Dublin), F.B.M.J'. (Benlloi): F.R.S. (Ed!u.). 3. IIr. W. R. Aykroyd, .D. 4. E. W. Flllroraas, Elq., M.P.B. 
6. Dr. B. Mukerjce. 1>.8e., M.n .. F.A.Ph.S.-Co,t-R8. 22.000 approxuDat"ly. . 

IIr. President ('rIle Honourable Sir Abdul' Ho.him): Sir Zia Uddin. 
Dr. Sir Zia Uddin Ahmad: No. 141. . 
The Honourable Sir Sultan Ahmed: Sir, we are sorry that the HonoUl'able 

Member js ~ . " 
Mr, President ('l'be Honour'lble Hir Abdur Huhim): The question will be 

anRwered on Mondny. . 
'ltfajor General E. Wood entered the Chamber.) 
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The 'J[oDourable SiJ... Sult&l1 Ahmed: Sir, he has come . 
.Kr. Prellident (The Honourable Sir Abdul' l{ahim): The Honourahle -'Iember 

shouid have been in his Beat at the prupcr time. 
Jlajor General X. Wood: 1 apologize, Sir. 

- WHEAT POSITION. 
141. *Dr. Sir Zia l1ddin Ahmad: (II.) Will the HODOUt'able the Food Member 

please state what WHS the estimated surplus of whea.t in the .country on th. 
~  r~ . 1941'1 

(b) What was the estimated production of. wheat in 1942,' 
(c) What quantit.y 'has been estimate.d to have been consumed during the 

period, from April 194:& to J IlnwlI'Y 1943? • 
(d) What is the estimated quantity of whe!lt now in the country? 
lIIajcn General :&. Wood: (a) .. ~  lire not uvaHablc of the estimuted 

.l!urplUl' of wheat in the country on any particular d8te. 
(b) 1(1)-7 Inc tons. 
(e}-und (d). Information on which to base suclL.t·stlmates i!S not availaDle, 

. CQlIPLAINTS A.BOUT CoNTBOL OJ' WHEA.T IN DELHI. . 
H2. *Dr. 8.ir Zla l1ddin Aiunad: (8) Has the Honourable the Food Member 

r~  the attention of the Delhi Admmistration to the definite complaints about 
,t,he control of wheat in Delhi Drought· to notice during the ~  and by 
,questions in the Autumn ::;ession 19421 • 

(b) Wh,at action bas the ~ Administration taken against. sUl'h 
.eompia.ints'l 

(c) Is the Hon(jurable Member prepared to hand OVl'1' the enquiry to t.he 
Intelligence Department of the Government of Indis; to lind out whether the 
.complaints were· justified"/ 

Kajor General E. Wood: (a). Hnd (b). The Honollruble ~I r ~  
refers to certain t>tatemellts made in the ("oUl'se of t·he debate on the adjournment 
motion on the 11th Mluch, 1942. The complaints were brought to the notice of 
.the Delhi Administration. The gravamen of the complaints was that for ulterior 
1lI0tives the official who was .then most closely, concerned with the distribution 
.ot wheat !Supplies in Delhi hud not tnken effective action to discover stocks 
Ihidden by lllerl'hllllts in the town. In actual fact, a lluDlber of raid& were 
lli'Utle ill Delhi IHst spring, resulting in the production of some 14,500 bags of 
~  and wheat flour. While it is doubtle8.'l true that 11 considerable number .. 

-of persont; in Delhi of the ~r Ilnd middle classes still hold stocks of wheat for 
;their Pe1'SUllal ~  it does not appeur at nIl likely ihllt Ht this stage any 
~ r  stocks still remain roncea.led with the dealers. 

As regards the allegubow; IIgHinst the purt,icuJar offICial, tlw reply is, firstly, 
that ew!r sinec the first wheut. shortage occw-red in Delhi tweh;e IHonths ago 
the ILuthorit,ies huve becn ~  the services of the police and the lIlagistrntei 
to trncl the hidden ~  ill addition to the Hcrvil'es of tilt' officiul mentioned, 
Secondh', 1II11ch of the informat.ion whieh led to the successful paids of lal;t 
:sprillg ~  obtuilled by the very official who was criticized jn the debate. 

(e) There is no oeellsion fo!' such inquiry as the HI,mourable Member seemi 
to ('untemplllte in Ill", last part of his question,· • . 

HrdH RATES FOR CONTRACTS FOR CONSTRUCTION OF AERODROMloJS AT GAYA AND 
NAWAllIH, 

j 143. *l'4r. X. C. Neogy: la) Will the HOllourable the Lubour Me Tll het· pll'sse 
·;;tnt(; ,,'hether it is 1\ fllct thllt eontrdcts fOr the cOllstmction of eertain u.,ro-
,rlrollle" wl,re jllI1wtione(l hy the. Chief Eng-ineer, Cent.rnl· Public . Works Depart-
IT1Plit. ~  nt yery high rateR agailJst which. the Provincinl Public \Vorks 
J)eplll't,ment ~ eOlllpelJed to lodge r ~  • 

(b) I s it 1\ f'nd that Ill; 11 reI; II 11- of such protestl; n eommittee WO!'; appointed 
t,o examine these mtes, and the committee reCluced the r!1tes to about one-
third of what were IJogreed upon by tht, Chief Engineer? 

t Answl\r w t.hi. quest.ion laid on the table, the qllestionel' being absent, • 
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(c) Is it a fact that the contract<>rsa.lso agreed" to reduce the rates 

correspondingly proving tllereby that the rates ongiuall,y awa.,rded were 
abnormally higll? 

(d) If the answer to (c) above be in ~  affirmative, what action do Govern-
ment propose to take against the Chief Engineer who was responsible for S8ollC-
tioning the original rates? .. 

The Houourable Dr. B. B. Ambedlw': (a) Rates for the construction of the: 
aerodromes in question were accepted by Chief Engineer on proposals put, 
'forward by the Executive Engineer through the ~ ~r  Engineer. 
The r ~ were high but reJiabie contractors were not obtainable for w(lrk of. 
the dilllensions requu'ed at lower rates at the time the work was started. A. 
report was received. through the Divisional Commissioner complaining thlit 
these rates were unduly high. ' . 

(b) and (c). Almost Q- month befol'e the receipt of an." protests from the 
local officers the Chief Engineer had instructed the' Superintending }]ngill68r 
to make 8n enquiry and subsequently deputed his Personal Assistant end. 
Financiul Adviser to make u further enquiry. By ,that time eon<iitioll{j hnd 
become easier and it was possible to enforce reductions in the ratas previom;ly 
accepted. As a result some rates were considerably reduced, but no rate was, 
reduced to one-third of the -previous. rate... The reductions accepted by the· 
contractors were nil in respect of certain w(lrks, 15 per cent, in respect of main 
runway, ;)0 pel' cent. in respect of ordinal'.'· . buildings. and between 30 per 
cent. and 60 per. cent. in . ~ case of special buildings. The contrj:\ch>r htts, 
however, refused. to accept the reduced rates proposed in the case of domestic' 
buildings which have therefore been taken away from him and given to another 
('on tractor at reduced l'Qtes. 

(d) There is 11o.<"I1\;;e for tnl{ing any l1('tion against the Chief Engineer. 
HIGH RATES FOR WORKS OF LANDING GROUNDS IN NEW DELHI CANTONMEN'I.'. 

1'144. *Kr. X. O. !reogy: (a) Will the HOllOul'llble the Labour Member.please· 
state whether it :s a fart thnt the rnh's for wot'\(s of Landing Grounds in the 
new Ca.ntonment, New Delhi. were sanctioned Ilnd awarded at high levels 
origilllllJ)', but later on they had to be reduced, I1nd 'the r~ r  nre n(lw 
doing the works at these reduced rates? 

(b) If t.he ~ r to (a) above be in the affirmative, why were the higlwr' 
rates sunctioned in the beginning, Rud under whose • authority ? 
, (c) What action do Government'proPQse to take. against the officerR who nre' 
reRpoDsible for this state of affairs? " • • 

(d) What precautions have heen, or lire going to be. taken b.v the GOVE'rn-
lllf'nt of Indio to prevent 11 recun'ence of such instauces to ensure rigid economy; 
in the exeeution of All sueh works? 

• The Honourable Dr, B.' B. r~ (u) tllf.d (b). Three items of workH,. 
viz... , (1) Londing Ground, (2) Dome"tic Buildings and (3) Technical RJ4ildings. 
~ r  earried out· in eonnection with t.he eonstruction of the New Cautonment,. 
New Delhi. LTlIlding Ground. As regards (1) Ilnd (2) the 3n8wpr i" in t.he, 
negative. , 

A.s regards j3) some teduction in rntel4 was affected owing to dlange of:' 
s'pecification . 

. «(') and (d), no not ll1'ise. 
• CENTRAL FOOD AD"ISORY COUNtJIL. 

146. ·SIr I'.E . .Jamel: Will the HonoUl'able the Food Member be plenl>ed1 
to siate: . ' 

(Ii) whether tIle Central Food Advisory Cd\mcil has been transferred' to, 
the Food Department and is still in existence; 

• 

(b) what progress it has made in planning on an nIl-India basis a' food' 
and fodder producti® programme and in tendering advice with! 
regard to its execution; and 

t Answer to this que.tion laid on the table, ~ ~ ~r being absent. . ~ .... 
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(C) if any steps have bean taken to make the Council. a clearing house 
of information and advice for ... all matters reiatmg to food pro-

. duction throughout the Provinces and InJian States? 

Kajor General E. Wood: (a) Yes. •  . . 
(b) ,I!'ollowing 011 recommendatioIlS made by. the Council through it;s sub-

committee and at its plenary sittings, Government of india addressed lLll the 
provinces to iRcrease the food. fodder and vegetable production in the coming 
khaTi! and rabi seasons. .'. . 
. Specific production. targets have 'been prescribed for each provlllce III res-
pect of the principal khari! crops for adoption. Tbe Council also made 
proposals for convarting town refuse into manure by municipalities of over 
50,O(){) population; recommended' steps to correct classification und utilisation 
of large areas of land described as "culturahle but ~  cultivated"; ~  
improvement of machinery for collecting agricultural statistics with partieular 
reference to the permanently settled areas. 
(0) Yes. Arrangements are under consideration for the Departments of the 

'Central Government concerned to advise the Secretary of the Food Oouncil, on 
all important matters concerning the terms of reference of the Council, and 
the recommendations made by the Council ,so as 'to enable the Seoretary to 
selld to all the ~r r  a monthly letter of information and progress. 

, ~ "I. B • .Jame.: ~  I take it that the Honourable Member at I,resent 
is using this Coundl for the purpose for which it was set up'? 
Major General E. Wood: That is the intention. 
Mr. N. II . .Joshi: What steps Government propose to take __ to ma.ke this 

Central Food Advisory Oouncil a more representative body? 

lIajor General E. Wood: The Council, as constituted, represent the interests 
of the consumers, truders, bankers !lnd the cultivators. 
Kr. N. M. Joshi.: May I ask whether the Indian labour is represented on 

that bod,-? 
lIajor General E. Wood: The lu;swer'is in the negative. 
Mr. N. II. Joshi: In view of the fact that a large number of ('onsumers 

consists of labour, whether Government will ask the authorities to make tlie 
Council more representative of labour a..nd of the consumers. 
Kajor General E. Wood: The matter will be considered. 
Dr. Sir Zia Uddin Ahmad: Is it not a fact that only one sided opinion is 

expressed in this COUJJCil and the consumers are -v..ery poorly represented? 
. (No answer was given.) 

Mr. E. L. O. GwUt: On II. poipt arising from the reply, will the Honourable 
Member say whetht11' the ~ manure of activated sludge will be dh!trihtlt-
ed throughout the country? • , 
lIajor General E. Wood: The Council has put forward a. proposal which 

is being considered hy the proper Department for t.he training of at least one 
officer for each Province and State to be trained in the proper u"/;i1isation of 
town refuse. The PJ'<)position further goes on to suggest that when the first 
offieer for each Province and St.ate has be8ill trained, they should continue to 
train officers until each Province and Stat-e Can make use of town refuse of 
towns with fiO,OOO population and over. 

Dr. Sir Zia Uddin Ahmad: What is the nature of the training which the 
HOlJoUl'llhle 1\fember is contemplating to impart? 
Major ~ r  E .. Wood: I am not aWare of the details of the training, but 

the process IS what If: called the Bangalore proeess Rnd the training ,dB take 
plaC'e. near ~ . The first training class will consist of about 21) students. 
Kr. E. L. O. Gwilt: MRY I know whether the t.erm I'town refuse" ~  

activated sludge, bf-cnuse as nn ngricultural JlIailUre Activated slunge is pro-
bablv very much beUer thnn t.own refuRe. 
)[ajor General B. Wood: I regret I am unable to answer that question. 
Dr. Sir Zi&, Uddin Ahmad: __ May I osk'whether the HonourAble MembJlr win 
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hold' trainini class neal' a place where food is available or ~ .r a place where 
food is Dot available? 

Major aenexal E. Wood: The proposoJ. is. that when these ue,w I~  of 
manure become ~  they will be' distributed under the directlOn ~  
control of Provillci.Ll Directors of Agriculture, ,and if necessary at a prJee 
within Hie reach of thl' cultivator. . 

Sir .,. E. James: May 1 know if the Ronoul'able Membet·'s Department 
will )wk into the mutter of activated sludge! ... 

Major aeneral E. Wood: Yes, Sir. \ 
Dr. Sir Zia Uddln Ahmad:' May I ask whether the Honourabie Member will 

('onsider the udvisubi)jt'y of making Delhi us the training centre, because there 
is sC8J'cit,Y of food in Delhi itself, while there is plenty of food 'l'ound about 
within a distance of tell lIliles? Delhi is t.he ideal place for this training centf'e. 
Will the Honourable Member give up the idea of having this training centre 
in Bombay and op'Jn one in Delhi 7 

• Jlalor General E. Wood: The scarcity of food in any place is not neceijsarily 
related to the need 01 manure in that place. 

111'. I •••• Joah1: In ,"iew of the fact that .~  next two questions are of 
public importance from t.he point of view of labour, may 1 11ave your perm is-
"ion to put them? 

JIr, President (The HOllollrllble t:lir Abdul' Hahim): You can put those 
questions. 

~ r ~ Dr. B. R. Ambedkar: 1 have lIO objection. 
Kr. President (The r ~ Si.r Abdul' Rahim): Very well, the Honourable 

:\Icmber may put those questions. 
IRREGULARITIES IN CONNECTION WITH ApPLICATION OF CHAl"I'ER VI-A OF THE 

INDIAN RAILWAYS ACT. 

146. *Kr .•.•. Joahi (on behalf of Kr. Lalchand Ifavall&!: (Il) Will the 
Honourable the Labour Member be pleased to sta.te when the Indian Railways 
(Amendment) Act XIV of 1930 came into force? 

(b) Is it a fact that in the annual reports of the Conciliation Officer (Rail-
ways) and the Supervisor of Railway Labour, who is an Inspector under the 
Act, it has been noted that the same ~ r  have continued to be noticed 
on the Railways in ~  with the application, of Chapter VI-A of the 
Indian Railways Act? 

(c) If ~ reply to part (6) above be in the r ~  has the Conciliation 
Officer (Railways) and the Supervisor of Railway Labour at any"' time invoked 
the aid of penalty provisions of t.he Indiau Railways (Am&ndment) Act, 1980, 
to stop these irregularities? If so, will the lfonourable Member please lav a 
st.atement on <the table of the House giving instances? ' 

(d) If the reply to fir.st portion of part (c) above be in the negative, will 
the Honourable Member please give reasons for not enforcing the pellaity 
dauseR of the. law? . 

(e) Is it proposed to do so nowJ If not. why not? 
The Honourable Dr. B. R. Ambedkar: (a) Section 1 of the Indian Railwavs 

(Amendment) Act of ~  enme into force on t,he 26th M'Irch, 1980. Section' 2 
came into forcf> on different. RRilways on" the dateR given below: 

North WeR'tern find Enst Indian RsilwaYR-ht April, 1001. 
Great Indian PenimmlR find Eastern R ~  (now Bengal nnd Assam) 

RnilwIIYR-ht April, 1982. 
'Romhny. Enmdn IIml ~ r  Tndill find Madrns lind Southern Mahratta 

" RAilwa:vs-lRt November, ]93:'). ' 
Bengal nnel North WeRterr (now Qudh ancl'T'irhut) Railway-1st October, 

HlR7. 
Routh Indinn nnd Rohilkund find Kumson (now part of Oudh and Tirhllt) 

R ~ R  April, 1940., 
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. Bengal Nagpll1' and .¥sam Bengal (now part of Bengal Hnd Assnm) 

Huilways,1st January. 1941. 
to) Yes. (c) No. , ' 
(d) Ilnd (e). It has lIoi been neeessary to invoke the aid of penalty provision!; 

'01. the law as it hus ITlways been possible to rectify irregularities by ndminist.ra-
.th t! action. 

FIELD OF AoTrvITIES OF 'l'JIE CoNCILIATION OFFICER (RAILw .. ns). 
147. '-'I(r. N. 1(. JOIhl (on behalf of )(r. Lalchand Ifava1rai): (8) Will tbe 

Honouruble the Labour Member be pleased to state whet·her it is II fact that;. 
·on the creut·ion of hjs post the Conciliation Officer (Railways) was posted to 
('lIlcutta, to ClU'l'Y on hi,; conciliation activities amongst the group of railwll,ySo 
with headquarters 0:; Calcutta? . 

(b) Is'it a fact· that the office of the Conciliation Officer (Railways) and the 
'Supervisor of Railway Labour has now been transferred to Lahore? Will the 
'field of his conciliation activities be confined to the' group of railways with 
headquarters at Calcutta, or to the North Western Railwav at Lahore 01' to 
'rllilways with headquarters at both these placeR, I~ r  and ~  

The Honourable Dr. B. B.. Ambedkar: (a) Yes. 
(b) ~ heFdqllal'ters of the Conciliation 'Officer (Railways) t\nd the Hupcr-

yiEOr of R . ~  Labour waR transferred to Lahore purely as a j,elllpor::lY mel\-
'Sure as a new incumbent to t,he post WR'S being ap'pointed and . ~ Deputy 
Supervisor of Railway Labour whose headquarters are at ~ r  was holding 
ndditionlil cbarge of ~ post of Conciliation Officer (Railways) and the Super-
viGor of R!lilwu)- Labour. The headquarters have, now been tranRfel'recl bnek to 
Cakutta ufter thE' appohltment of a new incumbent to the post. w 

111'. If. 1(. Joshi: Mav I ask whether the Government will consider the 
qllPHti0l1 of f'xi(:nding the function of the COllC'iliation Officer to Railway!,! other 
tha!l tllORt' who>'p .headqunrters are in Calcut.ta? . 

The Honourable Dr. B. B.. Ambed.k&r: Yes, T will consider that. 
Mr. President (The Honourable Sir Abdul' Rahim): I have allowed these two 

questions t,o be put by Mr. N. M. Joshi, t,hollgh. the Honourable Member, Mr. 
L"lchund Navfllrai, who gave notice of these questions had not, authorised Mr. 
Jo:,;hi. It i8 ordinnrily the pract,ice t,hat no ol:h(·r Memher can Pllt a qucstion 
unle8s the Honourable Member in whORe nnme a que5U.ion ~ hm; authorised 
him to do so. Rut in the special circumstimccs of this ease, T haye allowed 
Mr. Joshi t.o put the questions. . 

LOOTING OF GRAIN SHOPS BY MILL-HANDS AT DHARLIA. 
148.- ·,Dr. Sir Zia Ulidin Ahmad: (1\) Will t,he Honourable the Food Member 

plee..se Rtate if it is a fact that the mill hr.nds in Dharlia (Bombay Presidency) 
looted the grain shops ahout t,he 2Bd ,January, 1943? 

(b) What was the cause ot looting the bazaar? , 
(c) Was it not due to the fltarvation caused ~  t.h", flbf;ence of food grains 

in th e market? 
... (rl) Does thif< dnmier exiRI in nil nlnCf'f< wlu>l'P ,foo(lshd'f il' not, nvailable? 

(e) Ts the Honourable Member prepared to press on his colleagues to take 
lmmeiliate steps for eRsing the situation? _ . 

Major 'General E. Wood: (a) to (e). The GoYel'nmf'nt. of India are not aware 
whether the facts are as stated in the question. TIesponsibilit:v for law ani! 
order ani! for rendering the civil nopulation f;lIch aRsiRt,nnc(' fiS iR possible in the 
wav of foodstuffR rest A 011 the Provincial Government. Th(' (}ovf'mment of 
Tnilin are awarE' thllt there if! scarcitv in some pnrtf< of t.ht' 'Romhl1v Presidency 
11nd have alreadv made ..arrangementA for substantial qunntities :)f grain to be 
<1espnlchec1 t·o ~  from 611rplllll -Provinces. 

. RECONSTRUCTION CQMMlTTEES. 
~  ·Xr. Govind V. ~ I  ~  the Honol1l'nhle Member for ('om-

111er('C be pleased to state: 

+ AnAw.er to thiA ql1eRtion laid on the table. the queAtionf'r hein" ahsent. • 
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(a) the names of persoils serving on the .various R~ r  Com-

mittees; 
(b) tae names of the economic investigatol"S; and 
(c) if any final or preiill1inal'Y i'eports of these Committees are ready; .. 

and if so, whether. these will be laid on the table? 
Kajor General E. Wood: (a) A list of members serving on .the fourth Renons-

tructioll Committee viz., Trade, InternatioIlal Trade Policy and Agricultural. 
Policy is placed on the table. 
- The first three Reconstruction -Committees dealing with (i) ,Labour and: 

DemobiJisatioIl, (ii) Disposals and Contracts and (iii) l)ublic Works and GO¥tlrn-
ment Purchases are bf'ingconstituted aud the proposed l1Bts of representativea. 
afe pluced on the table. . 

(b) 1. Mr. M. A. Mulky, M.A., LL.B., M;.Sc. (Econ.), (Londo!l): 
2. Dr . .s. Ganpati R!lo, M.A. (Hons.), D.Litt. {Madras}. 
3. Dr. Natarajan, M.A., D.Litt; (Madras). . -
4. Mr. V. K. Chopra, M.A. 
5. Mr. S. M. Huda, B.A., Dip. in Rural Economics (Oxford). 

(c) r~ r  conclu8ions 011 one or two topics have been reached, but 110-
decision has yet beAn taken ar; k' publication of Reports when ready. 

Pf('lIOS l'.a -l'trllonneiol Brr.QJUJtructi<m Committee 1. (Labour and DelllObil;sotion). 
• Reprellentativu 01 tAe Government 01 India. 

1. The Honourable Mr. N. R. Sarker, Member (Commerce) : Ch,airman. • 
2. The Honourable Mr. C. Maci. G. Ogilvie, C.S:I., C.B.E., I.C.S., 8ecret.&ry too 

the Gov.emDwnt of I~  Defence Department. 
3. The Honourable Mr. N. R. Pillai, C.I.E .. ~ . .  I.C.S., Secretary to the ~ r  .. 

ment of Indig, Commerce Department. 
4. Sir ThlJodore Gregory, D.Sc., Economic Adviser to the Government of India. 
5. Major.General B. V. Lewia, C.B., C.I.E., D.S.O., M.C., Defence Department. 
6. Sir Guthrie Rus8ell, Directol'·General, Munitions Production, Calcutta. 
7. Mr. E. T. CoateR, C.S.I., C. I.E., I.C.S., Financial Adviser, Military Finance. 
B. Mr. L. T. Gholap. LC.S., Joint Secretary to the Government of. India, Finance· 

. D.epartment.· 
9. The Honourable Mr. H. C. Prior. r.I.E .• I.C.S .. Secretary to the Government of 

India, Labour Department. 
10. Colonel H. W. Wagstaff, M.e., Member, Railway B980rd: 
11. Mr. J. Sargent, M.A., C.I.E .• Educational Adviser to the Government. of India. 
12. Mr. J. V. Joshi. M.A. (Cantab.), Deputy Economic Adviaer to the Government of 

India. 
Representative of the Federation of Indian Chambt'lr, 01 Commtrce and Indu.try. 
13. Sir Purahottamdas Thakurdai, C.I.E., M.B.E., NavlI&ri Chambers, Outram Road .. 

Fort, Bombay. 
ReprMer..t.ative 01 the A'lIOciated CluJmber. 01 Comlnerce 01 India. 

14. Mr. E. S. Millar. Attock Oil Company. Ltd., Rawalpin.di. 
Be}iTU'!ntafi1'p.,< o!-

15. The Bombay. ~ rR  Asaociation. Bombay .• 
. 16. The In6ian .Tute Mills ASllOCiation, Calcutta. 

17. Th" Employ"rs' Association of North.ern India. Cawnpore. 
lB. The Indian Engineering AHsociation. ~ . 
19. The H1ndustan 'Construction Company, Limited. Bombay. 
00. The Tata Iron & SlRel. Co .• Ud. 

!/llfJOur Rr' prCap.lIfafh·eR of Provincial Goverll1l1clLt8. 
2L Commissioner of Labour. Madras. 
22. Commi8llion .. r of Labour,- Bombay. 

lAbour Repre,entati1'ea alrpTll1led 01 by LabOUT Department. 
23. Mr. N. M. Joshi. M.L.A .. Model House, lBt Floor, Flat No. A/4. Proctor Road;.. 

Bombay, No.4. 
24. Mr. Jamnadaa Mehta. M.L.A .• 4O-C" Ridge Road. Malabar Hill, Bombay .. 

I Repre8entative 01 Indian State8. 
25. 'On .. Labour representative of the States. 

Proposed Perllonnel 01 Reconlltnlr.tifm C01Iwuttee 11.. (9ispollal, and Contract,}. 
Rep'lIentativt8 01 tAe 001Jer1lment 01 India. 

1. The Honourable Mr. N. R. Sarker, l\f,ember (Comrr.eree) : Chairmo.". 
2. Mr. E. M. Jenkins, C.B.L, C.I.E., I.e.s.,· Secretary to the Government of -India,. 

Supply Department. ' -
~. The Honourable Mr. N. R .. PiIlai. C.I.E .. C.B.E., I.C.S., &cretary to the Goyern· 

ment of India, Commerce Department. . 
4. lib- Theodore Gregory.' D.Se., Economic i\dvi8er to the ~r  of Indi6. 
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5. Sir' Guthrie RI ~II  Dit'ector-Genel'al. MunitiollB Produption Calcutta, 
6, Mr.L. K. FlnU. V.D., Director, Mechanical Enginrering, Railway Board. 
7. Mr. Zahid HUlISain, C.I.E., Additional }'inancial Adviser, Supply Finance .. 
8. Mr. J. V. Joshi, M.A. (Cantab.), Deputy Economic Advi,er 10 the Government 

~ ~ - . 
Repl"eselitative 01 tlte P'edcrati071 01 Indian ClLatnbers 0/ Commeroe and Indunry. 
9. Sir Shl'i Ram, 20, Curzon, Road, New Delhi. 

Representative 01 tILe A •• ociated Clw.mbers of Commerce of -India, 
10. Sir Bernard Pratt, I r ~  Chemical Industries (India), Ltd., 18, Strand Road,. 

Calcutta. 
Representatit·es of the Provincial GOl·erllmellt. J: Jndian State,. 

l!. Director of Industries, Central Provinces and Berar. 
12. Director of Induatries, Bengal. 
13. Director of Industries, Punjab. 
14. One Director of Industries of any State. 

Representative. of- • 
15. The. Boml.ay Millowners' ASsociation, ~  . 
• 16. The Indian Jute 'Mills Association, Calcutta. 
1.7. The Employers' Auociation of Northsrn India, ~ . 
18. The Indian Engineering A88OCiation, Calcutta. _ 
19. The Hindustan 'Construction Company, Limited, Bombay. 
00. The Tata Iron & Steel, Co., Ltd. -
21. The Tanners' Federation of India. 

Prop(lud r~  ()f ReWn3f1'1lf'tion Oommittee Ill. .(Public If"orl.·s lind Got'e.rnment 
Purcha,eB). . 

Rtpruentatives of the Government of India. 
1. The Honourable Mr. N. R. Barker, Member (Commerce) : Ohairman. 
2 .. The Honourable Mr. H. "C. Prior, C.LE., I.C.S., Secretary to the Government of', 

India, Labour Department. . 
3. Sir .Theodore Gregory. D.Sc., F.oonomic Adviser to the GO\"l'l'nment of India. 
4. MI'. S. K. Kirpalani, I.C.S .. Joint Secretary to-the Government of India, Supply 

Department. . 
5. Mr. A. W. H. Dean; ·C.I.E .• M.C .. I.S.E .• Chief Engine('r and Rent Controller,. 

C. P. \Y. D., Labour Department. 
o .. Mr. T. S. Bankara Aiyer, C.LE .. Finnncial Oommissioner, Railways. 
7. Brigadier R. M. W. r~  M.C., Deputy Engiueer-in-Chief. Engineer-in-Chief'&. 

Uranch. 

B. Mr. A. C. Turner, C.I.E .• M.B.E., I.C.S, Additional Secretary to the /lovern-
nWllt of India. Finance Department. 

9. MI". A. R. Thomas, B.Sl" .• (Eng.), LS.E .. Recretary. Central Board of Irrigation._ 
10. Mr, .T. Y .• JoBhi, M.A. (Cantah:), Deputy Economic Adviser to the Government 

of (nelia. 
N'·pr's,,,I"t.;'·! 'If tile F"deration of Tndian Chmn"crs of: Commerce (1Ild I ~ r . 

11. 'fr. Knsturhbai Lalbhai, Pankore's Naka, Ahtnedahad. 
llepresentati1'e of the A"ocillted Chambers of C07llm.rrt 0/ India.' 

~. Sir Henrv Bil'kmyre, Bart., Messrs. Birkmyre Brothe1'8, 8, Clive Row. Calcutta. 
, llepresenta.fil!e of the Indian Institute of . I ~. Oalcutta. ' 

-13. Mr. R. R. Kagal, B.E .. M.I.E.. M.R. San. I., Laud & Development Officer, Delhi .. 
I"'"1IT!'B"IIfnt;"F of the h-rigation 'or ti,e PubUe r . ~ or r~ Electricit!! Departme'fl.tl of 

14. Sind. 17. Assam. 
15. ~ r. 18. United Pl'avinces. 
16. Orissa. 
r ~~ . ~  01-
19. The Indian Engineering Association, Calcutta. 
00. ThEl Hindustan Constmction Company. LimilA>d. Bombay. 
21. The ·Tata Iron &: Steel Company. Limited. 
22. _The ASllOciated Cement Companif'll. Ltd., Bomhay. 
23 T-hf' Delhi I~ r  Trust, Delhi 
_ Uther lfepreJCcnt.ative •• 
24. A representative of the Public WOI·kA Contra/!to1'8. 
25. A representative of any State. . 

eons,illl.!;01/. of Rccon8truction ~  n'. (.4 .. (If r~ I  (}O/npole,1)-C1'raae. lntertlfl-· 
tiflllQ/ Trade Policy flIlfl Agricultural Policy). 

ifeprcllenfath.el< of the r .~  of India. 
1. 'PIH'> Honourahle Mr. N. R. Bark!'r. ·M .. ml ... r (Commel'cE') : -fJlrairmall. 
2. Th ... HOllotll"lIbl .. Mr. N. ~R. Pi11ai. C.I.E .. C.B.E., I.C.S., Secr!'tary to the, 

GOVl'l"Dml'nt of India, CommtlI"C" Department. 
3. Thl'! HOllourablt' Mr. C. E .• Jones. C.S. T., C.I.E., l.e.S., r~  to the Govern·· 

ment of India. Finance Department. 
4. Mr .• J. n. Tvson. C.U.E .. I.C.R .. St>cretarv to the Gowrnmellt. of India, Depart-· 
. n1l'nt. of Edu('ntion, Hl'alth & Lands. . 

5. Sir Th('odore Gr("gory, 1).Se., Economic 'Adviser to the Governm.ent of Indif., 
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6. 1.1l-. A. C. 'fumel', C.l.E., l\[.B.E., I.C.S., Additional St'CI-etal'Y to the Government 

of India, J.<'inance Depal'tmeut. 
7. Sir Hugh Raper, Memuer, Railway Boa.rd. . . 
8. MI'. J. V. JO>Ihi, M.A. (Cnlltab.), Dep\lty EeollomH' .-\dVlltl· to the Government of 

Inuia. 
RtpnHllla/i,"'s u/ /"e l'r''''illciu/ (;11 1',,1'11 IIIflltt!. 

9. Director of Indust.riell. Bombay. 
10. Dil't'Ctw' of InuUIltriell, Punjau. 
11. Director of Industries, MaJraa. 
12. Dil,.,ctol' of I ~  United Provilll·,eS. 

llc}lJ·tlll'ntatiru. "f StU/CII. 
13. ~ r  to H. H. t.he Chancellor, Chamber of Princes 
14. A represl'ntativt' of Hy,It ... ·abad. 
15. Secretary" ~  r ~ I  ,MYB,?fe. 

Rrpreulltutlt.e 01 t.he ImpfTlol COU11r11 of • .J.grll'lI/tllral Ruearrh. 
16. Mr. P. M. Kharegat, C.l.E., I.C.S., ViCt-C/wjrllum. . 

Jlf'prut.llflr/i I'e 01 III·e /loard of S,rie1uijic and Ind'lfatrial ReseaTcA-, 
17. Dr. Sir S. S. Bhatn&gar,O.B.E., .o.lI'ector.-

HepreseTl(ati,·ea of the Chambers' 01 CUlnlllerce. 
18. Mr. G. L. Mehta. PrE'sident, Federation of Indian Chamllefll of Commeree " 

IndWlt.I'Y. New Delhi. .' 
19. MI'. G. D. Birla., Member of the Committee, Federation of Indian Cha.mbeft of 

Comma'ce &: I ndullt,ry , New Delhi. 
:20. The HOlloura.hlE' Mr. R R. Haddow, PI'ellident, AS8ocia.ted Chambers of Commerce. 

Calcutta. 
'21. Mr. W. K. M. LangIPy. :\ssociated Chainbe},8 of Commerce, Calcutta. 

. Other Ilel'rueIlJaU.,e .. 
:22. Sir Swetachall1pati Rarr.a Krishna Ranga Row Bahadur Varu, K.C.I.E., ~  or 

Bobbili, Bobbili, District Vizagapatam. 
'23. Kumararajah Sir Muthiah ·Ohettial', Madraa. 
24. Mr. B. S. Da.bke, Bombay. 
25. Sir Abdul Ha.lim Ghuzuavi. M.L.A." Calcutta. 
~. The HonourablE' Mr. HosllI\in Imam, Gaya. 
':!T. Sir Frederick Jamt's, M.L.A., NE'w Delhi. 

:28. Sir Tracy Gavin Jones, Director, Muir Mill. Co., Ltd., Cawupore. 
:29. Sir Chunilal B. Mehta, Bombay . 
. 30. Sir George Morton, 0 B.E., M.O., ·1'1·esident, Bengal Chamb.-r of Commerce, 

Calcutta. 
'31. Mr, K. C. Neogv, M.L.A., New Delhi. 
32. Th .. Honouraule Mr, I'. N. Sapru, Allahabad. , 

. 33. Sir Zia Uddin Ahmad, M.l..A., Vice-Chancellor, Muslim University, Alig!l>rh. 
PLANS FOR PROTECTION OF AGRIC1YLTURUITS FROM SLUMP IN PRICES AFTER THE \-VAR 

~ 160. ·M:r. Govind V. Deshmukh: Will the Honourable :Member for Com-
merce please state if Government have thought out plans to see that the 
agricuituri"lts get a fair return for their produce after the war and have not to 
i;uffer on account of slump in prices?'. • 

M;ajor GeDeral B. Wood: This subject WRS considered at the r~  lIJeeting of 
tiw Hl'tlOllstrllction Committee IV-Trade, International Trllde Holic:y lind Agl'i. 

·c:dtul'ul Policy-hid in May 1942 hnd a Sub-Committt..'e on ~ ~ has 
ibeen set up to (\onsider the post-war pl'Oblems of Ifgriculture. 'l'he Agriaulturai 
'Sub-Committe£ (A the Consultutivt' COUllllitte0 of EconoUlists j!:l al80 examining_ 
t!le question ~ 

DBSIBABILITY OF TRANSFER OF hlDJAN ApPEALS FROM HIS MAJESTY IN COU:;CIL 
TO FEDERAL COURT. . 

161. ·Qui MUhammad 'Ahmad Kumi:. (a) Will the Honourable the Law 
:Member please state if it is or it is not a fact that due to war condit1on,;; 
litigantfl fire feeling considerable difficulties in instituting. - Qnd proj;ecutinl.:: 
:appeals to His Majesty in Council? 

(b) Is it or is it not It fact t,hat mTI!)ng other reasons, due to the great 
distance of India from the Courb, of His Majesty in ('ouncil, the rxpenses of 

. flppAal!; t{) that Court are m1lch greater than they Are or ('an be 'in ~  C01ll'ts 
·jn India? ' 

(c) ·Is it '01' is it not a fact that the Courts of His Majesty in Council are 
<lverworlwd and the normal period for the decision of appeals there is from fonr 
io five years? 

+ ~ . r to this ~  laid on the table, the questioner being ~ . 
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(d) Is it or is it not a fact that there is not sufficient work ill the :Federal 
Court of India to keep the Honourllbh· ,/ wlgps of' thHt Court busy during the 
normal working days of the year? 
(e) In view of the cxpeIll,\es and delay in the decision. of appeals by His 

Majesty in Council, do Government propose to (,'()Usider the adv;sability of 
bringing to the notice of His Majesty in Council the neces8ity for, putting 
section 206 of the Government of India Act, 193() into force? If.not, why not: 
The Honourable Sir Sultan Ahmed: (a) to (d). The estimate of the normal: 

period ill part (c) is, I think, excessive, but I have no ~r  desire to COIl-
trovert the 8uggestions which' the Honourable Member evidently intends to., 
convey. 
(e) The question is under correspondence with the Secretary of State lind I 

UlIl not in U" position.to llIake 1-1Ily further statement. nt this iltage. 
Qazi ,Muhammad Ahmad Kazmi: How long is this rr ~  goil1g to· 

lasti' . Can ~ Honouruble Merubcl' give HIP ):lome idea:) 
The Honourable Sir Sultan Ahmed: I would suggest my Honourable friend 

to go tit> the llearest astrologer. , " . 
Qui Muhammad Ahmad Kazmi: Is it likely to finish before ~  end of the· 

war or will it COli tin Ul' ('ven after the \\'111' ~ , 

The Honourable Sir Sultan Ahmed: The answer is the same. 
DESIRABILITY OF INTRODUCING LEGISLATION REGARDING SPBCIAL CRIMINAL COURTS._ 

152. $Qul Muhammad Ahmad Kuml:. (a) Is the Honourable the La"l\ 
Member aware of the cont.ents of the Ordinance No. II of 1942 creating Specinl 
Criminal Courts, issued by the Governor General? -. 
(b) In view of the provisioDD of section 72 of the Government of India Act,. 

1919, regardi'ng the r ~ Qf such an Ordinance being only six months, do 
Government propose t.o consider the advisabimy of bringing legislation on the· 
basis of that Ordinance. before this House? 
The Honourable Sir Sultan Ahmed: (a) Yes, 

. (b) Orrlinuller XU of ]942, Wllfl Ill/l'de dllrillg the period specified in !?l'cti,)ll 
R of the Indian and Burma (Emergency Provisions) Act, 1940, and by virtue of 
flu[J-section (3) of section 1 thereof, section 72 of the Government of India Act, 
al': set out in the Ninth Schedule to the Government of India Act, 1935, hllfl 
effect ill rp.spt'cl of Ordillluwt's Illude during that period as if the words imposing· 
the Rix-uwhth limitation were omitted. The question, therefore, does not arise, . 

vMATERNITY WELFARE AND CHILDREN'S HEALTH .AR.IuNGEMENTA. 

j 153. $)(r. Amarencira Nath Ohattopadhyaya: (a) Will the Honourable-
Member for Education, Health and Lands be -pleased to state the number of 
childrell born every day in India? Have the Govemment of India any arrange-
ment to look after their health? 
(b) Will he be pleased to state the number of deaths of children every day 

in India? Have Government Illade any arrangement for checking this death 
rate? If so, what? 
(c) }low man', maternity institutions are there in India, province by province, 

in which free lying-in nccommodation is provided? How many' doctors and' 
nurse!; nre employed simpl:;' to look nfter the expectAnt mothers nnd newly-born 
~ ~  ' 

(eI) \\ h:11 1l1'1'.:mgeml'lIt" urt' t hert' for maternity welfnn· 'nnrl chilrlren 'f' henHlt 
in rural areas? 
Mr. S. H. Y. Oulsnam: (n) to·'(d). Sl1('h informntion us is refuiil.l-III-ailnhle 

to the (>ntrl'l OOVel'llIl1f'nt i!; contuined in the nnnual report.!! of i h.. Puhlic 
Hc'ulth (;orn1l1isf'iOlWr with thC' Government of Tndin which are in the librnry oJ! 
the Houf'£'. PubliC' H(,H1t11, hospitn nnd 'registrntion of birtllFl and deaths' are 
the r ~ ~  .of l"'o"in{,ial (l 'Cl'lll1lent;;.· 

tTTNJNE POAITION, 

'·154, *Kr. Amarendra Nath OhattopadhYIIYa: (a) Will the Honourable· 
Memlwr for Edl)('ntiol1, Health and Lands, T)lease state if it is It fact that 

t ARRwer to this ql1&!tion laid on the table, the quostioner being absent. 
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India produces 100,000 pounds of quinine yearly?' 1£ so, is this quantity suffi· 
,oient for the use of Indian populace? If not, what is the general deficit? How 
much qUinine is imported annually for use in'India and what 'was the quantity 
imported in 1939, 1'940, 1941 and 1942? 

_ (b) Is it a fact that Government hud SOlDe quantity of quinine in srock at 
,the end of 1939? If so, what was the total quantity an,d how was this extrn 
-srock distributed and utilised? 

(c) Is it not a fact that the supply of quinine has fallen short Bpd has 
been causing grea.t hardslJ.ip in treating malarial fever ill I ~  . 

(d) What was the rate of death per 1,000 per year due to' ,malaria- in 1941 
:and 1942 and wlult was the rate before th::! war? . 

(e) Have the. Government of India tried to find out any substitute for quinine? 
If not. have they approached any AyuTvedio or Yunoni physicians for finlling 
-out any proper substitute? Is there any research work in harid to find out a 
-proper substitute? . 

(f) Did the Honourable Member get any offer from any AyurVtdio physician 
for any such substitute? If BO, does the- Hon.ourabla Member propose to accept . 
·the 'offer to get a substitute at the earliest opportunity? If not, whnt are the 

~ 
Irtr. S. H. Y. Oalsnam: (3) The annual production of quinine in India lIS 

:about 90,000 lbs. The normal annual consumption is ab9ut 210,000 lbs. A 
,g('atement showing the imports of quinine from 1988·39 to 1941-42 is laid on 
the table. 

(b) The amount of quinine in the possession of the Government of India at_ 
·the end of 1939 was 90,000 lbs. The stocks have been included in, the common 
1>oo)l of Central and Provincial stocks from which allotments aTe made to Pro· 
-vincial Govp,mments. . 

(c) It is a fact that quinine supplies are insufficient to meet requirements 
'for the tmatment of all cases of malaria in the country. . ._ 

(d) Deaths from malaria- are . separately recorded only in si» Provinces and 
tbe 1941 figures are available for only five Provinces. The reported death rate 
in those Provinces 1n 1941 was 8·1 per thousand of popUlation in urban BreBS 
-and 8·9 in rural araas. Statistios for 1942 are not yet available. The corres· 
-ponding rates for 1988 were 8·2 and 10·6. . 

(e) I would invite the Honourable. Member's attention to the answer to his 
~  No. 105 of the 24th September, 1942 and to the Supplementary Ques· 

tions and Rnswers arising from it. Government have not approached any Ayur. 
-vedic or Unani physician Bnd have not instituted any new research work but 

~  ha.ve made arrangeroents for suppiies of atebrin; a drug which i8' recog-
ni'ied by the medical profession 88 0. remedy for the treatment <:>f malaria. 

(f) Yes Government. are prepared to investigate the properties of the alleg· 
Ed remedy if samples £Ire supplied or the formu4.a is given. 

~ 
1939-40 
1940·41 
1941·42 

, Statement Showing Imporl, oJ QUinine. 
100.208 lbA. 
83,023 lb •• 

293,724 lbe.· 
283,877 lbs.t 

THE RATLWAY BUDGET-GENERAL DJSCUSSION. . ..... ' 

Xr. PreSident (The Honourahle Sir Abdul' Rahim): General Discussion of 
'he Railway Budget: Undr-r Rule 46, I direct that the time limit for speerhes 
on this oeca6ion should he twenty minutes, according to the usual prllCtice, 
but the Government Member will have forty·five minutes or more,' if necessary. 

Mr. T. Ohapman-Mortlmer (BeMal: Emonean): Sir, in f,he ~  of 
my remarks, I should like to refer to what the Honourable the Mern!Jel' for War . 

.. ~ 190.(l(\() lbs. imported hv Government. 
t includ68 110,000 lbli. imported by Government. 
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jransport had to say on the subject of t.hespltmdid work done by all grades of 
railwuy sel:vuut,s during the lust extremely ~ year. ·1 shoul<! like to pay 
a tiibute on behalf of this Group to whut these men have done for India and 
India's war effort. During July to December, it was'my misfortune to have to 
,travel R good deal on bUlliUCSS. Now, ~ r we all know that thes,: months were 
Hw most. difficult months, of Just year. ), C,lll say from my own l)e1'80081 
o{'xperience wh,ich was shared also by Indian friends of mine with whom 1 made 
these journeys that we received the most unfuiliIJg consideration and assistance 
from the railway service officials. Inthst conneetion, Sir, we heard a great 
.deal about the delays that- have occurred in mil way travel lind more especially 
the delays that occurred at that time. I should like' to qllOte one, or two 
instances from my own personal experience. One was on an occasion when, 
,owing to-the breakdown of an elect.rical machine in ClIlcutta, the signal a.ppara-
tUB at Howrah Station' was out of action for a c9'uple of hours and our train 
,started, in consequence. one hour late. On the, way to Rihar where we were 
going we made up time and arrived only about ha.lf an hour late. Sir, I suggest 

~ is a remarkable r ~  to the way in which the Railway emplo;ve\'s are 
,doing their work i,n these difficult times. 

Coming to the Budget itself and to the financial proposals-which are related 
io it, I am sure that to the much hl:lrasBed tax-payer the news of thiB Budget 
will come with a sense of feeling of greatrelief-relief that such cqnBiderable 
aid will be- forthcoming to /Zenersl revenues and relief arBO that rates and fares 
bave not had to be erihanced. Dare we hope that this' may mean that these 
have nQw reached a war-time peak and that in post-war yellrs- early attempts 
will be made to revise these in a downward direction for the telief of ind\1strv 
~  of the passengers who use the Railways? ' 

Secondly, Sir, the impression you inevitably draw from the study of this 
Budget is the enC9uragement it must afford to the general financial policy of Gov-
Ernment.aDd in particular to its Defence to an policy. It is one more proof to 
my tnind of the soundness of that policy and of how eaSily the· Honourable 
the Finance Member iB going to get all the money he requires "at the very 
cheap r ~  he has offered for his loans, and I am sure that Defence Loan 
Committees allover the country will take heart from this Budget. 

Thirdly, we welcome the vel'1' large r ~  that iR forthcoming for the 
general revenues and the judicious balance ihat the ~  the. War 
Transport Member and his financial advisers have secured. In their allocation 
of the balance they have adopted II. fair diviBion of the enormous BurpluB as 
between the needs of the !'evenue, the needs of the tax-payer and the needs of 
the Railways themselves., . 

With reQ'a'rd. Sir,' to more detailed points 'in tM Budget T shoulllike to draw 
"the attention of the HOllie to the capital position of the Railways. I find 
that in: 1935-036 the Capital-at-charge was '754-11 crOrE'B. In 1942-43 it if; 
770'24 crores notwithstanding the addition to capital during the current year 
of Rome 15 crores, on account mainly of the purchaBe of various RailwaYB. 
Now.' Sir, I lim sure that the House will ~r  that. these are 
most remarkable fignres· and ,show the extraordinary sonnd position 
in whi('.h the Railwavs find themselvpB at t.his time. In a neriod of some seven 
yeal'R to have inoreased the capital-at-charge by no more' than. 15 crores and 
at the Rllme time to have acquired major railwav f;ystems iB, T SU!!'gMt. a very 
remflrkable achievpment. The RpBerve fund which r ~ to the exTilllnatory 
memorannum of HI39-40, the last pre-war hud!!'et, wns shown ~ hf\ nil. will by 
the encl of the coming 'Vear Itmount to no leRs' thAn !'line ani! a half crOTes. 
WI' on t.hpM Bp.nches a're very glnn thAt thf\ Honourflhlf\ Memher for WAr 
Tram;no.rt, R~ decined to allocate 1'10 IRrl!e lin Amount 1U'1 ~  ('rorC'f; orld to the 
R,esf\rvp Funcl.- Ano thiR fipure of nine And a haH croreR. if, sholllo bp noted. 
iF! Rrrlvpd nt, Rft·er t'hP, tT11Tl!ltfer from the 'Rpsprve Fund of 'RB. 6'SI) croreR to 
the Deprecint.ion Fund. ~  Air, in the Depreciation Fund acconnt. which 
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was circulated to Honour"hk ';\femhers, I find that the openmg buJnnce. of 
1941-42 was Rs. 86,60, 72, ()O(l. The closing balance of the current year 8?cordmg 
to the revised estimllte would be R~. 82,19,93,000. 'l'hus the outstandmg loan; 
.which was due to the Depreciation }'und will have been fully repaid by the' en.d 
'of the current year ,and an extra sum of 8 crores added to the ~ . That IS 
despite the moratorium which had relieved the. Railways from halOIng to refund 
their debt in this respect. 
Fourthly, the Railways during the current year have finally paid off the· 

unpaid contributions to General Revenues whieh under the old 1924 Convention 
they were bound to pay. AgAin taking the pre-war figures available to this 
House, we find that the amount of theBe unpaid contributiollsin 1009-40 waa· 
84'70 crores, Today it is nil; while witb regard to the current 'ye(Lr, in addi-
tion to the repayment of these old outAtanding debts, the Railways will, have 
made a further contribution which, together with the debt payment, amounts' 
to 20'13 crores. In the eorning year out of the estimated surplus of 36 crores, 
it is proposed, under the F.uggested'revision of the Convention, that genere.f 
revenues should receive no less than 27 crores and that approximately 9 crore!! 
will be placed in lleserve. Sir, we on these Benches thoroughly approve of this 
proposal but reserve a mord detAiled comment for n later stage, 
_ It will be evident, 'Sir, from what I have said that we have moved a very 
long way from the days when Sir Otto Niemeyer wrote: "the position of the' 
Railways is frankly dHlquieting"-he was writing on the 6th of April, 1986-
"The position fs frankly disquieting. It is not enough to contemplate that 
withiu five years time the Rllilways may merely ceaRe to be in defieit. ". We 
have moved, as I say. a long way from a time when so distinguished a financial 
expert liS Sir Otto Niemeyer could write in these terms of the Indian Railways; 
so that today, so far from merely clearing their deficit, they are contributing 
36 crores by way of surplus, part of which will go to General Revenues nnd 
part to RaRe'tve. From what I have said, I think it will be clear to Honot!rable 
Members ~  I consider. the finllncial position of the Railways extraordinarily 
folatisfnctory and I feel fHlre that Government themselves must be very hnppy 
and the Honourable Member in r~  in particular must count himself an 
extrnordinArily ~  mnn that he is ryhle at a'time of high prices due to t.he 
war to present so favourable a budget to this House. 
'Fhlt,Sir. while congr!ltulnting the Honourable Member on t,he satisfactor,\' 

results which the R ~  :-.how J should not like it to be t.hought thnt we on 
these Benches nre neces8!lrily completely satisfied. We hope he will "keep' 
it up." to use the popular ndvertising phrase we see so ,often today, and that 
he will continue to ('ontri1.,lIte 8 crores to Reserves and continue to make u 
generol1f; contrihution to goenel'lll revenues. For to the extent that he is able--
to do these two things. he will !}ecure future benefit, liS well as immediate 
benefit. both to the generlll tnxpayer Hud to indm"f,ry. Industry will benefit 
because if suqstantial reserves are there, they will be ready to meet the large 
replacement costs that will inevitahly arise il1 tbe post-wnr years, Secondly, 
reserves will make it possihle, or ma.v make it possible. for the railways in the-
difficult post-war yearFl to lower freights and fares: lind thirdly, these reserves-
provide in A seTlse i! cushion against post-war depression. By that I mean this: 
thnt in so far fl.!I thE' rAilwu,v!l hove cash available, ~  lire able to assi!lt llw' 
henv,v iildusirieR anel more particularly thoRe most nffected by a period of post· 
war depression. Whon'us if the,v do not have strong r ~ r  they would be 
r ~  to repeat the appnlling policy thnt followed the lnst Grent War and the 
deprcs!!ion of 1929 to ~  by which ~ the railwllYs onl.,' increased the 
difficulties with which industry W/lF; nJrp[1c1y faced. Sir, .thnt is why we on these 
hencheH very strongly ft'el thnt Government must do all thai they can to 
Rtrengthen railway reserves in th!l'se prosperous years. We should also like to 
Bay· that in our view the pol i c;\" of Government with regard to dearness allow-

• 
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.ance lind grtliu Hhops.-which will !Jl'ovide not ~  gruin but also' other 

.- .essential commodities at leusonable rates to their workel's,-is u po)wy which 
we wholeheartedly support and endorse. We uls0 support the policy of charging 
so large a proportion of t·he expenditul'e that results from cyu]one damage, 
flood damage und sabotage, to general .,·evenueF; rather' thun draw substantially 
·on reserves for such purposes. It is' only right that ill the case of damage done 
by sabot.age and 1l00ds the present should t)ear .the greater part of the cost 
so incurred. '. 

The wagon position, Sir. we feel is disquieting. 'VI' appreciate what the 
Honourable Member has said with regard to what is being done to improve 
matters and we .do recognise that Ii very great deal has been done to improve 
the wagon position. At the snme time, Sir, we are not altogether !';atisfied that 
'fhe figures which show ir:creased mileage per wagon-per ton mile-is of 
necessity a matter upon which the Honourable Member can congratulate him-
self. For example, is it ii desirable thing that. at a time when the pressure 
for wagons and locomotives is so great as it is today, piece-goods should be taken 
'hundreds of miles from Ahmedabad to Indian States .md kept there until Ii 
convenient time arrives to send them out and realise higher prices for the goods 
so held up in Native State? Sir, that is'tht' sort of thing that haR'lt'd t.o ~ r 
'increased mileage, and I um not at all sure that it is n matter upon which· we 
-can offer you any congratulr.t·ion. The same remark also applies to sugar. BaIt 
and to foodstuffs generally. At the same time, wo do realise thnt the railways 
lHtve done a very great deal to catch hold of )Jeople W110 are doinli\' thot r ~  
thing, ond we hope you will, again "keep it up" and catch n few more and 
stop them from such unsocial practices, which are, partly at leaFlt, the l eaus. 
·of the very serious rise in Frices, for which the poor in this country are suffering 
'so "much today.. . 

It has been suggested by some of our Members, and ~ of us agree with 
it, that where wagons have been held up by consumers, more severe penalties 
,should be imposed. In t.hat connection, Sir, I should like to inform the 
Honourable Member of a casp which came to my own knowledge in the course 
·of business in the last few months, where a certain firm in Calcutta which 
received wagons, kept them for over a month before' the coal was discharged into 
-storage places. So that kind of thing should be stopped, on'd whether it is 
best stoPl>ed by forcing them to unload their coal within II cel!'tain specified 
period after arrival in their sidings, or ~ r it is best done by increasing 
'penalties, IS a matter thut we should like you to consider. ' 

Finally, Sir, I should lUte to' say a word very briefly about the rolling stock 
programme. We on theee Benches agree wholeheartedly with the programme 
which ~ r  has set befole it. The programme involves an expenditure 
of .some eight crores on locomotives and boilers, 3t crores on wagons, ana so on. 
We consider that these replacernents of rolling stock und locomotive power at 
this time are extremely necessary, both with a view to maintaining the efficiency 
·of the railWays and to preveriting a very acute situation arising in the subsequent 
years. We therefore support the programme which Government have otltlined . 
in their capital programme for the coming year. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divi"ions: Muham-
madan Rural): I congratulate my Honourable friend, the War Trumport 
~ r on the lucid manner in which he has presented the most prosperous 

budget ~ r Rince the sepllI'at.ion of rnilway ,finance from general fiflRnce. The 
prosperity no doubt is mosHy due to war conditions ti but it is 'ver:y grntifying 
that thc railway administration in spite of enormous demands on its re8r1UrCeS, 
and the difficulties of renewal and supply. has discharged its obligatiolls in a 
most. o<lmirahle manner. The responsibilities of railway transport have 
immens81v increased on account of the shortage'Of petrol, and I confidently hope 
that ollr Indian railways • ..,f which we are 80 Pl'9ud, will cope with the continuous 
=incl"easing demands during war tiIOO. • . 
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:Sir, J want to discuss two problems uuring the Budget debates. The first 

is the financial !lolicy and the second is, the administrative machinery for Indian 
rllllwH,\s. 
~ );ow the presellt situatioll i,,; exceedingly helpful. As my Honourable friend 
is an expert business lUan, he wiUprobably be uble to appreciate the financiuJ 
difficulties and administrative problems which J shall Jay before him. The issue 
befo!'e us-and I think we ,-,ught to decide it is whether the railways should be 
run as a business concern or as 11 sen'ice of public utility. The Honourable 
Member's predecessors were all 1. C. 8. officials and they tree.ted the railways, 
us an administrative Depul·tmellt of tilt:: Government of India and vested 
even their subordinate servants with powers ,of unest, which nobody wouldi 
contemplate doing in u business concern; but when it came to treatment of 
the subordinate staff, they treated thelll us if the,), were employed in a business, 
concern' and the right of appeal wus practically denied to them. 1'0 this 
Department wus treated sometimes us Il Stat-e Depurtmltnt and sometimes I,S a 
business. concern, just as it suited the administration. It is now high time-
that we have u clear understanding in our own mind as to now the Railways. 
should be treated. ' 

.lf we are to treat it as a business COllcern, then t.he R ~  should be 
deemed to be owned by the Government of IndiR twd Jhl' Railway Board may 
be regarded as a Boord of managing directors; the capital here is not subscribed 
bv the shareholders, but It il!l borrowed by t.he FinRnce Member on the securitv 
of the Governlllent of India; the Finance Member acting as .a broker charges 
one per oent, commission, and thus Railways pay one pf'r cent. more than the 
bank rate of interest; and this is fixed by the Convention of 1924. It therefore-
follows from this that the R ~  Board should pay ordinary income-tax. 
super-tax and ~ profits tax; but they are exempted from these taxes and 
they have mnde negotiatiO!l under the Convention of 1924, handing over n certain 
portion of their surplus profit to t,he general revenues, und tbey keep their 
accounts in a manner which as I shall show later on is an eV88ion of income-tax. 

If, on the other hand, we treat this as u concern of public utility, main-
tained for the public benefit, then it is not a money-making concern for enriching 
shareholdors and mannging directors. In this case, the railways may be-
deemed to be owned ~  the people, administered by the people and run for the 
benefit of the pe<?ple. The losses or profits must be borne by the people of 
India and should consequently be debited and crE!dited to the general revenues. 
The separation is only a matter of convenience and is of great help in the 
fixing of the rates and fares. In the South A.frican Rail"'ays, rates and fares 
are so fixed that the railways do not show largl2 surpluses or abnorm!11 deficits. 
Our Railw!lYs, althoug,h they exist for public utility, increase the rates and fares' 
under the old dictum "Chnrge what the traffic can .bear". We must judge the 
Indian railw'ay administrRtion on the theory that it is a servioe 'of public ~ ~ 
Is it desirable to build up Ii reserve to an unjustifiable extent at a time when 
every penny should he utilised for the ~  prosecution of the war?' 
According to the Budget now hefore UC:;, 1\ reserve of Rs. 98'58 crore8 has been 
accumulated under the hends of what might be called r ~ r  and denreciation 
reserves. There are two re!;erves, which I shall discuss later on. These twO' 
reserves amounted to RIl. 58'73 crores two years ago, and onlyRs. 25·15 crores 
before the w'ar; so that during the war they have increased their resrn'e:-; from 
25'l!i to Q3·83 I\rores. ' 

About this rlenreciation reserve fund, I havR been reveatedly drawing atten-
tion that thiR nrpsent system of depreciation resen'e should he aboliRhed ns 
earlY UR possible; Qnd my reaSQ(1S, which I have given previously and some of 

~  I Rha11 repeat now, are M follow. One is, And r qnote from nn' hook: 
., the Depreciation Reserve Fund shonlrt 110W he aholished. for the Tt'USOIl8 ~  , 
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10 1875 itself for abolishing depreci'ltion: it is unfair to the railwa.y 
~ r  . and to railway empio..vees, as by including contribu-
tions to the reserve -fund under the working expenses under the false name of 
depreciation, we ~ an artificial deficit. The operating ratio .is increased, 
which is a slur on the administration, und it results in retrenchmerit und reduc-
tion and cut in salaries, not because there is a real deficit bllt an artificial deficit 
created by wrong higher finance". Thut is one of the reaSons I hnve giveu, 
that if you set aside under the depreciation fund, a fund under the name of 
depreciation reserve fund, it is rather unfair. 

Secondly, there is no country in the world that hilS adopted this system. 
We are the only country in the whole world, isolated, who have adopted this 
practice of building up a depreciation reserve fund. I am speaking with 
authority and with knowledge. I may tell you that I have before me all the 
figures for the last twenty years, since the separation of r ~ finance r ~ 
general finances. During these twenty yesrs we have put down Rs. 251 crores 
under t.he head of depreciation reserve fund. Out of this we have spent about 
167 crores for renewals and replacements, and have a reserve of about 84 crores 
still. From the experience of these twenty years, we see t.hat we have been, 
depositing at the rate of 12! Cloores in this particular fund, while our expendi-
ture for renewals and replacement is only 8! crores; it therefore seems desirable 
that only t.his 8i crores should have been provided under thiR. heading, and the 
remaining 4 crores ought to have been under the heud of Reserve. I see no 
advanta.ge in maintaining two reServes--one under the name of ordinary reserve, 
and another as depreciation reserve. 

The next thing is, how is the depreciation to be calculated? They have 
adopted a novel formula, that depreciation iR equivalent to one-sixtieth of the 
('lIpitnl at charge. There must be some common sense in figures also. The 
word 'common senRe' is a peculiarly English word-there is no corresponding 
word fo1' it in German, French or 'any other European langua.ge. I 'attpnded 
lectures in Germany and there they called it 'EngliEiches common sense' but 
there is no word in Germno' language for it: similarly in ~ r  exiBts 
110' word and the French express the idea by ·the word 'common senSe des 
AJ1glncis': sometimes people have asked me to define common senRe and I have 
said that its definition can be of the same manner as the definition of mind 
and matter: what is the definition of mind? No matter. What ia the defini-
t.ion of mntter? Never mind. This is the best definition which our philosopher 
the Fillance Member would give. The snme thing applies to common sense. 
But we understand what it means, never mind for its definition. The depre-
eiution is taken as II/60th. Why not 1/59th? Is it because sexagesime scale 
was used bv the Greeks und Arabs in all culculabions or for allY other reason 7 
Why not i/61 I love a prime number. My Honourable friend may like a 
composite number, but this is exeeedingly artificial and there must be some 
basis of calculation. ' • 

I looked into thE: basis of calculation carefully about two year's ago when J 
WEB writing my hook, and they said that they took up the life of the engines, 
the life of thit' pa'rt, the life of that part. and so on, j,mi 
they omitted the fact that after the life of the. engine is finished its Y411ue 
is nbt reduced to zero, it will still have some value left, but t.hat value has 
been omft.ted. Now, our experience of 20 years during which we have had good 
time all;; bad t,imb, has shown that we require about Rs. 8t crores per annum 
for r ~  and renewal, and this sum onlv ~  to be provided and not 
Olw-sixtiuth of the capital at charge. This r ~  me of another calculation 
about the pJ'icp'Of a boot.· If. you put. the depre('iatioll at l,100th of the capital 
atchaql'J, what would be the depreciation of tl pllir or boots which I purchased 
for Rs. 20 and resoled it about four timeR lind eaeh time I R]Wnt IlR .. 'i .for re-
soling? I will now have to deposit in the depreciation fund I-60th of not Rs. 2(} 
but of TIs. 40, ~  is .unfair. This method of calculation at I/60th of. the 

• • n 2 
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capttal-at.charge i:-: exceedingly arbitrary. I request the Honourable Mllmbcl' 
to con&ult the Auditor General and hit! colleague, the . ~ r and finlUlcier, 
aUll hI;! will find that the basis of calculation of his depreciation is wrong and 
peel\liar I~  to this. country. Provide in the Budget only the actual amount 
wh.icp. j" required. for rellewal and replacement which wiU be about 81 crOl·es. 
'rhlS sum may slightly fluctuute. 

The Honourable' Sir Jeremy Ba1sman (It'i1l3nce Member): Would not the 
Ha.'1o.lr.lble Member's argument lead to the conclusion, because for the first six 
lllonLi'!:I hI.' would not have to re-sole his shoes, there was no. necessity to IIla1.-e 
any provision for shoes? " 
Dr. Sir Zla Uddbl Ahmad: I am sorry that this is not the finance of the 

RaillNlIY ])el'&rtment. They,put il?-the depreciation fund from the moment the 
money is advanced by them, not from the moment ~  they begin to use it . 
. I should likt; the H(,nourable Member to consider this particular aspect, whether 
we should not follow the practice of· other countries and keep for rellewal and 
replacement only that amount which is actually required. I can understand one 
particular thing. namely, that during war time it may not be possible to get 
all ~ I  engine" and various other material from Europe. In that case Y0t! ]<eep 

~ I amount of repiacementwhich ought to have been spent in the year 1942-43, 
to ~ spent in futurE, years. This can be done as has been done in many institu-

~  that the expenditure which was really voted for this ~r has 
beon carriei on to be spent after the war. 

Thlt Honourable Sir Edward Benthall (Member for Railways and War TrJlus-
port;. Should not that policy apply to other assets besides locos and wagons? 
Dt. Sir Zi& UdcUn Ahmad.: Yes. I am talking only about replacement lind 

renewal. Whatever replacement which .YOIl wanted to have now but could 110t 
be got thii curr(;nt. year-it seems desirable that  that amount should be set 
aside for the particullll' yesr when these ~  become available. That is &.11 
1 ~. I _ . 

Sir Muhammad Yamln Khan (Agra Division: Muhammadan Rural): That is 
what is ~ done now. 
Dr. Sir Zia UdcUn 4hmad: I am given t.o understand by a member of the 

Railway Stllndinr Finance Committee that this practice is being followed. If 
that is S'), t,hnt is all w\!at it> required and nothing more. 
Again, we should set aside in the.reserye fund only the amount which is 

necessarJ and not build up indefinite reserve. What is the amollnt required? 
The Wedgewood Committee recommended a sum of Rs. 50 crores and thought 
th'lt t.hut would probably bo enough for the reserve fund. I go It little bit further 
and say that reserve should ,be equal to ~ expenditure 0'£ one year, that is. 
from Hs. 7:) crore!, toO even 90 crores. After this a.mount has been set aside, 
whatever surplns is made, it. t-:hould be transferred to the general revenues. \\'hell 
we am contemplating a reconsideration of the convention of 1924 we should note 
tlut railway,; Ilre 1I0t mere- business concern!'l. They ure puhlic utiH.y services. 
We shouB set aside only !l ·certain amount of reserve, und any sum that accrues 
oQver anu above thai maximum reRerve should go entirely to the general revenues 
for th3 prosceutil)!l of the wnr. It is not right to accumulate an amount which 
is more t.han lIeceR8ary, because" after all, the Hono.!1rable Member has received 
the ruonov on necount of Will' ('onditions. The money has been eaJ:ned on accollnt 
of iht) privrrt'iol!., which we are suffering, and it seems desirable that the Railway 
Tiep'lrtmellt should hand it over to the war funds, and if this is done, our taxes 
would be oropor1.ionately diminished, Qnd in that ~  it. comes back practicRUy 
to 'II.'. . 

Before I ~ r  k the,second que!!tion of administration let me again appeAl 
to th ~ r ~ Member to serioUF;\v consider the question of the position of 

~ r~  aner reserve funds and eXQp1ine what other. countries o.re ~ 

and. follow their practice, because, after all. every. other country i!:l not 
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laekiug ilt fiuuneillJ vision and why !>hould we follow u practice which has 
not bet:l1 followed 80 far anywhere else. I will give you a book on ~ is called 
the stl1tistit:s of International Railways where all these particulars are given. 

Now, let me take up the question of administration. Unfortunately this 
has been mixed up with the question of .Federation, and I do not like that the 
question of raihvaJ administration should be mixed up with the question of 
Federation. I do not like that the authority which will' administer the railways 
should bd respolll.ible to Parliament; I think it should be responsible to the ~  
Legislature, and the ullthority which will administer the ruilwllYs on our behalf 
us 11 public utility service i:ihould be creuted by the Indian ,Legislature and it 
sh::mld be responsible to the Indian Legislature. 

Kr, President (The Honourable Sir Abdur ,Rahim). The Honourable Mem-
ber '" time is up. 

Dr. Sir Zia Uddin Ahmad. I will take up this question on another occasion. 
JIr. Jamnadaa M. Mehta (Bombay Central Division. Non-Muhammadan 

Rural). If hugtJ profits were a mutter on, which we should congratulate the trans-' 
port service of the cOllntry, then certainly the Hailwu:;- Department deserved 
those congrat,ulutiollS. But I am I.tfrHid those profit!l lire uJ;lheulthy, They lire 
taken out of the -poverty of the people, and entirely belie what Sir r~  

,Acworth said that a tax on transport is viciolls. That you stlOuld, after making a 
provision for every outgoing, m'lke a profit of Rs. 36 crores is !.In unhea.lthy sign 
and not a matter for congratulation, and it is definitely due to the burden on the 
pOOl' t) a very gl'E'at extent. The House knoVl!; that in 1936 rates and ff',res 
were rais(lj quite unnecessarily, Again they wj.lre raised, again they were raised, ' 
and for four times in the last "ix years rates and fares have been more or less 
increa-ile.I on('e in two years, and it is at least the income of Rs. 10 crores from 
these increased rates and fares which is l'esponsible for this surplus. Why dQ 
th:3Y wallt it:' If the:;' do not.want it for running the railwltys, then why do t,he,r 

-go:> on tuxing the people.-Rs. 10 crores "'hieh is entirely unjustified hy the state 
of the railway finances'! ' \ 

Of course, being a ~ .  there being nobody here to check them ~  
1" N Membert.: generally being more anxious to bother themselves about 
~ OON. third class passengers' grievances than about anything else, the Rail-

way Board has beell able quietly to take whatever it wants to the great detrilllent 
of the poorer people. In this huge food crisis, what should have been the duty 
of th':l R ~  Board? When food was not easy to get and, if you got, it wad-
too ~ to buy, as it still is, in a crisis like this nothing should have'stood.in ' 
the wily of ~ hailway Board coming forward to transport certain articles of 
food free, Thht if, the kind of service to which my Honourable friend, Sir 
Edward Benthall, should have referred but although he agrees to the principle 
that it is not monej but r ~  counts, there is no service but there iB 
mone: .. only. If service (,Olmted, ~  crores oi extra revenue from the poor 
paSSEngers and thos( who use the rai ays for transporting goods is an entirely 
I rr~  burden whirh the Railway should never have placed on the public. 

In addition they should have carried the main articles of food entirely free. 
Wh'lt does ~ matter? After all, we are one. We are a State organisation. 
Wf: are r ~~ for the people and for the State and when you have plethora of 

r money ar.a th£> food situation is so extraordinarily difficult, ~  Railway Board 
should have been the first to come forward and Bay that certaID articles of food. 
I don'i, sa:,: nil. will be conveyed free. What a m'agnificent impression it would 
ha w'. cr(·nte<l? ':Vhat ~  proof would it "have supplied to the people of th& 

I r ~  wl11('r the RflJlway Board feel for them! My Honourable friend, 
Rir Edward Rf'l1thnll. rightly described that ser:vice ought to bfl the goal nnd 
not profits hut quite the rt'\'erse is being pursued. I would very mueh welcome 
even now,' ('han!!t> i,n tht> polit'y in the matter of rates and fares and that the· 
inereases d IPfl6-37 sholllrl be aholished und eerlnin articles of food should he 
('arried from one End of the countr,v to the other free. Some people will trv to 

~  tlMt this is a ~  CI'UZY idea hilt in n crisis like this, when the people are 
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the backbollf' of the war dfort, t.here it> nothing crazy which you do in their 
r ~ . I know all these so-called financial IUld business considerations but 

there is no need for applying theIl} in the circumstances which I have stat.ed. 
On the othet· hand the extreme socialistic Russian principle should apply. The 
food of ~ ~ shall be ~rr  free. Nothing would have been lost. The 
Railways would not have become bankrupt. To that extent, therefore, there ~ 
not so much scope for congratulations as for regrets and I think that an entirely 
difie!"tlat IJolicy should hayc been pursued in the mltter of railway policy. 

Very r ~  compliment' has been paid to Sir Leonard Wilson and his officers 
and men for thc splendid service they are rendering to the \ war and to ~ 
traJe and the public during this time of extraordinary strain. ! can bear testi-
mony and I can honestly ,:)l.Iy that every word of that compliment is, fully deserv-
ed. I hln·e seeu t;ht:: Chief Commissioner working at night till very late hours, 
coming t,) his otI1ce ,very early in the morning and there is hardly any hQur of the 
day and few hourA of the lJight when he is not dealing with one or the other 
of the important ruilwuy problems which are crowding day after day and multi-
plying beyond anything that was ever expected. Sir Leonard has been carrying 
this burden over his sboulders during the war in II, magnificent wunner and, 
therefore we echo the compliment which the War Transport Member has paid 
to him. Thtl ()(.mpJimt!l1ts paid to the men are also very warm and sincere hnd 
I thank the Ruihay :\ll:'llIhe1' for that unequivocal testimony to the loyalty lind 
devoticn to duty \\ hich six m 8eVe11 lakhs of railway men have shown during 
thc,;e threc yeor>; ~ t-It.rain Hnd which, we hope, theS will continue to show in un 

r R ~ manner till tht:' end of the chapter, He will permit me to say that 
with such 11 ('omllliment he .should at least have satisfied himself that, these six 
ItlkLs of Dlf'll get 'their food alld thnt they do not. go hungry, that their wives und 
~ r  do not \Vuir for food'which never comes and that the railwa)' system 
does nDt bl'eome H huge organil'ation of slave labour at ~ point of the bavonet 
under ~ r ~ legal provisions during the war, He cannot leave the jOb, he 
("annot get enough food and that. with 36 crores lying about! Have you eve/" 
seen so much stllrvatioll in the midst of so much plenty? The Railwa;v Board 
have got 36 croreR -9f rupeE'R but t!ley cannot feed their men. In fact, they have 
<leased t.) think about it. 1 11m very sorry to say that they fired the last shot 
in ~  Ilnd eince then they Reem' to feel that r~  has been done and 
nothing lrmain,; te. bE' done and all the representations that we ha.,ve made flinCH 
Au'gust till the ~  week have received no response. In fact the tactics of t,he 
Railwr,v BOUl',I art d.ilatorv and thev have exasperated 'the starving inillions 
who co'nstituie the railway employees 'and their families, That the people in the 
Transp()rt ~ r  who are second in importance only to the soldiers, should be 
<lOllsidered so -lightly when their food is concer,ned, is baffling to me both on the 
gro'llnd$ of humanity and self-interest. ' 

Why afe the, Railwl.lY Board inviting trouble ~  their labour hus been so 
<lOntellt. eV",1 with the very small modicum of the dearness allowance they have 
got? Let it. not be imagined by the Railway Board that what thev ~ given 
representR anyihillf: more than bare 25 per cent. or even less tha'n the actuill 
cost of living. r ~ August cost of, living was 168; since then it has increa.sed 
to 20fl. Let,mc', tell the HOIlRe t.hat t.he Bombay I.aboUT Gazette index numbers 
1lt"e nn .Ionger r. ~ heeause it is stated in the body ~ these r ~ that so 
fAr ail flce Rnrl ~ or two,other arttcleA are concerned, no market rates are avail-
I ~  'l'herefOl'I'. they only contain the actual reported 0 mOal-ket, cost in J ul v, 
Therefore. 205 i'I, not the real figure. ns the cost, of rke iA not reflectM in the 
index number of the cost of living of the Bombav Labour Gazette and the 

'Bombay Laboilr Gazette figures have been ~  to be 25 per ~  wide of 
t.he mark in the ~r  ~  .• which means that they are lower than the r~  
rise in the cost 'of livin!{, Therefore, th€' real riRe in the cost of living todav 
mUllt be somewh£oTe nenr 2.;(, Rnd not 201), Now: if 150 is the number of points 
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:by ",hidl tlte tw;t. (,f li"ing has H1'iSCIl, jUl:lt see "'hat we have got. We get 
Its. ~ U iligllcst Aguiust laO" lis. 10-8-0 is the Ilmount we get, which 111eUllS 
.that if 1 was getting a '3lllarj' of lts. 4, I HDI getting completely compensated 
.becllll':ie lts. 10 r r ~  150 rise, that is, ~  as distinct from 4. So, it COnH!S 
tll 102 arId lW J.nd 4 and 10. So, unless the mail is getting a salary of Hs. 4, 
he cann:..t get I!rlequate compensation under this scheme of dearness aHowanee, 
.aud the higher my salary the lower is. my' compensatioJl of Hs. 10-8-0. Hup-
posing 1 aJ'l earning Hs. 50, then Rs. 10-8;0 is 20 per cent., as against 75 which 
ghoul.j L.! tllt' ri!'e. And this bogey of infia"tion where the poorest are concerned 
is entirely ulll:lcientific. Why should these lenrned gentlemcn tr.Y to mislead a 
Yery well disposed House, I would say, into a state of mind where they are 
threllt.ened that if the worker is given food there will be inflation? That is a very 
struuge thing, that tf the worker gets food, there will be inflation. Tht:'refore, 
. ,in order to hOllour the theory of inflation, the worker should starve. 'l'his is an 
extrnnrdinary state of mind which they know is not justified, but they use it with 
r ~  reiteration. The Honourable the FiWl,llce Member DlRde it fashionable 

11lst }t!/;f Rnd I thought it ,,'ould at least in some degrees receive the quietus. 
but 1 find that its recrudescence is even more violent now., I am simply sa.ying 
that todn:V'1:1 dearness allowance, according to the rise in the cost of living, i,; 
fully justified IInc] no infltltion 'will arise so far us those who are living on the 
,wul'gin 01 starvation are concerned. 'fhnt 1m!' been ~  ad l1ausenm in 
London b:v the l.JconomiRt, hRs been ~  in thnt Journal and has been sup-
ported ~  the High Court Judges that so far as the humblest Rre concerned 
nobody should be pulled down t,he abyss of :o;tarvation in the name of inflatibn. 
The Honourable Sir leremy Rai8man: Does not the Honourable Member 

·admit. that in 1;1,') fm ns the goods cease, to become available or become available 
'in smaller qU8Iltitief:, the cost of living index is vitiated? 
Mr. lamnadas K. Mehta: It is not at least so far as the people who are liYing 

{m the ho!·(ler-Illnd. It ceases to be a problem of human regulation of ~ I 

1ife 1\,; againf'.t the suppoiled ecoqomic theory. If you t,ell me that my economio 
iheo1'Y rr1ll3t survive even if the workers stan-e, then I am pointing out that that 
~ not ~ r~ . I entirely agree that a man, who is buying two sanes for his 
"'if,, nnd is llOW onl;, ilble to ~ OllL' because of the rise in the cost of livin/l. 
,.;hO,lll.,! not gpt ('ompensation. I am entirely of opinion that a man who is· 
I1UVPlg two journeYR to the hills in the course of the year ~  not be com-
vell!'at,ed for not 'beingable to go to the hills nt all, but. if  a man CBllnot get rice 
OJ' 'if hi" children cannot get even rags to weal' and ,,'on say that if you 
giw> hi'll ~ allowance inflation shall set into motion, I cannot 
'lgree. That is nll I am saying.. I am not disposed to challenge the whole 
ilortrilll' of inflation. Tn fnct .. I do agTee with it but with this reservation. I 
now hOrd that fhe Honourable t.he War Transport Member will make a. stnte-
lJlent .)f whnt ~ r .  are. about the Ilel)rness allowance because the workers 
-nave got Sf) fXaRTH'rtlt.ed ,  . 
Kr.President (The Hor.ourablf' Sir Ahdur Rahim): The Honourable Member 

11'18 e:\Ceedpd hi:o; time-limit. 
Mr. lamnadae M. Mehta; Shall I nniflh in two minutes. Sir? 
Mr. President (Thp Honourable Sir Abour Rahim): No. The Honourable 

'Member must conr.1ude his speech now. 
Mr. ~ K. Mehta: I hAve nothilll1' f'lsf' to RAV expept, that T hope the 

'Hollr.ul'nhl" the \VIll' Trllnilrort Memher ,,·ill make a C\tntement on the Gove1'l1-
lll?nt nttit\1(le nFl to the ('our!"e of nrtion the" ,vill take About the dPRrness nl10w-
'1111(:,". • 

Sir AbdulJlallm Ghusnavl (n:l('e>l (,1I1n ;\[vmpnflingh: Mllhammn(lfln TIman: 
:!\'h·. 'Prp"idpn+. Sir, T offer m:- warm congratulations to my f'step,mp(l frif'nit 
~ r F,flwflJ'(l Bent,hAII. I have known him for at lea,st 11) v..earFL l1onollTllhfe 
I r~ of fhi!' HOllse mM! not, he aware of the fnet that hI" WitS one of the 
Nggest commercial magnates of OlivE' Strpet in CaIcuttn. He has sncrificeil 
'J1111oh to serve. us and to serve this country by accepting the post which he is 
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holding now; a right man has been selected" if J mliy say so, for the right 
pluce. The Honournble lIIelllbel'-for Wur Transport has, r ~ to the-
tradition of his predeceasors, presented a Budget which is characterIsed as a 
. prmtperous Budget'. Prosperous it is, with 1\ spectacn}t!r surplus; but at what _ 
cost? As Mr. Jnmlludu8 Mehta hus said, ut the cost of the sufferin'gs and 
sltt'l"ifices ~  ll1illions of people, that fo11o\\· ill the train of n war of this dimen-
~ . 1 do not fOl" u monwnt suggest that the Honourable Member is responsible-, 
fOI' this \rllr: hut 1 "hould mnke it cle'ir that the pro"perity of his Budget is ,hIe-
entirely to the wur. I am glad thtl"t he had the frankness to admit that the-
prm;perity is only illusory. 
No\\', r~ I WHut ~  place before this Honourable House thrse points that 

wcre mude out by the Honourable Sir Leonard Wilson in the Council of State. 
Tlte Honourable 'the Member for War Transport did not give us in his speech, 

~ about th(:se three points which were raised by Sir Lfonard in thp 
Council of State. 
Sir, the first point that he Illode out in his speech in the Qouncil of State 

is thili: He soid that ~  charges for transportation huve been increused in 
re"pect of eertuin commodities, churges for military traffic huve remuined un-
altered. Sir, the military Jraffic constitutes about fifteen million tons and is 
about 15 per cent. of the total traffic. It is diftlcult to conceive why charges, 
for lIlilita.ry traffic should not be increased rorresponding to the increase -in the 
charges of 'lther commodities. In war finance the cost of military traffic horne 
by Indian RailwlI,)"1S is purt and parcel of the contribution thllt India makes· 
tOWllrds the WHI'. By churging less in thc book-entry for ~  military traffic 
Indiu's contribution is misrepresented by concealment of a certain expenditure 
on Illilitury truw,port to the e.xtent ~  are undel'('harged now, 

The Honourable Sir Edward Benthall: We do not charge less. 
Sir Abdul Balim Ghuznavil You hnye increased the charges for other 

commodities but you have not so incI'eased for militury trullsport. That is how 
you !Ire r ~ )(>f;8 for llIilital') trnllsport thun the others. This, I flm ufraid, 
will uffect Indlll r ~  when the question of the allocfltion of war R ~ 

hE-tWeen H is ~  'f; GoverlUuen t and the Goyernment of lndin is fina Il.y 
tuke!l up, That is the point which I want to make out. You have got tremen-
dous tranHport of eommpdities other than military coinmodities und militul'Y 
trnnf;port. 'trm ure giving the benefit of lower charges to the military which 
will ultilllllt(>ly tell against India's contribution towards the war in terms I)f 
(,Ilsh. There you ure" deceiving us in this respect. ' 
Now. Hir, the second point is this, und this is lllore importunt than the first, 

Sir Leonnrd has stated in his speech in the COUll'cil of State thAt there has-
heen n redudion in capital by 160 lakhs Sf; H result of t:olling-stock sent abroad, 
HIH1 42 lakIJs al' 11 result of 42 miles of Branch Lines dismantled. We have had 
that reduction in the cnpitnl 'of IBO Inkh!'l on ne('Ollllt of roUing-f;tock sent ont· 
nnd 42 lnkhs on HC'count of 42 milel' of brulleh lines dismantled which also lws 
heen SPlit I ~ . Now, Sir, while India has given away this rolling-"tock 
lind lincf; lit the origin!!l cost of these less the cl')l'responding depreciation-what 
if; the r ~  ?-Indin is now calh'd upon to replace these by importntion at MRt!'. 
which are r ~ disproportionate to the old ('o"ts owin,:: to' t,lie exigencies ~  
thp pI'eRent RituatiOlI. 
Mr. 11. K. JOShi (Nomillf1ted Non-Officinl): 'There you are right .. 
Sir Abdul Balim Ghuznavi: T,ook nt trw h'i,·k. Vip m'p sellin!! these thin'!" 

when we Flhoulc1 !lot sell,-when Government themselves  need thel. Rnd when 
we wnnt them ourselves-at It cost which prevailed 20 years ng"o ~

tion of thp ten 01' ~  years. Sir, iR this fair to India? EQuit:y demands 
thAt thefpriC'e C'harged for Imch rolling-stork and other incidentals exported 6r 
sold sho{lJc1 bE'ar relntion to the cOl't of replacement thnt India has to bear ~. 
Now 1 ('orne to the third point. 'rhe Honourable Sir L€'onnrd WilRon illS-

~  ~ hiR Flrppch in the Council of. State that militarization of the Benltal 
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und Assam und certain I:lections of the East Indian, ~  Nagpur, ~ r  

and Southern Mabratta and South Indian Railways involves an expenditure of 
lesH than a crore, which sum represents only half the cost of militarization, the 
other half being borne by the War Department. Now, Sir, equity demands 
that thhf allocutioll of militarization expenditure ~ be b.).'ne entirely by the 
War Departlllellt, because it constitutes all expenditure which is Indias elm-
tribution to the Defence expenditure, What is the ideu behind allocating it 
arbitrarily between the Hailways and the War 'Department on a fifty: fifty 
basis? I will now turn to certain vagaries of the East Indian Railway MaQ6lge-
ment in dell ling with ~ r r  and granting monopolistic catering contracts. ·At 
a meeting of the Central Advisory Council for Railways held at Delhi on t.he· 
18th March, 1940, the Counoil made oertain recommendations in regard to the 
granting of ("atering contracts and licences to caterers. The primary recom-
mendation was thut the railway authorities should always act in c6nsultution 
with the Loclll AdYisory Committee, Another recommendation was thut where 
bew contractors or vending licensees have to be selected, preference should he 
shown to those resident within the al'ea to which the contract relates. This. 
recOlllmendntioll will be fOllnd on page 5 of the Advisory Council Report-of 1940 . 
. Eurlv in Februlll'V thnt veal' 1\ He80lutioll WIIS tllbkd lw Dr Kir 7,iu l'dclill 

~ . Many Honourable Members condemned the E. '1. H: Genel'al Mana-
ger for his Rrbitrarily dealing W;'th caterers. I should like to draw the pointed" 
uttent.ion of the Honourable the Member for War Transport to the statements 
made on ttl!.' tiOOI' of the House by my Honourable friend. Mr. Akhil Chandra 
Duttn, lind by myself contained in the Legislative .t!sselllbly Debates, Officiul 
Report, Vol. I-1940, pages 179 and 180 and 181 respectiyely. In th!tt speeeh, I 
pointed out that the General Munager of E. 1. n. seemed t,o he having .fi great 
fancy for Bnllnbhclu8 Eshwllrdo.s. I would also like to  drnw the attention of 
tile Honourable l\Iernber to the assurance in this respect given by hi!'! predecessor 
on thnt. occasion contailled 011 pngp 197 of the same Volunw. 

Now; Sir, during the December air-raids Oll Culcutta, the Hindu Hefresh-
Illellt Contrador at . tht; Howruh station suffered the snme fate us thnt of any 
other I'estaurant ill that eity when some of their labourers fled. The General 

~ r took tJwt opportunity to r~  throw him out and to appoint in 
Jus stead, quitt' ul'bitrnrily, of hi!,; OWI1 sweet_ will und pleasure. Messrs. 
BullabhdnR Eshwardus. 

Mr. N. M. Joshi: 'Vhnt else ean the General MnIllIgt'r do if the Contractor' 
had fled awn,,? 
Sir Abdut'llalim Ghuznavt: The Contractor did not run awny. The refresh-

Itlellt room WIIS there, hut the hotel servants had run away. The Loesl Adyisory 
Committee WIlS not consulted, nor did the General Manager Cllre to see that the· 
other recOilimendation of the Central Advisory Committee for RRilWiIYR, that 
lo('ul men should be given prefere'nce, was observed. The contract was not given 
to 11 Bcngalee. Th, Contractol' prayed and appeoJed und said that his sbop was 
alI through open and tha.t he was only short of labour, but that newrtheless he 
curried on, He also sUDmitted that if he had committed any inistake" he might 
be fOl'given for once, ·But nothing doing, 
The, Honourable Sir Edward Benthall: Did· Messrs Balla hhdas Eshwardas 

Rllpply luhour to curry on, when they took over? 

Sir Abdul Halim Ghuzna.vi: No, ~  have not yet taken over· The order' 
is that, the present contractor Rhould' quit b,v the end of February. There is no 
question of Messrs. Ballabhdo.s Eshwllrdo!'! bein,g Rble to procure labour. My 
Honourable friend, the'Member for War TranRport, if he reads the debate, will 
find who this Bnllabhdas Eshwardus is, He will leClrn what the facts are. He 
,will Jenrn the whole r~ . This Illap is the fnvourite of the GenernI Mannger, 
K T. HI.i1way. 
Now, Sir, I should'like to say R few words about the punishment that is: 

mptf'd Ollt to liS for trnvelling b;v E. T. RnilwDY to Delhi. Travel I must, 
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:because 1 lw.ppen to be a Member of various UOllHuittees and for that-there is 
.6 special punishment meted' out by E. 1. R. t:)ince the recent political' disturb-
o.nC6li in the couutry'started on 9th August, praeticuUy all railways, execpt the 
E. 1. R., have published ~ r time table, owing to the changes that hove been 
.necessary in the running of trains. The last ~  time table of the 
E. 1. R. is ~I  1942 which I poSsess ·here. ~  after that. Very well, I have 
110 grouse ubout t,hut. The rll11ning hours eltllse the maximum inconvenitmce 
to passengers. I will deal with two of their most important trains which run to 
Delhi. According to the· last published time table, lifter ~  cancellation of the 
Uestaurant car attachment, the Toofa.n Expreils left Howl"Ilh \at 13-32 hours 
,arriving Delhi at 16-30 hours the following afternoon and DeJ.hi Mail left 
80wrah at 18-05 hours arriving Delhi at 21-30 hours the following day, thus 
doing the journey in 27 hours uncI 27! hours respectively. After ~  
of traffic owing to sabotage etc., the trains had necessa.rily to slow down and 

.according to advertised timings, ~ Toofun Express was to leave Howrah at 20-30 
.hours arriving Delhi at 6-15 hours on the third day and the Delhi Mail to leave 
Howrah at·21-00 hours arriving Dl!!lhi at 6-50 hours on the third day, thus doing 
the journey in 33-45 hours and 33-50 hours respectively. But since the recent \ 
Air-raids on Calcuttu, the 'I'oofan Express and the Delhi ~I  take 37-15 hours 
and 36-20 hours respectively. The Toofan Express leaves Howruh at 17-00 
hours insteud of 20-30 hours and just fancy, where are tbe passengers kept a.ll 
these B! hours without even amenities for foon. These 3t hourI' urel wflsted on 
tthe way to Burdwan. From Calcutta to Burdwan it is 67 miles and this journey 
used to be done previously in It hours. Now, it takes ~ hours because it is 
onl.Y from Asansol the previous scheduled timing is to be taken up. This ~ 
the punishment to ~  passengers on Herount of the air midI'! on Coh'utta, Tht' 
railway 8uthoritie!; ('an not "cljust themselves to this.' The snmt' thing happens 
to the Delhi Mail. 

Sir Bugh Raper (Govprnment' of Indin: Nominated Offieial): Did the 
Honourable )Iemher say they could not adjust? 

Sir Abdul B&lim Ghuznavi: They do not adjust. rrhey will not adjust. It 
is absolutelv foolish to keep the train waiting 3t hours and ~ the old timing 
from Asans·o1. I have just bl'oug,hf this to the notice of the Honourable Mem-
ber for \Var Transport. If he likes, I can explain it, to him further. They ('i111 

easily run the train to proper 'timings Ruited to the passengers, but they do not 
do it'; they are ~  as regard!; passenger Re,rvice. The ·General Manager of the 
E. 1. R 'has IlO l'espec·t for Indian public· opinion. • 

Sir, I have received a telegram from the Indian Mining Federation which I 
desire to bring to the notice .of the Honourable Member. "The teltlgram says: 

"Honourable Memb.er's statements in reply to, Mr. K. ·C. Neogy's question show average 
'five hundred wagons daily short supplied 1942, compllred with 1941, resulting over thit·ty-
six lakhs tons le88 coal despakh Stop. Coal wagon position still' worse current months 
naOting adwrsely on largp numbl'l' small collieries stop. Committee strongly urges Govern· 
ment to takE" immediate step" to incr('asE' numb,,!, of available wagolls for coal loading and 
al50 to eamlark daily before Qth.er allotments at Il'ast three hundred wagone for loading 

~  fuel and eoal for .mall industrit's not on war works such as flour oil rice ~ etc., 
supplied. mostly by sl'cond rloss eolheries stop COD I output already dangel'ouilly low com-
mittee apprehends if "tep" not taken atonee furth.er drop would necessarily follow with 
disastrous results due to force,l )'pstriction of output ,ond closing down large numiler second' 
dau <)ollieriea, for nonsupply of wagons resulting coal production much helow country's 
'l'eqUlremenu. ' , 

Then. SiJ', Seth Sunderlal Duga, who is unfortunately not here today. and 
who is the· l'l'esioent of the Marwari Chamber of Comnierce has askeo "me to 
pinte anA llInttfel' before thE' House. 

Mr,. Pte&ident(The Honourable Sir Abdur Rahim): The Honourable Mem-
·ber's time is up. . 

Sir Abdul Blllim Ghuznavi:. Sir, I will tnke one minute more. 
The MafWari Cball.1her of Commerce ha.s drawn my attention to sec.tion 77 

'of the Indian Railwavs Act. They want to amend section 77 in order that the . . 
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period of limitation shall run from the date the .claimant is informed of loss 
.or damage 01' overcharge instead of from the date of consignment. Sir, I close 
,my speech. •  ' 
Kr. ~  R. Anthony (Nominated NOll·official): Sir,' 1 have very many 

qUt'stioDs and grievances 1.0 submit ~  Honourable ~ Member for Wa:: 
'l'rll.nsport. In the comparatively short time at my disposal 1 shall have' to 
.squeeze as many of these problems as possible, and I would ask the indulgence 
,of ~ if I seem to double my speed of speech. 
1 would like, first of ~  to congratUlate the Honourable Member on hit; 

Budget speeeh in whieh he paid a tribute to the wonderful response of the ~ 

'\Va ..... workers th'coughci'ut the country and 1 feel thnt this tribute and the grati-
~ of Hovernment ~ railwaymen throughout the country cannot be over-

,emphasised. I do not exaggerate when I say that but for t,he ioyllty and t,he 
.devotion to service of the railwaymen t,hroughout the eoulitry the wheels of the 
WHr machinery and of, the war indusky in this country would definitely and 
ille"itably have come to stop. I would also like to endorse t,he opinion of 
Honourable Member who just puid a tribute' to the Honourable the Member for 
'Wnr Transport. In Sir Edward Benthall, I believ(', we. have the r I ~r 

'in the right place, and, I also believe that in him we have a real friend of t.he 
nilwaymen, one who is, doing his best and his sympathetic bet;t to help IInri 
.assist them wherever possible. And that is why I feel sure that the appeal J 
intend to make to the Honourable the Member for War Transport will 'not filII 
-on deaf ears. ' 
I huve recently concluded a very extensive tour, Sir, of Bihar, Bengal and 

·F')1.lthEjrn India, {l,nd I have visited practically ~  railway centre in thtse 
provinces.rhe points I j1m raising lire gril'lvanc.es, ~ R RI and real griev· 
-anceR, against the railway administration which T hope the Honourable Mem-
!ber will meet, and redress. They are points and grievances whi'ch I have collect·· 
ed not as the result of isolated instanees but they A·re grievanceEl based on the ' 
general desire of the men and needs based on the genernl needs of the railway. 
-nWD. 

The first point with which I l'lha.ll deal is the unfortunate :ll1d the unusual 
,dHssifieution of eel·tain persons on the G. 1. P. Ruilway :-They are known as 
tempnl'ary-pernument drivers. Allow me to assure the HOllse thut this unusual 
dnsFification is not of my making. It is a clsssificntion whirh seems to huve 
110 meaning at. all and it is, I believe, peculiar to the G. l. P. Railway. An 
:rmnlysis of the conditions of these temporary'-permanent (h-ivers cannot but lead 
tIl the conclusion thut not only iR it an unhappy classification bllt the conditions 
'under which these persons are living are equally unhappy. It. Reems to he a 
dasil ifi cn tion ,-a meaningl ess und Reif -contrnd r~  cl assifi cAtion, -speC! ally 
'e\ol"ed in order to Recure the maximum op"work for thE' minimum of remunern-
tion J should like to r~  my point hy an illllstmt.ion. For instance, 'we 
'havJ what is known aR temporary-permnnent good!" ,lr!wril on t,he G. 1. P. 
Railwny. These men are uSU'l.l1y reCluired to work for lllAn" ~ Rr  in (\ temporary 
-capi:eity working nn pnssenp-ers ann mail trains. The:v are not cnnfinneo as 
l'flsRenger or mq.il drivers. Thev Are not !liven th(, Allow,\nces and the WIH!'P. 
-of pnf'senger Or mail oriverR. They Bre only given tht' wRge of R i!oorls driver 
'in "'pite of the I1rlcled responsihility ann the more 011er0118 tyPe of work thllt thp:v 
Rre required t.o no. T cannot cGnceive, Sir, of A m0re elnbiouB 8.n(1 a more 
iort1ll'011S nrocednre for extrRcting t.he. maximum of work and reRponsibility frolll 
1'>('on1e and nt ~  sRme time of denyin!" to() them the nl1ow'lDces anel the "'agpc: 
~  ~  IlAve eal'l1eel nnel to which thev Rhould be entitled. both in Inw !mel 
in mornlitv. '. 
Thf' m:,t point, T wiRh 00 emphasise is the invirlioll!l And the erroneOlfR syRtem 

of rnnldng which iA adopted by the South Tndian R ~  with rp!."Rrel t-o t,hoRp. ' 
emplo\'f'(';: who have volllnteeren for And n'e enrollfel in t,he Tn(iinn 0011'R of 
R ~ r . l'hi<; ~  of l'anldng iR entirely diff",rf'nt from the "ystem pre-

~ in All the other RRilwRYs Rnrl T might mention for thp re·ARRUTflMe of the 
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[Mr. :Frank R. Anthony.] . 
Honourable the Transport .J.\-J.ember that it will not cost the Railways a ,.ingle 
pennJ luore if ~ system, adopted on' thE1 t::>outh indian Uailway, is brought into 
tine WIth the sYbtem obtummg on the other Hallways.. I shall enforce my point 
by Ull illustration. .:It'or instance, you have ttlen like the Locomotive Drivers 
anu the I::ItatlOR ~ r  on the. oouth Indian Rrulway, who are classified as 
ordinal'Y bll.ppers. 1'heir contemporanes and equals on the other llailways r~ 

gi,'en .\"'arrant Otlicer ranks and m mony cases they are given Officer ranks . 
.r'or lDstllnce, on the Madras and t::>outhem Mahratta Railway a Station Master 
iB often runkedas u Captain. He is invarlably ranked at least as a Libuteuant: 
His brother on the South Indian Railway is an ordinary Sapper .. ,  I 11111 not 
basing my flea on notions of false pride or prestige but the position, ·to Bay ~ 

I('&st. is highly anomalous and inVIdious. These two Railways aro I physically 
contiguous. You have got a man on the running staff of the Madras and South-
ern . r ~  ltailway, ·he meets a man of equalstatus, perhaps a man of Bupe-
ri,)r status on the So,uth Indian Railway, and the man on the South Indian. r ~  

has to click his heels whenever he meets him, and the' system on the South 
hdinn Hailway is also destructlve both .>f discipline and efficiency. These men, 
like the locomotive drivers and the Station Masters, particularly the l::Itatioll 
_ Masters. have.to control large staffs: they have to enforce efficiency but whell 
they knock about. as they do today, in uniform as ordinary Sappers., ranked as 
equals With their most menial subordinates how can you expect them to main-
loam tht! efficiency, and command the respect which they would have commanded 
but lor the present milits.risation. 
r l'hf; next problem, Sir, and it is a burning problem, is the problem of over-

WOl-k. It is a problem which is ·particularly noticeable on the East Indian and 
the G. 1. P. Railways. I quite appreciate the fact that under emergent wur 
condit·iolls there is bound to be an ineyitable q,islocation of railway work and 
of railway tIme of work. And may 1 sny, t::>ir, on behalf of the subordinate 
stan that these men nre not iIi any way inclined to shirk their work. They are 
prepared to do their bit ond to do more thun their bit, nnd to, 40 that with more 
ulVotioll even than the railway officials. But, Sir, when ~ man is required to 
work for more than' a maximum period of 12 hours a. day you are asking him to 
do \dlnt is phYlSirully impossible. The rules and t}u-provisions governing ruil-
WHy work la,}' down that the maximum period of duty shollld be up to 12 hours. 
And when a mun has stoked Or drivell IIll engine for 12 hours, 1 submit, he hlls 
rpa('hed the saturation point of physical exhaustion. A rajhvay officia.l sitting 
in his offiee. driving a quill and closed behind kha8 tatti8 may 110t be abll> 
to aPlil'(1ciate this fact and that ~ why inspite of representations made by me,. 
the administration is still r ~ over-work on 1:1 very wide scale. The ~  

are being comp'311ed to work above the maximum period of duty. They would 
do it willingly if they could, but they nre being con1'pelled to work 20 t.o 2:.1 hour,;, 
and in one ease on the East Indian Railwa,y, a man was compelled to work for 
34 hourf.;. And when these men, because they were 'completely ('xhml!;ted in. 
mind. hony arfa soul, asked for their rest, to which they Rre entitled by ~  
rules. they were punished. Yes. S?r. I ran cite instances of men who hRve ~  

chnrge-Hheeted to show cau!';e ~  they should not' be dismissed becnulle the:," 
have asked for rel';t. after doing 16 to 20 hours work. I 'cannot conceive of ~. 

r~ un/.tTateful, nny' more  humiliating and any more soul provoldng way of 
delfJing ",ith your most loyal work{-l'l'\-wotkers who have stood by t.he ndmini.·-
trntioI\ in season and out of season: workers who have given you t·hE' mnximum 
of work not, only in their civilian {'lIpacit,v, but who have given ~  thf' most 
O/H'rou;< !lnd the mORt dangerons military service. Then are :vou heing fair tn. 
the public when ;von ilRk these men to work beyond the limih; of physienl endllr-

, R ~ ~ Are vou fair to them and to the I R r.~  whose live!'; arE' entrustecl 
to their r~  Again. Air, ~ the.e men volnntaril;\.. and in mnnY calle'> 
they arA driven to, work beyon4 the mnximum period ·Jf duty prescribed, there 
i"'no provision in mnn!\, instAnces for lI'iving them n single annR extrll for th€' \\Iork 
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that t.ht:!Y r~ doing. Take tht:! case of goods drivers on the U. 1. 1'. Railway. 
1'btlse men ure paid Iloccordinl5 to the 1lll1eage system. Uwing t() ~  dislocation 
·of trullic lt take .. on an average ·tor a goods drivq of the U. 1. 1'. twice or three 

~  as long to perform a journey as, compared with pre-war tillling. So that, 
instead let us say of doing 100 mIles in 12 hours, he performs that in ~  OJ 30 
hourf. He either does that voluntarily or he is driven to do it. He is still 
pa.J(l· according in the mileage he has dOIle. I would appeal to the Hailway 
.Memuer to evolve some systelll, to compensate these men for the tremendous 
burdem that o.re imposed on them. 

Another most urgent and vital need of the railway man on aU the Itailways 
.today is the need for a dearness, allowance. I know, Sir, that this request will 
be reEi8ied on the ground of financial impracticability. But the Honourable 

, ~I  .ther has told us that railway earnings have risen beyond ull expectatiom. 
In the last war \\'hen conditions were, 1 believe, comparatively not more difficult 
thll 1 today, thert.) \\'I1S a·Il ail round increase of wuges. 1 know, Sir, the Railway 
M1:·mber will repl.Y thut there has been the grant of a dearness allowllllce, but 
tHis has been l'e!:'tricted to the very low paid s.taff. I make It plea for those who 
are getting Hs. 100 Rnd Us. 500 a month. When ;vou lqok at my figures you 
~  ~  that these people will be nble to manage if they tighten their belt ... 

But this plea to tight;n one's belt is in many instances not, only u thoughtless out 
:8 ffltuouS plea made by people who are earning between Rs. 1,000 and R,OOo. u 
month. They 00 not know what that involves. For them the tightening of 

, -one'l; helt merely menns the reducing by one hole of the 'Size of the wrapper 
nrrOUD,'\ their monthly deposit. 

Kaulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): If the 
Honourable Member speaks with such speed, how is the reporter to report his 
s.peech:' . 

Mr. )'rank B. Anthony: 1 am r ~  -to put in twice as much in the time 
~  to me. . 
As l was saying, Stir, to speak of people tightening their belts is not only 

dangerously facile but is futile. If you ~  conditions, you will find that a 
ma:1 earning Rs. 200 to 250 a month on the railway is compartively worse off 
than thosf: styled as menial employees. The menial employee used to get, let 
us lORy. Hs. 16 before the war. With the dearness allowance and other allow-
ance .. now grantt'd to him, he has probably doubled his wage. But these people 
in the lower wage brackets to whom I refer get absolutely nq allowance. On the 
other ~  what are they faced with? They are faced wi£h increased income-
tax, with surtax, and surcharge increased conservancy and water taxes, and they 
are i,l addition being asked by an unsympathetic railway administration bn 
some of the Railways to pay increased house rent. These people have 011 an 

r ~  three or four childrert to educat'3. They are having to meet an increas-
ingly high cost of educational expenditure, in addition to meeting ·t,he minimum 
expenditure for their. families on food, (·lothing and toilet req,uisites. These 
~ . who ure earning Rs. 200 to 250 a month are, in the fnce of u tremendous-
ly increased cost of living, finding it difficult, if not impossible, to make both ends 
meet. 

And yet., Sir, in spite of these financial burdens which are oppre!'lsing the 
railwa:vmen, we find the railway administration steps in and while refusing to 
give ih'en. II deo,rness allowRnce, ands to their burdens. I refer, Sir,' to the in-
crefl!'1e of house rent impoflcd on the running st.off of the B. B. & C. 1. Railway 
no,; froPI 1st Octoher, HH2. 'rhe$e people Itre oC("lIpying bungalows whose origin 
is lost, in the mif'ts 'of nntiquitv. These hOll .. e', were built when labour was 
perhaps paid in terms of rOWTiell. The railway administration ~ re-imburFled 
itselF .Dyer and over !'tgain for capital outlllY from the rents it has' charged rail-
wpv employees for the PRRt many years. Yet for some inscrutable and quite UfI-
justiflnhle re'lson t,he railway administration has increased these people's house 
rent. You deny to these people, who are entitled to it, It dearness allowanCfl. 



(.Mr. ~  B. Authou.). j 
allll bv thestl ObVlOUS ulet1l0US you extract ~ Uearuetos aliowauce, so to ~ U .  

ou ~  01 tUe nUl WIl.y ilCllllIUJtilL'ULlOll. l1ltlre CUll uever be any JUtitll1(;atlf)lJ 
tor tillS. 
Anotller l'oint which IS CaUtilllg the most intellStl ht;art-burniug auu justitiable 

l·tlStmtWtlllt IS the blocKJUg 01 !ll'OmotlOus by the system of tlxteudmg the ser-
Vice of t1l0Stl who huvtl reacueu We agl:l of tlu}.>tlruulluution. :::)11',' 11 the ra.llwuy 
Wll.lliil:l particula.rly to IlUPl'ly U iIavell lor Its .. old crocks" why not r ~ 

t.heu' aud re-employ ihtllli Ili:i ull<lItiOllU.l staff, instead of giving them extensions 
of sen'lee and thereby blocking the promotion of thoE-e who have been working 
for IlIBny years and who are tlltlreby entitled, as a matter of riiht,' ,to ask the 
rUilway for their legitillla.te promotion. ~  of Lhese men on whose behalf I 
I ~ .  have given you '!.Oj25 years service. :::)oIIi.e have only two or ~  y.eal"s. 
n.ure of service to do .. I'htl.)' expect their promotion l:Jud the' emoluments conse-
qUtlnt on that promotiou. But what do you give them"! You deliberately put 
bt for'! them a blank wall beyond which they ;::anilOt go. Instead of giving them 
the promotion and encouragement. they have earned you offer them 11 cup of 
gall. You have eX,tended tht: service of these old crocks for the duration of 
the war and what is to happen to those who have only two or three years more 
of service to do? You deliberately make them stagnate in their present posi-
tions without a hope of uny increase of emoluments. While you ple.ad you 
cannot incur commitments financially in exte!lding the dearness allowance, yet. 
by e:xtending the service of these crocks in the higher wage brackets, what do-
:YOIl do?' You are deliberately inl"Ul'ring unjustifiable financial ~  

m .. cuuse for the next two or three ~ r  you will be paying these men the r14.i1wo.y 
eontribul.ions to their providellt fuud: you ~  be paying them thousands of 
r ~  b;y way of these contributions to proyiclent fund und you will also be 
paying compound intel'e!'t on ~  The whole position is not 
only unjUBtifiable bllt re811:-, quite indefellsible. 
Finally, Sir, I shHIJ deal ~  briefly with .the <l,uestion of appeals from rail-

way men. I hope to elabornt(' thi" position at some future date on the parti-
cular Resolution which is to COllIe before the House. ~  I sav hE're that whilE' 
there may be provisions in the Railways for appeals, these ~  tend to 
remain illusory? And I do not earl' "'ho Arg'\leS it, you cannot Rrgue ~ I r way 
out of it. The officials do this beca\lse they believe they are maintaining the 
iZZltt and prestige of their administration. And so while you have these provi-
sions for appeal, mlly I say t.hat the railway administration definitely frowns 
on, ~  .discourages. Any attempt on the part of the men to secure 'redre;:;;:; 7 
If, th(' men attempt it. they are immEdiately branded 8."1 insubordina.te, they are 

immecliately Ringled out for victimisation. This is the curse of" the 
1 P.II. RAilway;:; throughout India-victimisatLon. Men are a.fraid t.o 

81'peal because they know that if thev appeal. even if their appeal succeeds 
be(;ause they hdvc fin llnADSWemble case, they will be branded, they will be 
victimised, th6!Y will be hounded by the railway adminiRtration. I can give 
you not one but ;:;cnres of cosell where the men are Ruffering silently rather than 
court the danger of appealing, because they know that if they appeal they will 
, be victimised, brnnded for the reFit of their career,' even hounded out of Rervicp. 
or kept down permanently. 
I make an -eameRt, appE'fll to tll(:' B'onourab1e Membc'I" And the Railway ad-

miniF=trntion. 'rJ,'el'le gME'VanCeR tnflt I nave put forward nrc real r ~ .  
they IIrC' grievance;:; t.hat ~  ('an. if :V0ll wilI, reilrE'RR: and I appeal for the 
r r ~ (.f these gJ"ipvnnnp;:; on hphalf of the r ~  not onlv 81'1 their 
fri.t'nd, ~  also a" R. friBnrl .of tllf' administrAtion ~ RU  hv r r~  thei!" 
grievances anil f1l1filhn/l thelr needs, YOll will be eFitahlishinCT more Rotisfving 
ccn,1ition8 of Rflrvi,..e. Ann t·he bp;:;t worker;:; Are the ~ R  ~ r . . 
nan Bahadur Klan Ghulam kadtr Muhammad Shahban (Sino ;r aQ'iroars 

finn 7.11 Trlinonr;:; : TAl "dhrililerR): Sir. Gllndhiii mBy fli;:;t or CflMe to fast. 
Honourable Memberr; mRV romp or ~ . But the Government of I ~  goes on 
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for ever in it!> olll old traditions. .Much was. expected . of Sir Edward 
Btmthail, but his surroundings ha.ve proved too much for him aud he has. 
simply followed in the wake of former :Ylembers in, charge of his r ~  
another surplus budget has been presented for railways and still tha ~  'old 
handicaps and lack of common amenities for passengers 'persist. We .have been 
told to thank our stars that the situation is not. worse than it is today and that. 
our fate probably is not worse than that prevailing in the 'great United Stat.es, 
of Alllerica. In bpite of a fat surplus-fat according to the Government of 
India themselves-not only has there been no improvement or amelioration of 
the lo't of passengers trey" have been put to still greateB disadvantages and 
difficulties. R ~  III passenger tram sel'vi('e, we are told, amounts to a 
saving in train mileage of approximately 37 per cent. of the pre·war figure. 
1'hnt is thut. The Honourable Member has told us ca.tegorically that he can 
offer 110 hope at n.ll of any improvement iii comfort or speed in passenger tr!wcl., 
Thnnk God he hu" not at least told us that it would be ,vell nigh impossible 
to hnve an.y passenger traffic at all in the near future. I would like to enter· 
U ('II\'eut Ilgainst th/J systematic under· estimation of the revenues of the rail· 
",u.Y". Even at the risk of my being styled a bore. ~ have to give some ligures. 
ill th ~ ('Ollneetioll. 

'fhe estimated surplus in 1939·40 was 2·l3 !:rores, the revised estimates. 
were 3·16 crores, while the actuals CIIJne to 4·33 crores. 'For the year 1940-41, 
the estimates of BurpluB were computed at 8·29 crores, the' revised el>timates. 
ut 14·59 crores, while the actuals came to 18·46 crores. For the year 1941.42, 
the eBtinJUtes of Burplns were urrivfd lit 11 ·38 m·ores. the -reyised estimo(es ot 
Rs. 26·20 crorefl, while the a.ctuals amounted to 28'·08 crores.. The ~  
1£ surplus for the Yfur 1942·43 were Pllt at 27 ·fi9 crores, and we are now told 
that according to the revised estimates it would be 36·8 crores. The Trnnsport 
Member has estimated for the coming ~ r II surplus. of 36·04 ('rores. If trurli. 
tion favolll's Sir Edward Benthall, he might. indeed be -called a l,appy man. 
But upurt from indh'idual happiness, tbis serious lacuna in estimating receipts 
and e.'l:penditure should be put an end to. Further the recent surpluses are 
Hot in(Ieed real surpluses in the proper sense of the terrri. To a large extent 
this is n book ~ r  from one pocket of the government. funds are transferred' 
to another pocket. We are told that seriolls mllirlistriblltion of food is the 
ehiefcuuse of the present food situation rather than any substantial shortage 
of food grains, If this be so, I am afraid, neither the Honourable Member. in 
nharge nor the railways could be very much complimented on the effici<;lncy 
of their services. . . . . . 

The Honourable Sir Edward Benthall:' Sir, we are not responsible for the. 
distribution, only for the transport. 

Xhan Bahadur Kian Ghu1am Xadlr Muhammad Shahban: The boast about 
the high priority eaid to have ~  given to transport of food stuffs is not in 
keeping with that statement. . , 

I welcome the opportunity for the reduction of the huge accumulation of 
our sterling resources in tqe United Kingdom. It is now taken' for f.Tanted 
that the .Government are shortly purchasing the Bengal and Nagpur and" 
~ r ~ nnd ROllthern Mahratta and the South Indian Railways. I trust this 

would euse to a considerable extent the sterling situation. 
Sir, I would like to put a question to the Honourable Sir Edward Benthall 

Ilnd the high Ruthc,riti.es ruling the deFltinies of our transport svstem. 
Eighteen .r~ ugo, the Lee Commission reported and the 25 per cent. reFlP"n-

I tion for EuropeRnFl CRme into existence. Now. that we ore marching on thf. 
onward path of Relf-government and dominion status. is it not time that this 
old and obsolete syst.em of reservation i'R ~r  Therl( mUflt be complete 
Illrlianiflation of ;mr tra.nsport system. . ' 

While presenting the Railway Budget for 1940·41. Sir Andrew Clow df.tf'{t· 
that it is high time that. the railway r.eserve is built iltrongly nnrt ptaf"en on a 
1IE'f'llrp footing'. We nTe now toM thnt out of 36 f'TOrpC; 'l'll1rptuFI, R·P4 r ~ 
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is to be transferred ttl railway reserve fund and 27·e crores IS to ~  to g.>mlral 
rEn>enues next year. I 1:11,;11 afraid that Sir Edwurd Bentha!1 has gone away 
fr<fm his surroundings and has reversed. the policy of his predecessor. I 
wonder why there hus been this quick reversal of that. policy. If I remember 
lIright, the predecessor of the present Member, t::lir Andrew Clow, commented 
in the Ceutrlll Advisory Council that the pay of the Rtaff of the B. & N. \\". II. 
suffered by comparison with that of the other systems. ~  that this ruilway 

· hus been brought, under the orbit of Bta.te-run ruilwl\ys. I hope that thiH ~  
h'as been ma.de good. and the employees are Oll an equal footing \ with those on 
the other systems. '. 

Sir Edward Benthall has given us the assuranCe that the' dismantling of 
branch lines has practically come to an end. I am glad that for once the 
railway authorities ~  been able to ~ to the request of the publie. In 
this huge country, U'l.l.Dsport facilities are very mcagre, flnd we ean ill afford 
to curtail 'them still further. In this connection, I take it for granted that 
what the Transport Member has said is true-that the }Jroposal for di:3mautiing 
the Mntli-Badin and Thlltushah-Mahrabpuf rllilwuys has also be'('lJ dropped. 
'This railway line is of considerable importance to the people of Rind, n 
'pl'ovince eeonomically backward even in this buckwnrd country of ours. As 
regards his proposals for modifying Ule present Convention ill the interests of 
the taxpayers I hope that no hasty action is contemplated in, the immediate 
.future. Proposals, if there be, have to be carefully considered nml public 
>opinton, I mean informed public opinion of business men and et'onomists, 
>should be consulted and taken note of before any final decision is arrived nt. 

Sir Ituba.mmad Yamin Khan: I join other Members who hsve spoken 
before me, in paying great tribute to the Transportation Member, the Finan-

.cial Commissioner for Rai-lwavs and the rttilwnv:ndministrntion as 11 whole, for 
,doing great service to the ~ r  during the' current year and during very 
trying circumst!mces, and for presenting this gooel surplus Budget. As II 

Imember of the Standing Finan'ee Committee, I came i in close eontact with 
the Financial Commissioner for Railways. I found him It very amiahle person 
and always ready to meet any proposals put up by the non-official members 
before him. I include in this respect other officials whom we ~ for 

·elucidation and who came readily to the Committee and helped it to come< to 
proper conclusipns. I do not view this surplus as a real surplus, as h'\s been 
pointed out by several speakers. The ('hief contributor is, instead of th.9 
travelling public 01' people who send their goods,-they used to he l't'al 

· customers of the railways, the real customer of the railways is the taxpayer 
himself. because whatever has bAe}) paid is paid by ,the Government" which 
means the tax-payer. So, we have to Ree that the t.axpayer ooes not slIff,)r 
more than what is necessary &.nd that no heavier burden is placed on him 
than what is essential. I am very gino that in the present Budget 11 slIhstltn-
t.'ial amount has ber::n placed at the disposal of the general finanC'os, ~ 
means r ~  t,he, taxpayer to thE' extent of that amount. If thill were 

· otherwise, there would be heavier taxation. In this respect I am whole-
heartedlv with the Railway Budget thnt, hilS been prl'Relltec1 here. Wf' m'e g'!ad 
that a big item has been shown for the purchase.of locomotives this year 
which were not availl!ble for several ·years in the past. I agree with whatRir 
7.ia Uddin Ahmad hrLS said, that we should not go on unnecessarily }'aymg 
money after money for one purpose. I wonld like to point out to the House 
that it is not alw'\ys possible, according to my experience for several ,'cars,-
you cnnnot go on aC'cumulating amount ·after Amount in the denreC'i:ltion fund 
when 'you huve no.t purchased. For instanC'e, if we could not utilise five crores 
of rupees which may be provided for lonomotives in this year. we Rhould not 
go on adding another r r ~ next year, another similar amount ·the third 

·year and so on, accumulatin!{ up fo 15 crores, while we know that the necessity 
which ~  arise after the war may not be to t,hat extent. 'rho finance dllpart-
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inent of the railwuy administration, takes good care-that an I ~ r  
amount is not put up for 0. purpose, which may not in due course of tIme 
become necessary to spend on the purpose, and that is ~  'right policy 
especially under the present circumstances when the iaxpayer IS berng heav.:-J.ly 
burdened. 

I should like to say one or two words about the railway administration. 
When we cannot flnd it easy to get men from England, the old policy of 
resening 25 per cent. for recruitment in England should be given up, because 
we do not know how long the war will go on 'and how far India and the 
railway administution will be obliged to take anybody from England. 
Though that policy may have been right in the past, now it is out of date 
and should be given up. First of all, un attempt should be made to get every 
possible job filled by Indians in India, and if there is any job which C8Dnai; 
be filled by a surtabLe Indian on account of special training and if the man 
has to be recruited from Engand, even then that man should be recruited in 
India and told' that he' should not consider himself as having bel;ln' recauited 
in Etlgland. TheI'tl i" one, thing which I do not like in the Elerviees-t·he 
distinction between a iuan who has been recruited in England and a man 
recruited in India. In the former case the man want.s overseas allowance 
over and above what men recruited in India get. r want Englishmen being 
recruited in India on the same terms and conditions, the same advantages and 
disadvantages that Inliians have here. The policy was wrong, and to continue 
it now is a greater mistake, especially in these days. All these distinctions,--
overseas allowance, and other advantages of leave and other privileges, travel-
ling ex.nses, travelling facilities, Lee concessions-all these cause a great 
deal of heart burnillg among the Indian employees of the railway aJministra-
tiolL As we are aiming at, as Mr. Churchill said in the House of Commons, 
and it has been repented many timeB,-soon after the war Dominion StatuI 
will be given to Indi".-I do not think that in Dominion Stat.us nny such 
anomaly can exist, and nobody will be willing to keep on to this anomaloul 
position. _ , 

The BOD.01U'&ble Sir Edward Benthall: Would the Honourable Member not 
allow an Indian going to the Unitt-d Kingdom or to America an overseas pay? 

Sir )(uhammad ~ Khan: Ordinarily there "is no fixation of proportion 
of services in England for Indians. If an Indian goes to England he goel 
at the expense and cost of India. He does not go at the expense Bnd COlt of 
England to serve Ellgland. If he goes there, as there is no reservation of 
services for Indians in the services of England, he goes only to serve India at 
the eXpense of India. Therefore, that question does not anse: If an Indian 
will go, he chooses whetoor he wants to go' there or not but here you sny that 
an Indian will .not be taken but Englisl:iinen will be taken to the extent of 
25 per cent and if this man has to be recruited, then why should he nat be 
recruited on the t'nme pay and salary as an Indian would get·? It fa not right 
and though it may have been an indticement jn the past, circumstances ~ 
~  now and we should adapt ourselves to the changing r ~ . 
MahY things were right 25 years ngo but they have become dead letter now 
and I think the sooner this question is taken up, the better. 

Then, J do not like that the salary of a man recruited by the Secretary of 
StD..te should not be vot!,-ble .. Why should' this not be votable, when we lire 
voting the whole Budget; I have never agreed to this in the pa.st Bnd 1 think 
tqe times have changed and before it is too late,. the Railway Administration 
should take up this question. 

The second thing which I want to brin'" to the notica of the Ra,)J.way 
Administra,tion is this. We have got a r ~ Budget Rnd I am very glad 
that the Railway Administration is giving R good and substantial nmount for 
~  r:elief of 1fu.eir poor employees but ~ thing has been ignored. The riee 

, In prIces, has been very high bllt the relief you have given is not proport4onate 
to the rise in prices. The value of the rupee has gone down to less than 8 . . -
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anuas and the man who used to get Rs· 200 is now really getting Bs. 100 
only, so fal' as the purchasing power of the rupee is concerned and you llilve 
given the relief only to the very poor people who had only few requirements 
but csn you imagine that the man who gets Hs. 200 in cities like Bombay, 
Calcutta, Lahore !lnd Delhi, with wife and children can hardly r,lake I:.oth 
ends Jllf.let, because the prices of foodstuffs and cloth and other things _ve 
gone up 80 high. I think the maximulil limit of salary for the allowances you 
have 1J.xed is rather small. The maximum rellef for the peeple in the bigger 
cities should be at least Rs. 200 a month and Rs. 150 a month in the smaller 
towns.' . 

When you praise a man for the very good work h!t has done, you should 
llot think that ~ r  praise will' satisfy liim. It 'may satisfy some 
pnople but to people whose stomaches are hungry and who ca.nnot get auything 
to eat, mere empty words Uleun nothing. If you sin..cerely and iwnestiy say 
that you apprecia.te the .services of your employees who have rendered good 

r ~ under exceptional circumstances, then you must make t'ubstlmtial 
addition to their salary nnd not simply suy 'I give you a good certifie!lte 01' 

. chit'. You have got ample funds in your hands. If you did llot have rlenty 
of mOlley in your hands, then I would not say 'Be generous and give this 111an 
so much'. I would say 'I am sorry 1 cannot contribute anything, because I 
have got nothing.' But here you have got 36 crores of rupees and that is all 
gotJrom your labouring population wh@ have done good work for you and 
who have suffered a lot and done their work in conditions of great personal 
danger. Unless you give them some money in- return, mere word§. e,mnot 
satisfy them. That ~ the only criterion for us to judge.. Ordinary mbourers 
in Delhi such as masons and carpenters get double of what they were getting 
before. The man who was laying hricks used to get 7 annus and now he f.'eta 
14 annas a day. rho ordinary cooly woman used to get !l annas .a day. She 
now gets 10 annas. T.he carpenter used to get one rupee a day. Now he 
wants Rs. 2, beMuse he cannot purchase his oocessaries with less than that. 
You must give your employees generous treatment so that they lUay. have 
attachment for you. Mere empty words of praise will not help them .• I would 
not like the -Railway Administration to keep these men in a state of discontent. 
This essen.tis! service must -be paid for, in a reasonable manner and up to a 
reasonable amount. These are the suggestions I want to make for ~ consi-
deration of the Honourable the Railway Member and I trust that the pollcy 
we carry out now will be a.pprecij.ted in future. 

The Assembly then adjourned for Lunch till Three of the Clock . 

. The Kssembly re-assembled after Lunch at Three of the Clock, Syed (thulam 
Bhik Nairang (one of the Panel of Chairmen) in the Chair. 

The Honourable Sir Edward Benth&U: Sir, I am grateful to the Rouse for 
tne kind reception which they have giveIl.... to the Ra'ilway Budget, a receptiol1 
which has come from all sides of the House. It is, of course, the lot of one who 
-ha.s been fortunate enough to present a record Budget and I can only Rope that, 
when the time comes for me, or my ~r who is performing this function, 
to present a Budget which is not so satisfactory, the House will take into all.-
count thai there are factors over which the Ra'ilway Board and thc Rail'f'BY 
Member and ~  Administrations have no control. I am sure ! am speaking the 
mind of the RaHway Board 'when I say that we appreciate the tributes which 
have been paid to Sir Leonard Wilson. I was. particularly glad, ioo to hear 
tribute'! paid to the, Financial Comllllssioner and his officers, people who do not 
always {'orne into the public eye even at the time of the .Railway Budget but 
who, I can assure you, do an immense amount of most valuable work. It. 
might also be appropriate at this stage to mention also the Member of the Rail-
Way :Board in charge of staff and his officers. These are people who are 
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continually dealing with problems ~  r ~ staffs ~  ~  with them in a 
mOl:lt sympathetic manner and not 10 the manner which certall?, Members of the 
House have attributed to them. The care of the staff has their constant atten-
tion and their constant sympathy. • . 

There is, if I may say BO, sometimes a tendency on the r~ of the House 
and other critics of the railways to forget the good work of the railwaymen when 
things fire going smoothly, We hear invariably as soon as things go wrong,· 
but we do not always get the tribute which the House has so generously given 
on this occasion when things go right. Take, for instance, my Honourable 
friend, Sir Abdul Halim Ghuznavi, and his complaints about the East Indian 
Railway trains from Calcutta to Deihl. He is apt, I think, to forget that the 
trains might not be running at all were it not for the willing service of the rail-
waymen. At the time of the bombing in Calcutta the railwaymen serving the 
main stations there and the suburban stations were .expected Without question 
by the public to stand fast. They did so; but it is very rarely that anybody 
comes forward to thank the railwaymen for what they do 'on such occasions. As 
l mentioned .to the House in answer ~ a question, I was very glad to have a 
generous measure of thanks paid to· 'he railwaymen r ~  in and around 
Calcutta by the Premier of Bengal himself. 

Sir, the House has ranged over a very large number of subjects. Some of 
them ore very important subjects and I must confess that I find a little diffi-
culty in .trying to get them into 'Order to give Q coherent reply. I will, how-
ever, attempt to deal with the principal points made by the speakers and those 
with which I cannot deal will be carefully examined and taken up subsequently. 

I will, first of all,...deal with Mr. Anthony's points. Mr. Anthony in the 
time at his diRpossl ende9voured to squeeze as many points as possible into his 
speech. He spoke with great speed, with great eloquence and a picturesqueness 
of language which, I feel, savoured of exaggeration .. If the railways were actual-
ly run on the principles which Mf. Anthony described in h'ls speech, they would 
very soon come to a stop. They are not run on those principles at all. Mr. 
Anthouy appealed to me to approach the subjects which he raised with the 
sympathy which he believed I possessed. I can assure him, and I C1in Assure 
the HOllse, that it is not only I but it is the Railway Administration as a whole 
which possesses the sympathy towards the staff for which he asks, and it is not 
confined merely to words. We endeavour to carry that sympathy into action. 

_ I will try to answer Mr. Anthony's point seriatim and I am sure.the House will 
forgive me if I do it with rather less speed and rather less eloquenoe. 

The first point that he raised was with regard to a certain classification ot 
workers on the G. I. P. Railway who are called temporary-permanent drivers. 
Re expressed the view that the term was meaningless. I am quite sure that it 
is not meaningless'and tHht the ~  of the G. I. P. Rail",ay fully under,stand it 
althou.gh. I am afraid, at short notice I am not in a position to expound exactly 
what It means to the House. Mr. Anthony said that the policy of the Railway 
in regard to these men. was to extract the maximum amount of 'Work at the 
minimum amount·of pay. I can assure the House that that is not the case. I 
do not. however. think T could profitably go into the CBse of these men at tht' 
moment and will take an opportunity of getting into touch with Mr. Anthony to 
discuss t,heir case after the sitting. . 

., As regards the South Indian Railway; the complaint that volunteers of the 
~ .  of I ~ ~ r  in the South. I ~  Railway Carps of Engineers are not 

recelvmg Commissions whereas statIOn masters ond Loco-drivers on other rail-
'Yays are doing so is, I think, correctly described. I think there are some sta-
tIOn masters who have been granted a Commission on the Madras and Southern 
Mahratta Railway and that it is true to say that the senior station masters .on 
~  South Indian Railway have not yet been grfnted Commission. The position 
IS that the whole of the South Indian Railway is in the Defence of India ·area. 
The numbel' of staB whioh have been enlisted in the South Indian Railway 80 
far as the Defence of India unit is some 18000 whereas the Madras and South-

I • 

....Il 2 
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ern Mahratta Railway. only a part of which is in the Defence of Indin ar"'l:l! hal; 
enlisted a larger number of men. namely. 17000. The number of ruilway 
servants granted Commission 011. the South Indian Hnilway is 175, whereas 
on the Madras and Southern Mahrattu Railwav is 174. It will, t.herefore) seem 
that the South Indian Railway are organizing· their units more slowly. poSiibly 
laying great emphasis on the proper organisation than on enrolling everyone 
who r~. I have, however,· no informaHoll on thiR point. The question of 
commissioJ)ing the Defence of India Officers iu the raihyay units as well as the 
question of commissioning particular individuals iii one whieh is ~  between 
the ruilwuys themselves and General Headquarters, and is not, gel\eral1y speak-
ing, a matter over which the Railway Board would like to exercise control, un-
less there is important questions of priu('iple involvetl. It should also be remem-
bered that the South Indian Ruilw!!,V is a Company-manltged railway. 
Then, Mr. Anthony complained that SOllie of the running stuff were reqllirt>d 

t.o work an unconsciable number of hours. 20 or 22 houN. He also quoted' the 
case 01 a driver being !->ut for 34 hours at a stretch. 'l'his particular driver's 
case has, 1 believe, been investigated and 1 am not certain ,,'hether the facts are 
correct. However. if Mr. Anthony or anybody else brings to the notice of the 
Administrations such cases. they will be most carefully enquit·ed into. We 
received from Mr. Anthony at a meeting of the National Defence Council a 
complaint to this effect that running stat! were being worked unduly long houri, 
'Ve made enquiries of the different railways and we have received some replies, 
hut we have not yet got-replies from all ra'ilways. Those railways which looked 
into the case carefully and have replied have informed us. that the running staff 
are not UR a whole working extra long hours, The complaint <?bvwusly referred 
to goods t.rain drivers who are likely to be affected by the large iOel·ease in traffic. 
When there is difficulty in moving all the traffic it results in trains moving slow, 
and, consequently, men being hung up on the line. That, I submit, in times 
like this is unfortunately unavoidable from time to time. After all the men 
who are ~  with war cond'itions will appreciate that it is impossible to work 
entirely to schedUle. But we have examiDed the statistics and we £itld ·that 
tu,ken over all thl> speed of the goodR trains has not fallen undul'y and, therefore, 
taken over all it does not look as if lJIen have habitually been kept for long hours 
on railways. 

1-'1 the case of runn'ing staff the Hours of Employment Regulations do not 
. apply. A suggestion has been made that they should ·be made to apply. That 
question has been taken up with the Railwaymen's Federation and it has. been 

~  that the regulations should not be brought intO operation -during the 
war, but that the whole question !lhmtJd be deferred until the war is over, owing 
to obvious difficulties which arise on account of the 'lVar. Bllt R!l.ilways have 
heen instructed to pay particular attention to ehe point that the hours of work 
of running staff should be r ~  and they have also been instruct.ed, where 

~ r  to engage additional rnnning· staff to relieve persons who may be 
over worke<'l and 61so to build temrorary quarters for th('In where tbtl situation 
requires it. -
. As to t.he suggestion that, eases of long hours are ,not, sympathetically t,reated 
hy the senior staff, I do not thlnk that it could be justified. It is most unlikely 
t,o say t.he least. At a time like t.his all staff, purticularly t·he senior staff, are' 
doing their best to operate railways ut the maXilllllt1l capueity, and it is ~r r

Iy unlikely that dUring these times the attitude of the senior staff wouid be harsh 
towards their men, because it is in the interest· of senior staff that Ute men are 
properly treated. But if it is found not to be so when we look i.nto this question 
again :and if there is an unduly large number of cuses of hardship then we will 
take Jurthcr steps to put the matter right. I should·like at this point to 8uure 
my Honourable friend, Mr. Antllony, that it is totally against the poliby of the 
Railway Board and of myself to countenance any suggestion 01. victunisation of 
people who registel' complaints. We do pot stallq for th,t, I tun q,uite cert .. in 
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thut that uftitude is very well understood throughout the Railways and huve no 
renson to ~  thut there does in fuct cxiRt any seriollR vi<lt'irnisation of people 
W!1O Ulake complaints. I shall be vcr)' glad, of course, to have brought to lily 
llotbe Ilny specific example. 

Mr. Anthony mentioned the question of extensions of service. He asked 
why did We keep on 11 number of old crocks who had finished their time. I~ has 
already heell explained in the course of questions that 'in the cllse of extensions, 
euch catle is mO!'t carefully considered ~  its merits. We do not keep old crocks. 
One of t.heconditions of an extension is that the mun s}lOuld he fit to carry out 
his work. nor do I think is it correct to 1:lUggest that the junior staff nre very 
seriollsly set huek by these extens'ions. We are of course pxtending Ii. fnir nllm-
bel' of !>enior officers, nnd the reason is clear, we have to curry on ~ Railways. 
~ urc mdremely short of officers. \Ve want more. The younger men whom 

we CUll take on Ulay have excellent qualifications, but they huve not got the 
CXIll'rience which we need, and experience nt a t.ime like this is most valuable. 
There pre also a large numher of officers who have left the Railways to go on 
activel'!'rvice und their absence does create a number of offic'iat,ing posts which 
the stait who consider themselves held back are in fact enjoying. It 'is only 
proper to say how very grateful we are to these senior men, men who have done 
their t.ime, hut who have expressed their willingness to stay on, some. of whom, 
b my cl'l'tain knowledge, are only too anxious to get away and take their pension 
and enjoy theiir rest. We have in many cases pressed them to stny on, heeuuf'e 
their, services are necessary. An older man, who has his heart in the right 
place and is out to win the war, may be hetter than a young man, who possibly 
may be more concerned with seeing how l'itt1e he can do for his pay. So I 

,should like to express our appreciation to these men who have stayed on amI 
nre doing admirable service to help us through the present crisis. 

Mr. Anthony also referred to/the question of appeals. I do not propose to 
desl with that today because it is the subject 9f a Resolution moved yesterday 
by Mr. Jamnadas Mehta and we shall have nn opportunity to discuss that fully 
when ~  Resolution is taken up again, 

One 01' two Honourable Members, Khan Bahadur Shah bun and Sir Muham-
mad Ya,min Khan referred to the question of Indianisation. In this oonnectionJ 

the House might be interested to kno,,= that the Indian element in the superior 
services has risen from 48'40 per oent. on the State-managed railways to 61'14 
per ,eent. between the years 1934 to 1941, so that it ~  quite clear froUl this that 
as the old corps of European officers are retired, Indianisation is in fact proce<ld-
ing at IL very rapid pace. Sir Muhammad Yamin Khan also suggested that 
recruitment from England should be stopped. It will interest him to know 
that in' fact reeruitment from England has been -'in abeyance for the last towo· 
yea1'CJ. 

Mr .. Jamnadas Mehta spoke on' the subject of rates and fales. He used the 
phrase that the sates and fares enforced on the railways were a tax on transport 
and as such they were vicious. He also said that the present rafes and fares 
were a burden on the poor. Well, Sir, I would point out once again that the 
total ILverage increase in rates on railways made since the beginning of the war 
amounk only to 6i per cent. Bnd that is a very small pereentage·indeed and 
COmpares astound'ingly well with the percentages of increa.sed charges of other 
indulltries. He also indicated I think that the present rutes Ilnd fares 011 food 
were 11 handicap to the poor agriculturists. Actually, I think it is well known 
to the House that since the war began, we have not increased the rates on food-
stuff!'! in full wagon loads at all, 110 that we are_ actually charging precisely the 
lIame rates on' foodstuffs as we were before the war, Generally speaking rall-
way transport in India is the cheapest in the w<;>rld. There may be a possiblp' 
exceptioll in the case of Japan, but I have not bad recent infonnation as to whRt 
their rat,es and fares arel Mr. Jarnnadas Mehta al80 suggested that we should 
transport ~  free at the present time. Well, I am sure Mr. Janmad'l.R 
Mehtu, if he were here, would agre(l that the labourer is worthy of his hire and 
. I' , 
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the railways are equally worthy of the'il' freights. I am not at an convinced that 
if we WElre to transp0r1 foodstuffs free the benefit would go to the consum,er. 
After aU we have seen in the last few weeks a rise in the price o! foodstuffs which 
dotls not show that the agriculturist who groV\'S. food or the deruer who deals in' 

. food is disposed at the present time to pass on that food unduly cheap to the 
consumer. But in comparison with their action, we are carrying that food pre-
'eisely at the same price ali we did before .the war. He asked in .this respect that 
we should change our PQliey. There have, of course, been rises in rutes and farer; 
in the past, and this year we Rre changing the policy. There ar,e no 'increases 
in rutes apd fares this year. As regards transport of food, welare proposing to 
carry the 1000 at precisely the same. rates as before and to make special efforts 
to give food priority of movement to wherever it is required, und not. only to 
give it priority but to see that while it is in transit it moves as expeditIOusly as 
it possibly can over tQe railways RO thnt no time ~ ~  in transit. . 

Mr. Chapman-Mortimer suid that the tax-payers would he greatly reheved 
bv the fact that there wus no increase in rates and fares. He expressed the 
hope that we have now reaebed a wartime peak aud he- added the hope that 
after the war there might be a revision downwards. Well, I share that hope 
,and indeed it may be very necessary for the Railways to re-impose the cuts in 
passenger fares and goods freights to meet rOlld competition after the wur, but 
this is a' very large questiQu indeed and one corlcerning which it is obviously 
impossible, and I lUI;! sure he does not expe('t me, to give any undertaking at 
the present time. The whole question of road find rail competition, the post-
war level of freights and so forth will have t·o be the subject of most careful 
consideration. Some of that we hope to be able to curry through in the course 
of the war but T will remind the House that all railway staff from the Railwa) 
Board downwards fire extremely busy and it may be difficult to come to all.V 
oonclusions at all until we get very much ~ r to the end of the war. 

, Sir Abdul Ha1im Ghuznavi made the point that the oharges for military 
traffic were not altered. It seems to me that he is a little out-of-date'in this 
matter. )fy predecessor, Sir Andrew Clow, so long ago 8S 194()-41 stated that 
military traffic would be exempted from the increased charges. I believe I am 
correct too in saying that neither in 1941 nor in 1942 did my Honourable friend 
make any reference to -this fact and I rather fail to appreciate why he should 
now accuse us; for it did sound like an accus8tion, of not disolosing the proper 
state of affairs. I~ was- perfeetly open and T' think ~  well understood 
to the House, and, after all, these charges for'-military t.raffic are to a very large 

.extent indeed merely payments out of;·one pocket of Government into another. 
Sir Abdul Halim Ghuznavi also questioned, •. the rate at which rolling stock 

and Branch Lines had been disposed of to the War Department, some of it for 
shipment abroad .. 'l'his matter was very carefully gone into at the time. He 
suggested U.at the Railways did not make sufficient recoveries on account of 
rolling stock supplied OVerseas b.v ruilways and that railways made recoveries 
only on the hasis of. th,e original cost on the books. That, in fact, is not 
~ rr . TJ:te' recoveTles were made on the basis of the price whioh prevailed 
Just ~  the ~  of the war, after making due allowance for the 
depreCIatIOn whICh had occurred in the assets use on the Railwavs. This was 

~  by Government-I think it went befdre Committees o( this House-
and it was agreed on. as. an equitable arrangern.ent between the r ~  
concerned. .~ 

. The Honourable ~ also suggested that it was unreasonable that the 
. Railwa!s should bear 50 per cent. of the cost of militariza.tion hi the Defence 

of IndIa ~ . Be thought tha,t should be borne entirely by the War Depart-
ment. ThIs matter was, of course, also carefully discussed a,t the time ~  
an agreement was reached be. tween the. departments concerned, and the Rail-
ways. ~  benefited from thIS arrangement. It is very much the duty and 
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the interest of the Hail\\rays that their staff ~  stand. firm in ~ ot 
difficulty and the Defence of India Scheme was introduced 10 order to stiffen 
the railway services in the danger. areas. ~ that r ~  since we ~ ~  
the benefit of the stiffenin" and smce the r!ulwBY serVices have stood firm 1ll 
times of danger, 1 personally am well content that the Railways should ~ r 
their share of this. The Army, of course, are dependent on the transport serVice 
and it is in their interest also that, the railwaymen should stand firm and. the 
railways operate, so tlUlt between the two it seems to be an equitable rr . ~  
went that the expense should bill borne fifty.fifty. 
Sir Abdul Halim raised a very important point. He read out a lelegram 

from the Indian Mining 'Federation which dwelt on the short supply of wagoIls 
to the collieries. This is a matter which has been giving us a great deal of 
thought. It always, does. Aboy.t 40 per cent. of the ton milage of ~  Rail· 
ways conf:1ists of coal tmflic. In lj}41.42 it was 8S higb as 46 per eeut. In 
.regard to the transport of coni, interest very natul'all.'· attaches to the number 
of wagons of coal loaded per day or over· a given period. If there is a reduction 
in the number and this, I regret to say, hus occurred during the current .veal', 
it is naturally suppoSE>d that there is a shortage of supply. That there has been 
a shortage of supply in certain direction'S canndt be denied. A reduction in the 
number of wagons II.llowed is liabl.e to cause also a complaint from the smaller 
collieries such as are represeqted on the Indian Minirlg }'ederation. The 
distribution of coal if it is to satisfy all interests must give the consumers 
reasonable quantities and to all collieries a reasonable share of available wagons. 
In both these respects the appointment of the Conwoller of Coal Distribution 
has, I am convinced, been of very great value, and it i'S the general opinion 
of the trade that he has rendered admirable service to the country and to the 
trade since his appointment. He, however, has to work with 8' number of 
wagons which railways are able to make available to him. We have in recent 
months experienced very great difficulties in maintaining at B sufficiently ~  

level the number of wagoDssupplied daily to the two main coal fields in Bihar 
and Bengal. I have already referred to 'Bome of these difficulties in speaking 
on. another occasion in this House. I will say now, however, that 8S a result 
of the great attt;lntion which has been paid to this subject by the Member of 
the Railway Board in charge of Transportation, by the Hailway Board generally, 
and by the Railway Administrations, it doe'S seem that we now/have a bettElr· 
chanye than we have ~ for sometimes of providing a better supply of w,agons 
to the coal fields in Bihar and Bengal. One ilJustration of. the sort of which 
~  being done to help the situafon is the use of 1\ class of wagons viz., 
low sided wagons and end·falling truckB, which have never heen used for coal 
in the past. They do not carry 8S much coal as ordinary wagons but every 
little helps and that is one of the factors which is going to provide ~  relief 
to the situation. 
The reasons for the difficult.v whieh we have had in supplyu\g \vagons I 

must not go into at too great length. Of eourie, when you get behind hand in 
supply of wagOl1&. to the collieries it is very difficult indeed to eateh up. 
Naturally, the rebellion in the Hutumn slowed up traffic and had its effect on the 
supply of wagons. Later we were seriously affected by storms and cyclones 
hi ,Eastern India. Uecently, as the House knows, we have had difficulty in the 
turn·round of wagons in Calcutta. All these fnctors have thrown huck the 
supply of wagons to the coalfields, and once it gets out of gear it is u very 
difficult and technical operation to get the supply back to normal. As I said 
before, however,.1 do think from what I have seen that there is eVel'Y hope 
th.at in the near. future the supp'y of wsgons to the coalfields will be better 
than it has been for some time. . 
Mr. Chapmon·.Mortimer in the course of hiS speech referred to the hoarding 

ofp'iece.goods in Indian Statejl in the Kathiawar area. I must Ilonfess that 
this' is & p.ew: suggestion to us. On the contrary we are dealing at the ~  
with a diffetent sort of complamt,-nocutnulations of piece.goods in Ahmedabad . ' 
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awaiting transport. It IS possible, 111 fact 1 am ~ I  Bm:e,' ~  Mr. Uhapmyu 
Mortimer itt correct in his facts, and I should hke to JllVestlgate .the matter 
further.' But such hoarding of piece-goods in the States-, would affect not the 
broad gauge but the metre guuge railways, and it is on the broad gaugo that 
we are suffering most from shortage of wagons. , _ .. 

Dr. Sir Ziu. Uddin Ahmad dwelt on various finanCIal questions arJ8111g out 
of the Budget. On the question of apportionment of ~ surplus ~~  ~ r  
revenues and railways, Dr. Zia Uddin suggested ~ the proVIsIon 10 ~  
existing convention of a fixed contribut,ion of one ,per cent. on tl,le capital 
oharge should be continued 8fJ representing a sort of tax by ~  revenue. 
on the railways as a public' utility ~. While the ~r . prJllclple .under-
lying the Honourldlle Member's suggeshon should be ~  the obJect, 1 
submit, is achieved in a more correct and equitabls manner .10 the_ proposa!s 
which are now made, rather thun under the existing conventIOn. The tax m 
the existing convention is, we.. contend, too high. . 

'fho Honourable Member suggested that, the present system of building up 
the railway depreciation fund should be abolished and he stated that it was 
not tl,1e practice in ~  r ~  to build up such a depreciation fund. 1 do 
not know on what' authority the Honourable Member spoke, but so far as 
Governmellt is aware, and 1 think we have reliable information, depreciation 
funds are, in fact, built lip by railwuys in the UI1ited Stutes, in the United 
Kingdom, and in the Union of South Africa, if not elsewhere .. Though the 
actual methods adopted differ in the different countries, the general prineip\sl 
Qf depreciation or renewals funds is more or less the same everywhere. The 
contribution to the depreciation fund is on thc basis of either the original -('ost 
or the replacement cost of the asset in question and its estimated life, On 
certain railways the contribution is maa(\ on a certain percentage of the total 
capital cost of the asset!! or at a percentage of the railway earnings. 

The Honourable Member expressed some wonder as to the basis on whirh 
depreciation was calculated and the rough and ready percentage of l/OOth wall 
adopted. The Honourable Member will probably recall that before the adop-
tion of this basis some few ,veal's ago (this basis of 1/00th of the capital at 
charge) the practice "wj1s, as on certain foreign .railways, to calculate the 
contribution on the basis of original. ('ost of the. a.sets and their normal lives. 
The basis of l/60th was adopted us n rough and ready means because it wail 
found to yield more or less the same figure as. the old elaborate method. This 
cha.nge, all all chatlges relating to depreciation fund and allocation; has receTveilo 
the approval, not only of the Auditor-GeneI'M, whose opinion the Honourable 
Member suggested we should taka, but also of the Publie Accounts Committee 
and the Standing Finance Committee for Railways. The Honourable Member, 
I t):link. was also wrong in stating that the contribution to the depreciation 
fund, after replacement of the asset, is calculated on the increased cost of 
replacement.... It is calculated only at l/60th of the ori,ginal cost which remains 
on the capital books_ Excess of the replacement cost over the original cost is 
debited now, since 1936, to the depreciation fund and not to capital. It should 
also be added that aga.inst thiR extra burden on the depreciation f\lnd, the fund 
obtains relief in the form of credits on account of released material'S. 

Several Members spoke on the subject of dearness allowance, Mr .• Jamnadltl! 
Mehta and Sir Muhammad Yamin Khan in partieuwr. I agree, of course, with, 
their general point, that railway men should be adequately compensated. I 
took the 'opportunity of my Budget Rpeech to pay a frank tribute to the railwRY-
men for what they. hilve done, Equalll.v frankly, I aeknowledgedour obliga-
tion to them and T also frankly ment·ioned some of the difficulties. Sir 
Muhammad Yamiq Khan suggeited among othe), things that the limit of 
Rs. 120 on which the dearness aHowanee was given wasWo low: he suggested, 
I think, that there should be a minimum limit of 200 rupee!!. In the Railwav 
DepartMent we are conscioll'S of the hardships which are being sutlered bv the 
staff, all of them,. whether they receive ~ r  allowance or not; and I 
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mentioned in ro,Y Budget speech that if that ~  we hope to ~r  
out, and carry out vigorously, IS adopted, the cheap food that we are able to 
provide willa.tleast go some way to help the class of people who are at r ~. 
not included in the dearness allowance arrangements. But, of course, when we 
have to oonsider'the question of dearness allowance for riillway- staff asa 
Goverru;nent we cannot ~ ~ r it in isolation.. It is not merely a question of 
the Railway Board negotlatmg wEh the Hallway :Federation what dearness 
allowa.n,ce or what cheap food arrangements should be made, because Railways 
are a G;.overnment Department, and what is settled for the railways affects all 
other ~ r  Departments. Consultation has to take place between every 
Government Department and also with the Provinces who are much affected 
by .any flecision we maS make in" respect of railway servants. As the House 
knows,-it has been ventilated recently on the floor of the House--there has 
been a r ~  settlement in .regard to other Government' servants, . and natltrally 
~  complIcates any questwn of dearness allowance for the rallwaymen, It 
IS !l.ot only ~ Government ~ r  : who are affected by any decision which 
may be taken III respect of ratlwaymen, because the dearness allowances which 
are paid by Government also affect all industrial employers in the country, but 
I would say this, that I think the Railway Board have a very clear conscience 
in the' matter: they have taken the lead, they have .shown their bOlla fides 
and their willinguess to. give II substantial dearness allowance and in addition 
to that they have been selling grain at cheap prices to their staff; and that, 
I think, does really bring 'us again to the crux of the situation. 

Mr. Jamnadas Mehta said that what we have to do is to see that the 
rail\V&,ymen get food and that their ('hiTdren get clothes. That is precisely our 
,policy. It is our policy to see that the railwaymen get food and the other 
necessaries of life at cheap prices as quick as ever we can give it to them. 
There ure, of ('ourse, two schools of thought in this matter even outside amonr 
industrialists. Some of them, whose opinion was voioed by the Honourable Mr. 
Parker in the other House, favour the cheap fOWl polioy, others favour auto· 
matic increases based on t!Je cost of living indices, however unreliable they 
may be, and the latter category as a rule also favours paying its men substan· 
tial bonuses which are in fact paid out mainly at Government expense on account 
<>f excess profits tax. But I am convinced that it is in the best interests of the 
men and of the country that what we should try to do is to stabilise the cost of 
living of the worker, not only in the railways, but also in other industries; 
and the House will have noted-and noted, I am lIure,' with care-that we 
have made provirsion in the Budget for inoreased relief to railwaymen. 

The cost of the dearness allowance which was authorised last August 
amounts to some 5 crores per annum; in the ensuing year we are providing an 
.additional 3 crore8 in ,pursuallce of our cheap food policy., This is a policy 
which we are going to pursue vigorousl.v. and with the assistance of the R ~ . 
men's Federation, I hope for rapid action in the near future. 

Lastly, I would say just a few words on the question of the tiivision of the 
·surplus. Mr. Chapman·Mortimer pointed out how relatively strong the railway 
Budget now is. r think it is perhaps worthwhile just emphasising that. 
Between 1989·40 and 1942·43, we have cleared off the arrears of contribution of 
:85·71 crores; we have repaid loans from the depteciation fund of 30·29 crores, 
and we hope to build up' the depreciation fund to 84 crores by the end of next 
year and to have a general reserve of 9 crores; axW-, if- the House agrees to our 
proposal, we hope to relieve ourselves of a liability to pay some 71 crores per 
·annum on account of the 1 per cent. extra liability. All these points, were 
taken carefully into oonsideration in arriving at the allocation to railway 
revenues and general revenu.es and, as I said in my Budget ~  I am 
satisfied tliat the settlement that we have -proposed does give the railways a 
reasonable chance of ending this war on a BOund financial footing, in contrast 
wit.h the .Dosition in which the rAilwa\'s ended at t,he end of the last war. 



414 LBGlSLA.'flVB ASSBMBLY [19TH FEB. 1948 
[Sir Edward Benthall.] . 
Dr. Sir Zia Uddin Ahmad, 1 think, suggested that we should be very 

generous in our contribution to genetal revenues; he 'Said that ~  ~  ~ 
income-tax' in fact he went so tar as to say thut we were evadmg mcome 
tux. In the '(rnited Kingdom people who evude their income-tax sometimes 
get a conscience, and .you will sometimes see in the' pupel's that Mr. X (they 
never give the name) sent so much conscience money to the Trea-sury .. 1 ~  
quite clear in my conscience that we are making a very ~ ~ contnbutlon 
to gentlral revenues. I do not £eel that, even with the provISIon ~  we ~  
mude for the future stability of the ran way Budget, we 'Should ~ Jusi'tfied ill 
making any more contribution to general revenues, and 1 would hIre to stress 
again what 1 said in my Budget speech, ~  I feel ~  we should at aU 

bmes endeavour to set aside not less than. eight crores of rupees 
• p.lI. per ~  ~ and above the allocation to. ~r  to. the 

railway reserve fund, to bUild up that fund to meet the mevltabl,v hurd tImes 
which are coming pefore us in the period· after the war. 

But I think, listening carefully to the speakers, t.hat the KouBe is in general 
agreement witn t.he proposals whic·h Government have made. I think I can 
correctly sum up the view of the Muslim League speakers by saying that they 
favour ample contributions to general revenues while taking good earl! of the 
railway reserves. Whether those reserve8 should be 'in the fODD of R deprecia-
tion reserve or a general reserve is a. technical question on which Dr. Sir 
Zia Uddin Abmad resBrves his decision. MI'. Chapman-Mortimer on behalf of 
the Europeans was good enough t.o say thut we had reached n judicious balance 
In our proposed allotments. . 

)[1'. Ohairman (Syed Ghulam Bhik Nairang): The Honourable Member's 
time is up. 

The Honour&ble Sir Jldw&rd Benthall: Sir, May I have one ~ 
Mr. Ohairman (Syed Ghulam Bhik Nairang): Yes. 
The Honourable Sir Jldw&rd Benthall: He said that we should set aside 

eight crores for the railway rpserves, that we should make a generous contribu-
tion to the general revenues, that we should lower rates and fares and that we 
should ~ ~ large reserves to be spent in order to mitigate !l slump in 
the heavy mdustries after the war. The Honourable Member is putting a very 
heavy burden on us and I would remind him and the iHouse what I said at the 
end of my Budget speech, tha.t the figures on which we are now budgeting are 
~  usory. We ~r  budgeti.ng on an .unprecedented boom; and we are perhaps a 
hWe apt, ~ I~  ~ ~ I  boom Will go on for ever. We have tried to adopt a 

._ balaneed VIew In arnvmg at our figures and I hope that they are in accord 
with, t.o lise Dr. ~ r Zia Uddin Ahmad's words, "le common sense des Anglias·'. 

(At thIS stage, Mr. Muhammad Nauman rose in his place.) 
Mr. Ohairman (Syed Ghulam Bhik Nairang):· The debate haR come t,o an 

end" with the speech of the Honourable the Railwav Member. The House is 
adjourned till 11 A.M. on the 22nd instant.' . 

Maulvl MUhammad Abdul Ghani: I want to make some ~  to the 
Chair. ' 

Mr. Ohalrman (Syed Ghnlam Bhik Nairang): The debate has ended and 
there 18 nothing else to be done. The House stands' adjourned till 11 A.M. on 
Monday, the 22nd instant. . -

The Assembly then a'iljourned tillFJeven of-t.he Clock on Monday, the 22nd 
Fehruary, 1943. ' 

• 


	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042



